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LOK SABHA DEBATES

LOK SABHA

Saturday, September T, 1974|
Bhadra 16, 1896 (Saka)

The Lok Sabha met at Eleven
of the Clock

[MR. SPEARER in the Chair]

PAPERS LAID ON THE TABLE
NOTIFICATION UNDER CusTomMmg AcT, 1962

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANESH): I beg to lay on the Table
a copy of Notification No. G.S.R. 386
(E) (Hindi and English versions)
published in Gazette of India dated
the 5th September, 1974, under sec-
tion 159 of the Customs Act, 1962 to-
gether with an explanatory memo-
randum, [Placed in Library. See No.
.L'T-8396/74],

STATEMENT Re. REHABILITATION OF
DisPLACED PERSONS

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K.
KHADILKAR): I beg to lay on the
Table a statement (Hindi and English
versions) regarding rehabilitation of
displaced persons from Chhamb
Niabat, in pursuance of matter raised
by Shri Jagannathrao Joshi and Shri
Madhu I.imayve on the 30th August,
1974, [Placed in Library. See No,
LT-8397/74].

Review & AwnvAr Rrerort oF I1.O.C.
FOrR 1972-73

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLFUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): I beg to lay on the Table a

., ecopy each of the following papers

(Hindi and English wversions) wunder
sub-section (1) of section 619A of the
Companies Act, 1956: —

(1) Review by the Government on
the working of the Indian Oil
Corporation Limited, Bombay,
for the year 1972-73.

(2) Annua] Report of the Indian
Oil Corporation Limited
Bombay, for the year 1972-73
along with the Audited Ac-
counts and the comments of
the Comptroller and Audito
General thereon.

[Placed in Library. See No. LT.

8398/74).

NOTIFICATION UNDER ESSENTIAL
CommobpITiEs AcT, 1955

THE MINISTER OF STATE IN THF
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): 1 beg to
lay on the Table a copy of Notification
No. G.S.R. 372(E) Hindi and English
versions) published in Gazette of
India dated the 26th August, 1974
under sub-section (6) of section 3 of
the Essential Commodities Aet. 1955,
[Placed in Library. See No. LT-3399/
74].

ANNUAL REPORT OF DEVELOPMENY
CouNciL FOrR PaApPER, PuULP & ALLIEM
INDUSTRIES FOR 1972-73

THE DEPUTY MINISTER IN THIY
MTITST ¥V OF TNDUSTRIAT, DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): I beg to lay on the Table
a copy of the Annual Report (Hindi
and English versions) of the Develop-
ment Council for Paper, Pulp ané
Allied Industries for the year end-
ing the 31st March, 1973, under sub-
section (4) of section 7 of the Indus
tries (Develonment and Regulation)
Act, 1951, [Placed in Library. See No.
LT-8400/74).



3 Papers laid on the
Table

STATEMENT Re. DELAY IN LAYING
PaPers & REPORTS OF MRTPC

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): I beg to lay on the
Table—

(1) A statement showing reasons
for delay in laying the Hindi ver-
sion of Monopolies and Restrictive
Trade Practiceg Commission Reports
in the case of—

(i) M/s. Dunlop India Limited;
(ii) M/s.

Automobile Products of

India Limited and M/s. Bajaj
Auto Limited; and

(iii) M/s. Hindustan Aluminium
Corporation Limited.

[Placed in Library. See No, LT-
8401/74].

(2) A copy each of the following
Reports (Hindi versicn) of the
Monopolies and Restrictive Trade
Practices Commission under sec-
tion 62 of the Monopolies and
Restrictive Trade Practices Act,
1969: —

{iy Report under section 21(3) (b)
of the said Act in the case of M/s.
Delhj Cloth ang General Mills
Company Limited, Delhi and the
Order dated 8-3-1973 of the Cen-
tra] Government,

{ii) Report under section 21(3) (b)
of the said Act in the case of
M/s. Neesha and Company, Bom-
bay and the Order dated 14-9-1971
of the Central Government there-
on.

{iii) Report under section 23(6) of
the said Act in the case of amalga-
mation of Willcox Buckwell
India Limited with M/s. Larsen
and Toubro Limiteq and Order
dated 3-9-1971 of the Central Gov-
ernment thereon.

{iv) Report under section 23(6) of
the said Act in the case of amal-

SEPTEMBER 7, 1974
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gamation of Sarabha]l Sons Pri-

vale Limited w«nd DSarabhai M.

Chemicalg Private Limited with

Telerad Private Limited,

iPlaced in Library. See No, LT-
8492/74..

1102 hrg,

FINANCIAL COMMITTEES, 1973-74
(A REVIEW)
SECRETARY-GENERAL: 1 beg to
lay on the Table a copy of “Finan-

cial Committees, 1973-T4 (A Review)"
{Hindj and English versions).

11022 hrs.
MESSAGES FROM RAJYA sSABHA

SECRETARY-GENERAL: Sir, I have
to report the following messares re-
ceived  irom  the sSecrelury-Geoersl
of Rajya Sabha:—

(i) ‘I am directed to inform the
Lok Sabha that the Rajva Sabha
at its sitting held on Thursday,
the 5th September, 1974, adopted
the following motion in regard to
the Joint Committee on the Con-
stitution (Thirty-Second Amend-
ment) Bjll, 1973:—

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do appoint
one member of the Rajva Sabha

to the Joint Committee on
the Constitution (Thirty—Second
Amendment) Bill 1973, in the

vacancy caused by the retirement of
Shri sultan Singh from the mem-
bership of the Rajya Sabha on the
1st August, 1974, and resolves that
Shri Sultan Singh, member of the
Rajya Sabha, be appointed to the
said Joint Committee to fill the
vacancy.”’

(ii) ‘T am directegd to inform the
Lok Sabha that the Rajya Sabha, at
its sitting held on the 6th Septem-
ber, 1974, has passed the enclosed
motion referring the Central and
Other Societies (Regulation) Bill



5 Messages from Rajya BHADRA 16
Sabha

1974 to a Joint Committee of the
Houses and to request that the con-
currence of the Lok Sabha in the
said motion and the names of the
Members of the Lok Sabha to be
appointed to the said Joint Com-
mittee may be communicated to this
House.

MOTION

“Thal the Biliy to provide for the
ineo raration, reguittion and winding
up of Central Societies and declareq
Central Socteties ang regulation  of
aidoed Tinjorn 1eervitory socicties  and
amaignmation of Central gocieties or
wded Univin territory societies wilh
similar societies and for matters con-
rected therewith or incidental there-
to, be refcrieg to 4 Joine Conumicieee
of 1the Houses cunsisting of 45 mem-
bers; 15 members from this House,
namely: —

i. Shri Prakash Veer Shastri
. Shri Indra Deep Singh
. Shri N. G. Goray

Shrimati Maragatham
Chandrashekhar

. Shri Niranjan Singh Talib
. Shri Prabhu Singh

. Shri Irengoam Tompok Singkh
. Shri N. C. Buragohain

. Prof. N. M. Kamble

10. Prof. S. Nurul Hasan

11. Shri Himmat Sinh

12. Shrimati Shyamkumari Devi
13. Shri G. Lakshmanan

'4, Shri Shishir Kumar

15. Shri Mahadeo Prasad Varmg

_.n.wt\:f

O W g g W

and 30 memberg from the Lok Sabha:

that in order to constitute a meet-
ing of the Joint Committee the quorum
shall be one-third of the total number
of members of the Joini Committee;

that in other respects, the Rulec of
Frocedure of this House relating tu
Select Committees shall apply with
such variations and modifications as
the Chairman may make;

. 1896 (SAKA) Estimates Committee 6

that the Committee shuall make a re~
port to this House by the last day
of the first week of the Ninety-first

Session of the Rajya Sabha; and

that this House recommends to the

.ok Su:bha that the T.ok Sabha

do

join in the said Joint Committee and
cornmunicate to this House the names
of membors to be appointed by the

.ok Sabha 1o thie Joint Cominittee.”

1005 hrs.

ASSENT TO BIL.LS

SECRETARY-GENERAL: Sir, 1 lay

on the Takle following six Tiilis passed

b
the current session and assented

the Houses of Parliament during

to

since a report was last made to the

House on the 23rd August, 1974:—

(1) The Essential
(Amendment) Bill 1974,

Commodities

{2) The Finance (No. 2) Bill, 1974,

(3) The Industries
and Regulation)
Bill, 1974

(Developme

(4) The Alcock Ashdown
pany Limited (Acquisition

nt

Amendment

Com-

of

Undertakings) Amendment Bill,

1974.

(5) The Press Council
ment) Bill, 1974,

(6) The Indian

(Amend-

Iron and Steel

of

Company  (Taking over
Management) Amendment) Bill,
1974.

11.5% hrs,

ESTIMATES COMMITTEE
STATEMENTS

SHR] DHAMANKAR

(Bhiwandi):

Sir, I beg to lay on the Table two
statements showing, replies to the re-
commendations of the Estimates Com-
mittee which were not furnished by
Government in time for inclusion in



lation

the Bixteenth and Forty-ninth Reports
of the Estimatey; Committee.

7 St. Re. World Populs- SEPTEMBER 1, 1074
Confersnce

————

11.08 hre,

STATEMENT RE, WORLD POPULA.
TION CONFERENCE

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR KARAN
SINGH): Mr, Speaker, Sir, as Hon’ble
Members are aware, 1974 15 being ob-
gerved by the United Nations ag World
Population, Year. A World Population
Conference wag helg in Bucharest
(Romania) from the 18th to 30th Au-
gust I had the privilege of leading
the Indian Delegation to thig Confe-
rence and the Deputy Leader was Pro.
fessor 8 Chakravarty, Member, Pian-
ning Commission. A member of our
delegation Professor P. B. Desar was

elected Rapporteur-General of the
Conference.

In view of the importance of this
event, ] am sure Hon'ble Members will
be interested to know more details
with regard to the Conference. With
your permission, Sir, I would Lke to
place copies of four documents in the
Library; my address to the Plenaiy
Eession, our Country Statement for the
Conference, the concluding speech by
Professor S Chakravarty. and the
World Population Plap of Acfion as
adopted bv the Conference on 30th
August, 1974 Members will notice
that the hroad polwy enunciated in
mv on~n ng gpeech his heen well re-
flacied 1m the Plap of Action as finally
adopted

1107 hrs

STATEMENT RE DISCOVERY OF
CUPRFNCY MOTFS OF FIVE
RUPFTS DENAMINATION
BEARING TUE SAME
NUMBER

THE MINISTER OF STATE IN THE
WINISTRY OF FINANCE (SHRIK R.
GANESH): Mr Speaker, Sir, I rise
t0 make a statement on the matter
raised in the House under Rule 377, on

St. Re, C. Notea 8
bearing same nimber

the 13th August, 1074, by Shri Shyam..
nandap Mishra, regarding discovery of
20 Notes of Five-Rupees denomination
bearing the same number (T-T1/
218878).

Sir, necessary enquiries in this
matter have been made Twenty pieces
of five rupee notes bearing the same
serial number (T-T77/218978) were
found 1n g packet 1ssued to the Guja-
rat State Transport Depot, Rajkot by
the State Bank of Saurashtra. [he
packet had been supplied to the Bank
of Saurashtra by the Ahmedabad Issue
Office of the Reserve Bank of India;
the RBI had received it in a consign-
ment of fresh noteg from the Curiency
Note Press, Nastk Road. All the 20
pieces of the ahove-mentioned five
rupee notes have been collected from
Rajkot and examined by the Currency
Note Press The scrutiny hag revealed
that all these are genuine notes The
repetition of numbering has occurred
when one of the numbering boxes in
the numbering machine got stuck or
if there was a defect in the connecting
rod The verson incharge of the
machine, however, failed to give
necessary intimation to the Control
Section about this though this is
required to be done under the pres-
eribed procedure Unfortunately,
even in the <ubseauent examination
in the Cantrol Sertion the reneated
numbering was not detected. As a
result, the notes in question were
duspetched to RBI

Sir Government have also viewed
with econcern the reoported Jiscovery
anofher <et of twrnty notes of 5-Runee
denommation af the same T-77 reries
bearmme 1dent’cal nvmber, Agq an jn-
nindiate remndial measure, the RBL
h-~e *~en advieed to inetruct the com-
ecernad icene officng nnt to release any
ne nf the c<arics bearing the prefix
T ard T-78 withont cent ner cent
chreking and verification Owine to @
Targe jnerepze o aduction g @m-=
ply of Nntes to R BI, the cent per cent
examination of notes of Rs, 5/. denomi.
nation had been discontinued abﬂi-l::
year back and an emergency pro
dure was in vogue, Pending detal'ed
examination of the emiire



9 ¢, Re. C. Notes

in the Nasik Press, the emergency pro-
cedure is being discontinued for the
present and cent per cent examination
of noteg of Rs. 5/. denomination rein-
troduced immediately. The R.B.I. has
been advised accordingly.

Sir, disciplinary proceedings have
been instituted against the concerned
workers and supervisory staff, both in
the machine numbering and giso in the
Contrel Section, and 4 persons have

been immedately placed under suspen-
sion.

Sir, the need to strengthen the con-
trol staff both in regard to numbers
and quality has been felt for some
time and necessary action has already
been initiated. Steps are also being
taken to improve the system of exami«
nation with particular reference to the
detection of defective numbering go
that similar faults do not occur in
future,

SHRI SHYAMNANDAN MISHRA
(Begusarai): We demand a discussion
during the next session. Thizs has
been a serious allegalion standing for
guite some time that these duplicate
notes have been used for election pur-
poses. We demand an 1nquiry e:ther
by a Judicial Commission or by 5 Par-
liamentary Committee. This has been
a serious allegation for quite some
time

Mz ¥ ary ey TEE A T @ A
w1 3 qfeers Y sar wear @ S ?

SHRI P. K DEO (Kalahandi)' This
is a very serious matter We want an
assurance that a discussion would take
place in the first week of the next
session at least.

MR. SPEAKER: We will see.

SHRI p, K. DEO: Why was the. prac-
tice of cent per cent examinaticn of
the five rupee notes discontinucd?

SHRI SHYAMNANDAN MISHRA:
This was an allegation made earlier
by Acharya Kripalani.

BEHADRA 16, 1398 (SAKA)

bedaring same 10
number ,,
SHRI P. K. DEO; There iz an ulte=-
rior motive of corrupting the voters.

WMo wlATaw qET  (wzEiT):
&t A A § ava AL 8, W AwT W
W F Puw e it s @
[ {

Wt wew fagrdt wredd (wfea) -
st T g Y o g Y &
o fra afrmr g ot r ot 8 7 o 3y
ot wifgr ot &1t ¥ ¥ wfei
AT T | e feardden wrw § @Y
| ATHY T <&7 foqr wrdwT, W Ay
T gH TT Y | 9 TATT ©IT T FT AT
2

ot wq fomr® (awr) : @t & warw
& & oft vy W w1 s A
argar § | gAreRw swfw 4,
rargrEaTE ¥ fiE ffme v ot WA ¥
Az qr 7 § o 9% = Avgw A
a7 1§ T F AR F A=A WGy gurar
Ladl

oW YT . qF IAET o & e

&t ng fand . 7@ W& frmr
afer F wET T @ )

SHRI SHYAMNANDAN MISHRA:
The question is* How to restore faith
in the currency of the country?

SHRI DINEN BHATTACHARYYA
(Serampore): In whose possession
were Lhese notes and what action
was taken against them” If you are
in possession of such notes, Sir, you
would have been prosecuted.

weot s%vag: AT ¥ |y AT
I qfed)
SHRI SHYAMNANDAN MISHRA:

He hag gdmitted that the duplicatioms
was done in the Nasik Press,



11 Statement by Member SEPTEMBER 7, 1974 ' wndar Dippetion 135 xa

SHRI K. R. GANESH: No, not at
all. I have given a frank statement.
Il is a mechaniral defect. Don't try
to politicalise it,

SHRI BHAGWAT JHA AZAD (Bha-
galpur): We are equally concerned
about the frequency of guch instances.
But unfortunately, the oppos:ition 1s
trying to attribute political motives to
everything. It is Judicrous to say that
it is used for election purpozes. We
-appreciate the ‘ranknesg of the nunis-
ter's statement and we want him to
enquire into the matter,

1112 hrs.

STATEMENT BY MEMBER UNDER
DIRECTION 115

ot gewww  wgEr  (dAT)

garafsa @ wear 3327  feAw
23-8~-74% (@) wm A s TR fF
wlrgrara feqa ¥t qEome & 49—
wifct #r 1~-9-66 ¥ fesedT 1 Qa7
s wfagfa wearway ooadf faar ma,
wafe dareg & wrdw awr 2(4)-%
11(#) 165, faars 5 wFgE7, 1966
HNAEY Az Hramrd F 1-0-66
A 28-2-69 AF HOIEAR H FAT
Qo ¥ wwarter # fa wAt
a7 fawelt #r a3 & wATT TR waAr
fear mar:

1-9-66 & 1§ A AfATT (TF ATH F
ferg)

oF A1 & @17 75 qfqwra (6 wg & fg)
Iq% a5 50 Afaww (e g F faa)

Ia% arg 25 9fmT (6 wig ¥ fad)

UTAE ¥ FEG qIOHG

¥ OF FINT R I T IF AHT W

. ST ¥ O 7T 36[M/68-69/10077
$zqiF 25-1—6u B ST 404 WO

o fear aud o ez iy § fr 7w o
wirre & ¥ qomew § ave
xitvgfer wer faemr ar 1

3% www feor wmr Aot W
T g1 off A=Y S A AF qamET)
WA e gar § 5 a=d o sl=Tare
foa ol vaed fomiy fr vl
TR & Fdwrg o afefaa §
IART WIEAT FIT R TG 0T 99
9T F gz F s € o wrA F Agmd
& wiker I qEAT W A F) @
qar @aar & fu aeEre wafar o
TGS HET 9 9T TR FT AAE
FCWE LI

Ay wrfaa g § f w=it Ty
q 9 #7119 I fagr av) & wrow
Fwrar § fr owelt wEmw g 9w
&I A dHar )

THE MINISTER OF STATE IN THR
MINISTRY OF FINANCE (SHRI K, R.
GANESH): In the reply given to part
(b) of Unstarredq Question No. 3327
asked by Shri Hukam Chand Kachwai
‘n the Lol. Sabha on 23-8-1974, I had
wnter alia stated that city compensatory
allowance at De'hi rates hag nowr
been sanctioned/paid to the Central
Government Press employecs at kari-
dabad fiom 1-9-1966 or thereafter This
was based on the information reee v-
ed from the Ministry of Works and
Housing That Ministry has since
stated, cn the basis of the information
furnished by the Press authorities, tl.at
caity compensatory allowance at Delhi
rates was in fact paid to the Pres
employees at Faridabad from 1-9-1960
as under:—

(i) at Delhi rates for one ycar.

(ii) @ 75 per cent of Delhi raies
for next six months

(ili) @50 per cent of Delhi rates
for next six months.

(iv) @25 per cent of Delhi rates
for next six months.
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13 Personal Explanctions BHADRA 16, 1806 (SAEA)

“These wete discontinueq thereafier,

Accordingly, the first sentence of the
reply to part (b) of Unstarred Ques-
tion No. 3327 answered on 23-8-1974
should be substiluted as tollows:—

“With the shiffing of certun offices
form Delh ‘o Farid~hag Gov.urmert
had 1s.ued orders on 16-6-1966 giant-
ing CCA to the staff who were trans-

 ferred to Faridabad on or after the
1st January, 1966 at Delh: rates as
under:—

(i) at Delhi rates for one year.

(if) @75 per cent of Delhi rates
for next gix months

() @50 per cent of Delhi rates
for next six months

(1v) @25 per cent of Delh rates
for next six months

It was discontinued therefater.

This was done 1o mitigate the hard-
ship, resulting from the shuUtmg of
these offices Subsequently, however,
on persistent demands from those
Central Government employeea sta-
1iomed at Faridabaq including the Cen-
tral Government Press Employees
posted there, who were pot covered
by the above mentioned orders, these
orders were extended with effect from
1-9-1968 to all Central Government
employees statoned at Faridabad as
or 1-9-1968, who werr not covered by
the orders of 16-6-1966"' I regret
in-accuracies in my reply

1119 hrs T
RELEASE OF MEMBER

MR SPEAKER: I have to inform
the House that I have received the
following telegram, dated the 6th
September, 1974, from the Com-
missioner of Police Ernakulam City: —

"Shri N. Sreekantan Nair, Mem-
ber, Lok Sabha, who was arrested

by Members 54

at 10.20 hours on the 6th Septem-
ber, 1974, under Section 161, Crimi~
nal Procedure Code, for o

picketin.g at the Iligh Cowt, ¥rna-
kulam, was released at 18.00 Hours
on the 6th September, 1974." N

SHRI JYOTIRMOY BOSU: Diamend
Hurpvar) W1, every day one M, ®. is
arrested?

MR SPEAKER, The law does not
count days He 1s g good man. » It

would have been very inaonveq-nt
for hum to pickel there

———

11.20 hrs

PERSONAL EXPLANATIONS BY
MEMBERS .

SHRIMATI BIBHA GHOSH GOS-
WAMI (Nabadwip): Sir, on 8-8-1974, [
made a statement that on 14-11-1973
I was detaineq for four hours in Rana~
ghat and that no intimation to that
effect was sent to the Lok Sabha. My
statement so fai1 as it relateg to Inti-
advon sent to Luk Sabhg was not cor-
rect and 1t was based upon misguading
information 1nasmuch ag I subscquent-
Iy found that on 16-11-1973 the Spea-
ker made mention of my arrest and
actually read out a telegram in that
behalf I am unhappy over this mis-
take and I want to go on record with
the corrected state of things and also
my expression of regret

SHRI JYOTIRMOY BOSU (Dia-
mond Harbout) Mr Speaker, Sir, on
3-7=-1874 1 w,y spcaking on the orlvi=-
lege 1ssue The following could be
seen from the Debates (Pages 15230-
31)—

“SHRT RAM GOPAL REDDY:
Our information 1= that for every
question he 1s putting, he is getting
about Rs. 4.500/-.

SHRI JYOTIRMOY BOSU: 1
shall give you the whole of it
Make a check You can come to

my house and take whatever is
there
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SHRI L. N. MISHRA: These are
mot in your house. They gre
elsewhere. I can challenge it. You
are getting Rs, 10,000 per mensem
for a House in Calcutta.”

The Statesman other press reporting
s as follows;—

®A Congress member, Mr, Ram
Gopal Reddy, interrupted to gay Mr.
Posu was recefving Rs. 4,500/ for
putting each question.

“Mr. Bosu: You can come to my
house, and take whatever is there

“Mr, L. N. Mishra: It is not in your
bouse, but elsewhere. I am told
you get Ra. 10,000} per month from
a business house in Calcutta”

All that hag been stated above are
wholly untrue, malicious ang false.

8ir, you are the custodian of the
House and you are the protector of our
Gonour and dignity, and I woulg be
failing in my duty if I do not rcport
fo you what I apprehend, namely, a
@eep laid conspiracy against me which
I now unfolding itself.

Shri L, N. Mishra and Shri Ram
Gopal Reddy should prove before a
Parliamentary Committee the above
mentioned allegat'on made against me,
and should they fail to prove it, they
ghould resign their seats in Lok
Sabha.

off wrw fag @ wwid : weaw
o, of, wg ¥ vz o FEAT Wi @
frwRedimr@iga 1 a8 ar &
wy §iZ & YT 747 |
SHRI JYOTIRMOY BOSU: Sir, it

the allegations that I receive Rs. 10,000
pam. from a business house and tlut I

get Re. 4500 for each question I
in Lok Sabha mprwld.lgh:u
sign, Iunginyouabhnkmig
aation letter. This is not the first

4 W o
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Mr. B. P. Maurya had to come with
bended knees and apologise for making
a sumilar statement on tBe floor of the
House,

SHRI P. K. DEO (Kalahandi): I rise
on a point of order.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRE
B. P. MAURYA): Don't misquote me;
I never apologised, Don't misquote

SHRI P. K, DEO: S8ir, this forum
should not be, should never be used
for mutual recrimination. When a cer-
tain allegation is made and it has beem
challenged by Mr. Jyotirmoy Bosu, it
ghould be referred to a Parliamentary
Committee, or to a Privileges Com-
mittee, Mr. Ram Gopal Reddy should
not bring it up and waste the time of
the honourable House on a statement
which is not in the order paper.
(Interruptions).

MR. SPEAKER: I am very sorry, all
of you may please it down. Let there
be no debate on this.

SHRI DINEN BHATTACHARYYA.
(Sw.amptic). Mr, ftam Gopal Reddy
hag already admitted Mr L N M shra
should come. He should say about it

MR. SPEAKER: I quite agree with
Mr. P K Dreo that we should not in«
dulge in mutual recrimination.

SHRI MADHU LIMAYE (Banka):
Mr. Bosu is ready for a Parliamentary
enquiry. Are they prepared?

t gew wregEw : (qeAT)

oo YT, WO T W gy

{’nﬁ";ﬁ argar § femfRaEfiadd
ﬂﬂ_m‘ﬂ_l

SHRI BOSU: The
matter has come in the List of Busl-
ness. There ig the name ol Mr. L. N.
Mishra. Is it not his duty to come—
who is the Minister concerned, whoet
pame is listed here?
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SHRI PRABODH CHANDRA (Gur- «

daspur): I accept his challenge. I
eharge him that he has brough{ down
the dignity of the House by his un-
dignified behaviour. If he jg prepared
to accept the challenge I am prepared
to resign my seat. Just now I g.ve my
resignation, on this issue. Let him
resign his seat.

MR. SPEAKER: Mr, Reddy what do
you want?

SHRI M. RAM GOPAL REDDY
(Nizamabad): I never said that. I
never gaid that Mr. Jyotirmoy Bosu is
taking money from somebody for
every question, What I meant is that
he is wasting the time of the House,
for every minute the cost of this House
2 Rs. 4,500/-,

SHRI JYOTIRMOY BOSU: Where
1 Mr. L. N. Mishra?

MR, SPEAKER: You have given
your explanation. Kindly sit down
please.

SHRI P. K. DEO: Sir, we have been
demand ng discussion on various
grounds on the conduct of Shri L. N.
Mishra so far ag Bharat Sevak Sama)
is concerned. In the Busmess Advi-
sory Committee we were assured it
will be takep up in the next Session.
He sides from the House, (Interrup-
tions)

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta-South): Sir, it is unfortu-
nate somet mes out of emotion or in
the heat of arguments some Members
make gome comments which, rightly
or wrongly, malign the character of
the hon, Member of the House. It is
unfortunate to make any comment
againgt any Member without any base
but don’t you ggree this atmosvhere to
malign somebody’s character came
from the hon. Member, Shri Jyotirmoy
Bosu himself. (Interruptions).

¥You have said many a time that
Uma Shankar Dikshit is a thief: Smt.
Indira Gandhi ig a thief. You must
be careful gbout making your obser-
vationa,
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MR, SPEAKER; This is again going
to viliate the atmosphere. We have
said enough against each other during
the last 4-5 days,

st wew fagr@ wogdt : gw
fifsq mdw w0 sfeq sroaw &
s § | of, Wifaw s & @A
e foar § ) vy wrs s fw
amar off Wew & fZar w1 oaAr
effag: aa2i et alw st Wk
¥ 5 #ar gomw & o sfwa araae
fast & orq o1 gATT § 1 wIw qEd
and & wodr o weaqr T

SHRI SHYAMNANDAN MISHRA
(Begusarai): Sir, I want your guidance
on two points. The first is: when any
persona] statement is made by an hon
Member in vindication of his honour
should it not be a practice that the
other man concerned who hag made-
the allegatio must be present? It
there is a lacunae in the rules, it is
for your consideration whether that
lacunae should not be filled.

The second thing is. if the hon.
Member who denies these allegations
as completely malicious, fabricated
and false and also suggests that a
machinery be set up to ascertain the
truth in the matter, whether his sug-
gestion for the setting up of a special
machinery should be completely ignor-
ed or should Parliament take notice ot
it. The hon'ble Member, Shri Bosu,
has said that he is prepared for an en-
quiry by a special machinery to ascer-
tain the truth in the matter, so if the
other party is not prepared to accept
his suggestion, then, the conclusion
would be inescapable—and it should
be recorded by the Chair—that the
other hon’ble Member hag indeed
deliberately mis-represented to the
House, and is  therefore, guilty of
breach of privilege of the House,

b ooft wyfoe® ¢ A sweqr wie
wifar &1 warw &) o sfosiw Wy
A 7 daw o e & (e fear §
wfer g wiv % § fie vadw ufufe
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31 Wi o 21 weeat Avey ave wrg
MR R R TR R SR Cf 8]
wqreon W gEmErd W ¥ greor F
wrg & afad | Frareqrrsgr g fe oa
v avg 1 wiqaw fegr srar g Ay aran
g aF! famr v avfm o o an saer
o & fag wrT w1 F1EErS w5 w9
af9q ARraT oY ¥ AT A AT A
RAtzA gw AT ¥ wgafy w1 for 3
#x, ft 77 7 AR T ¥ faarrwn a
Ffagd ) 39% 7 T Y AGR 0
SR FATT FTATMR R 192 AL
wex o @@ &1 foar w=t & farw ww
¥ sarar wfqdvr § a3 a9 & fom darc
AT & 1 W AT ST FAT ST I &
T IAFN AT A & (A AT FAT7

T

SHRI H. N. MUKERJEE (Calcutta—
Northe-East): Sir, you have been
pleased to put this on the Order
Paper.

MR SPEAKER: I am bound by
this. But, after the statcment. there
cannot be any debate.

SHRI H N. MUKERJEE: Sir, my
additional submission would be that
gince the matter is on the order paper,
and since the hon. Mimster of Parlia-
mentary Affairs and you have been
pleased to say that this would be on
the order paper, I should take it that
the Minister concerned was  honour
bound at least to give the House some
indication of what he was likely to
put up before you. Because, Sir, after
what Mr. Bosu has told us, the House
is in bounden obligation to pursue
this matter and see that the honour
of 1ts Members un this side ur that is
cleared.

You can find out some mechanism
for it. But, I should have thought
that the Minister concerned should
have come today, not that Mr. Ram
Gopal Reddy should come and say
something. I do not understand. Either
Mr. Raghu Ramaiah has neglected to
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tell Mr. L. N. Mishra or
Mighra chose to forget all about
obligations (Imterruptions). It

the Order Paper. This is what I have
said in the beginning. Sir, you should
give us some guidance as to what to
do and why do Ministers in the last
day of the Session just not come at
all with regard to answering these
2lledutim

SHRI S M. BANERJEE (Kanpur):
Mr., Speaker Sir, I am on a point of
order (Interruntions) My voinl of
order arises out of the personal ex-
planation given by Mr. Jyotirmoy
Bosu, and the specially the last por-
tion of his statement. May I remind
you, the convention of this House, the
decision taken by your predecessor
in two cases. One was, Shri Mani
Ram Bagri, an ex-Member of this
House made cerlain sweeping remarks
against Prof Humayun Kubir when he
was a Minister....

AN HON. MEMRBER: Not Shri Mant
Ram Bagri but Shri Prakash Vir
Shastri.

SHRI S M. BANERJEE: Shri Pra-
kash Vir Shastri's was the sccond.
This was by Shri Mani Ram  Bagrl.
Sardar Hukam Singh was in the Chair
and then both the parties requestea
him that the matter be investigated
because the charges were very serious
and hoth the Member and the Minister
maintaineq their stand and, there-
fore, Shri Humayun Kabir drmandea
investigation by the hon. Speaker or
by a Commitiee of Parliament.

In another case, when I mentionea
the names of two Ministers in connec-
tion with a call attention motion, the
two Ministers who were supposed to
be according to wmy information,
in our pay-books of Birlns—I mrn-
tioned the names of Shri Satya-
naravan Sinha and Shri K. C Pant—
the Ministers danied Shri Pant
denicd the same dav and said that he
had already left the Birlag but Shri
Safvanara~en Sinhn took wanted time
and said he wonuld reply latter on.
Then, after some time, whep I went
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to Srinagar I came to know that a
privilege motion was moved against
me by Shri A, B. Vajpayee that 1 had
tried to defame the two hon, Minis-
ters. I immediately rushed to Delh
because I wanted to prove that I had
enough proof with me that he was
getiing money from the Birlas and
many of his bills were paid by the
Birla house, Naturally, these Lwo
,cases are there.

Here, a sweeping remark has been
made by a Minisfer against a Member,
It is better that in such cases where
sweeping remarks are made against
a Member or a Minster, it is investi-
gated by a Standing Committee of
Parliament. I feel that in this parti-
cular case, when Shri L, N. Mishra
made these remarks against Shri Jyo-
tirmoy Bosu that he was getting
Rs., 10,000 from a particular business
house, it is his moral duty to have
come here and said, ‘Sorry, that in-
formation is wrong' or that the entire
matter should be referred to a parlia-
mentary committee. It is not against
Mr L N. Mishra: Even if the Prime
Minister or any Minister or any Mem-
ber has made such sweeping remarks
against another member, it is your
duly to appoint a committec 1mme-
diately to mnvestigate the whole thing
so that the cloud of suspicion 18 re-
moved.

SHRI SEZHIYAN (Kumbhakonam):
The hon member who iv aggricved
by and objected to the remarks has
given a notice whirh has come on the
order paper #nd n al' fairne-< fo the
House, the Minwtler should have bren
present to give an effective reply Now
that he has not replied nor is he pre-
sent in the House, I would request you
to have this matter postponed till
Monday when he may be asked to
come with his explanation before the
House. Only after his explanation the
House can take a decision in the mat-
ter.

Tn this respect, I want 10 make one
submissgion to you. In this House this
has become almost a practice every
day to pass sweeping remarks and
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gome of the Members are being brand-
ed. Unless such wild allegations are
properly dealt with, they will leave
a cloud not only on the Member but
on the entire House. Therefore, when
such references are made, [ want yo
to take very serious note and asx the
Member to either prove it or face the
cunsequences. This should be made
abundantly clear and made effective
also.

In this particular case, we may hold
the matter till Monday giving an
opportunity to the sedd Minister, Shri
L. N. Mishra to come before the
House ..

SHRI SHAYAMANANDAN MISH-
RA: He can come to-day also, later in
the day.

SHR] SEZHIYAN: Yes, but by Mon-
day positively he should come so that
the House may decide the future
course of action.

SHRI DINEN BHATTACHARYYA:
Before you give your ruling, let me
make our position clear. This is not
a question of Shri Jyotirmoy Bosu's
personal matter. I know that begin-
ning from the Prime Minister to the
other members, all of them have mali-
gned our Party. Shri Jyotirmoy Bosu
is a recponsible Member of our Party
and Shri L. N, Mishra has intentional-
ly maligned hum. If you do not do
this thing, I fully agree with  Shri
Sezhivan that this matter should be
postponed and a thorough investiga-
tion made.

If that fellow.., (Interruptions)—
yes, he 18 no better than a fellow; 1 do
not considey him to be a Minister—
was honest, he should have come here
and clarified his own position. There
are so many charges against him, He
cannot go to Bihar. The people will
beat him He has looted the money
of the people.

So 1 say that the matter is very
serious and the proposal of Shri
Sezhiyan must be accepted by you
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and a final decision must be given on
Monday.

SHRI P. G. MAVALANKAR
(Ahmedabad): Shri Jyotirmoy Bosu
has made a personal explanation. You
have rightly observed that after that
there can be no debate, But the
whole point is not of a debate, but
of m certain lacuna in the procedure
on the part of the Railway Minis-
If the rule is silent, it would, I
in all humility, be for the
Chair to give guidance and direction.
or any other member
whose name appears on the order
paper must remain present. If he is
not present, I want to know why.
During these last ten minutes or so
tha are discussing this matter, I
find that the Minister of Parliamentary
Affairs is in the House, but he does
not seem to be moving. Normally he
is always moving from one place to
another. But today, I see that for
the last ten minutes he is very sta-
tionary; I do no know what has hap-
pened to him. I should have thought
that afier all this discussion, the
Minister of Parliamentary Affairs
would jump instinctively and natural.
1y, ag is his habit, and go to find out
where the Railway Mimster is, But
he has not done so.

Last week I had said that this pro-
vision of a personal explanation is a
gacred device, If a member is using it,
as my hon. friend. Shri Jyotirmoy
Bosu, has used it today, it 13 because
he feels angered and disturbed that
false charges are made against him,
It is not a question of only Shri
Bosu; it is a question of any member,
on this side or that side. If members
are allowed to make charges and not
substantiate them, that would be
righly improper and objectionable,
8ir, you ree what Shri Bosu has said
He says that Shri Mishra and Shri
Ram Gopal Reddy should prove the
charges before a parliamentary com-
mittee, not the CBI or any other gov-
ernment body; if they are unable to
prove the allegation they had made
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they should resign their peats in the
Lok Sabha.

So, Sir, I support Shri Sezhiyan's
point. Please keep the matter pend-
ing. You have still time. Let Shrt
Mishra explain on Monday and if you
are not satisfied, then you should go
ahead with the appointment of a par-
liamentary committee. Let this whole
matter be probed Into so that ne
member of the Heuse, whether on this
side or that side, whose honour has
been involved is wrongly or unneces-
sarily punished.

ot wew fagrdt wwddt : wew
wgea, it sft wrod afeare X
wrant gfem frar § fie W3 A o
T gear wfy & a1, . (SrAww)
. . .oz & gy afafez aE TET
X A AATCE | IR qga ¥ wTH @
) fagre # wrd Todrfa & W TR
F1 & wwar & fF S wTET O
7 2 &1 1 gafag v W el o
w4 &7 wrer feay s fgd ) waw
& fear mar X FEATE 7 A7 WHEAT
1 @t W ¥ fasee GramEwd wAE
a7 77 feav & v ffaaar &1 g oot
S AT ) AL TE ISAT AT FHAT &,
W WA HOF X AT a8 ATAAT JSEAT
QR | TATAT a1 AT ag WO e frr
avar =fey ar et afaa far s
wrfga 1

SHRI SHYAMNANDAN MISHRA:
It is a dehiberate misrepresentation, &
clear case of privilege,

MR. SPEAKER: This has been
raised. We had no rule that when a
member gives a personal explanation,
that copy should be sent to others
also, But if a member’s name 18
mentioned in the order paper, then
I think it is notice to all. The position,
as 1 have explained a number
times, is that when a member wants
to make certain allegations against
another, the rule is that he must give
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to the Speaker a copy of the
allegations, and that is sent to the
other member.

SHRI KRISHNA CHANDRA
HALDER (Ausgram): He need not do
that.

SHRI PILOO MODY (Godhra): Not
in the case of a Minister. A Minister
can be attacked without notice.

MR. SPEAKER: Even if it be that
something is to be said against some
citizen or member of the public, we
have been following this practice that
when something is to be said against
somebody outside, a business concern
or .some individual, a copy is always
given to the Speaker. But in the case
of members, we have been following
the practice that when an allegation
is to be made against any member of
the House, a copy should be given to
me. I sent it to the member con-
cerned saying that ‘this allegation
against you is coming’ so that he gets
ready.

So, I followed this practtce that
whenever an allegation is made, the
member could there and then refute
it. But if he does not choose to do it
there and then and wants to make a
statement on the next day, a copy is
given to the Speaker and it is put on
the Order Paver. But if the nome is
not mentioned that is a different mat-
ter, In that case, we can consult the
Business Advisory Committee as to
what is to be done. But when g name
s already mentioned in reply to the
allegations made by =o and so, it is
enough notice.

A uraq ferr & 99F fAg Fam
w7 waEr fare @Fam g

St R AE: ae A gEr & fF
™ "4 & g2 e

|l gF7 92 YA GFR &
w1 Zifdu |
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wer wYETc ooft AfFgmre ¥ o
R

The office will convey it to him
that this has come,

AT FTAT T3 AGHTC A9 TR
ferr ot 3t qfewer gy s ) fee 7@
& g fawra

Some procedure has to be carefully
revised for it.

oft iw< I fag (@)
T WRIad, AU FTEE ATE A6 2 |

Qe R . WY d7 FE A9
qraa 7S AN

= AT TN [g: AR ARAY
79 1 377 F T=AAT g ATHAT GA
F I3 #r gaafa & &1 F 5 faaay,
1974 Y AT FI IfFT F ak & 72
HIRAT S3137T | 5 faawas #1 51 Fo 01
g gAT IFA AW &I aFers 20§
wyET eara faw 373, 374 FY AR
yrgee FAT Arear § | faw 373 =@
IFTL %

“The Speaker may direct any
member whose conduct is, in  his
orinion, grossly disorderly, to with-
draw immedtately from the House
and any member so ordered to with-
draw shall do so forithwith and shall
absent himself duning the remainder
of the day’s sitting.”

az ara § smaw arwy zofaw s3
= Z 5 377 F o7 WA A3
TUAT AT Fg 3T A0 T AR THRA &
q(Z T T AT IF 9T FO FF qFA &
a1 AE—AZ | ATIY ATAAT =AMRTTF ?
(31@aa) . . . T ANMI 7 AIAAA
qZF0 FT qEI TG @I B, T IR
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T4 EA T AARTF[ F(E 959 a1 #4129
IT 9T A1 §Fd & AT TEI—3F T H
oraaT {907 =rEar g1

MR. SPEAKER: I cannot say any

thing off hand. Rule 373 is not con-
nected with Rule 377,

11.54 hrs,
MATTER UNDER RULE 377

REe. PROCEDURE 1N THE HOUSE ON 5-0-T4

SHRI MADHU LIMAYE (Banka):
Mr. Speaker, Sir, afier you re-entered
the House to take your seat on the
Thursday eventng, I quielly returned
to my seat. I said not a word during
the discussion that followed., I did
this because I did not wish to aggra-
vate matters.

I have since studied Shri Vasant
Sathe’s so-called “Counter Motion”, It
was in effect an amendment, no matter
by what name it is called. It should
have been moved immediately after
the mover of the privilege motion had
finished his opening speech. I am not
going into the question of its admis-
sibility. To move it at a later stage
in the Debate would have been irregu.-
lar. After Sh. Pilog Mody's reply
speech to allow Shri Sathe to move
an amendment or a “Counter Motion”
was to make nonsense of all proce-

dures of the House. How could I
tolerate that?
Lok Sabha Bulletin, Part I, says

that at 6.30 .M. Shri Atal Bihari Vaj-
payee moved a Motion that the House
be adjourned.

But Members can move adjourn-
ment of the House only under Rules
56—63 to discuss a matter of urgent
public importance and under no other
rule

What the Opposition wanted was
that the Chair should adjourn the
House in view of the fact that the
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matter under consideration, namely,
Sh. Piloo Mody’s Privilege Motion and
my amendment to it had been dispos-
ed off, and the sitting could not be
extended without the sanction of
the House. At this stage, a3 Motion
could have been moved that the sitttng
be prolonged upto say 7.30 P.M. or 3.30
P.M. or what-ever the time desired.
Shri Raghuramaiah often moves such

Totioaz, Buil S, hoeswoamaiah moy
ed mo such: Molien ¢t C20 PAL on
Trursday, Did any other BKember

move such a Motion? The answer is
an emphatic ‘No’. Yesterday's Debate
and Bulletin Pt. IT will bear me out

In the absence of a Motion to pro-
long the sitting beyond 6.30 P.M., the
subsequent procecdings were irrceular,
Under what Rule, I would like to ask,
did the Chair allow the Adjournment
Motion to be moved? .Undw: what
Rule, may 1 know, Shri Salhc was
called upon to move the “Counter Moo
tion”? The next item on the List ot
Business yesterday was Shri Deva
Kanta Boronzh's stetement: and  Qil
Development Board Bill,

Under what rule could the Chair-
man take up a Motion of which no
proper notice had been given and
which was not on the Order Paper?

Even the Motion seeking tg suspend
the relevant Rules had not been made
to enable any “Counter Motion”, ot
the type which Shri Sathe sought to
move, to be discusseq in the House.

You told the House after you re-
turned to your seat that you had ad-
mitted the Motion. But you said that
you did not know the stage reached
in the Debate on Shri Piloo Mody's
Mntion. Any way, the amendment or
“Counter Motion” could not come
after Shri Mody’'s Motion had  been
negatived.

So at 6.30 P.M., there was no valid-
ly-constituted sitting, for no Motion
for extending the sitting had  been
moved and adopted

I need not say that I am a person
who respects Parliament and its pro-
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cedures. I never insult the Chair.
But in my whole parliamentary career
I never witnessed such a naked dis-
play of force by tl.e Government ma-
jority. There are wayvs and ways of
doing things. If the Government
wanted to avoid the acute embarrass-
ment in which it found itsclf us a re-
sult of Opposition tactics, it should
have  shown =uflicient alertness and
wvigilance betinwes. It did not do that,
Even then olher mean: were asailubie
to it. Thay did nut adoplt thesc
meuns. They wanted to dictate to ys
ani 1o iiw House, and that iz the
resson why I instinclively revelted
against 1his procedure,

While I shaull continue to show all
the respect that is due to the Chair,
I had expected the Chairman would
conduct the business of the House in
accordance with the procedure of the
‘House?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GAN-
DHI): With your permission, Sir, may
I just say a few words?

What happened in this House on
the 5th September is most unfortu-
nate. T also am not going into  the
merits or otherwise of the case. We
know, in our democratic system, there
will always oc¢ diflwrences between
hon. Members on this side of the
House and the hon. Members of the
Opposition. But what is important is
how expression is given to these
diffarence .,

As I said, | am not going into the
question of merits. But, I think, there
can be no two opinions that Parlia-
mentary business should be conducted
with dignity and decorum and ir ac-
cordance with the rules. And it 1is
the duty of all of us to help you in
this task.

[ would again like to repeat thal,
‘whatever be the differences on ary
issue, nothing should be done by any
one which would affect the dignity of
the House.
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Hon, members nf the Opposition are
always very Joud in their crcism
whuen sonecoay from this side does
something wrong. Sometimes we akio
do somelhing wrong; some of our
members  do someiimes get agilated
nver eeriain matiers. But the hoa,
cavers oS well ay lhe tuemocis of

Oppuition, do not seem to apply the

sama  slandards to themselves. Tiis
is whut 1 am pleading for. Whatever
be e diferunves oo any  issue,

nothing should be done by any one
which would iun auy muenner sitect
the  dignity, t{he wvrestige und the
autherity of the Chair,

At ihis  stage, we should Yke to
assure you. Siv, of our wimost oopera-
tiop in this regard,

12,00 hrs.

SUBMISSIONS BY MEMBERS RE-
GARDING VARIOUS MATTERS

MR. SPEAKER: The next item is
‘Submissions by Members regarding
various matters’. We had allotied one
hour for this. 35 requests have come.
They had come in a bulk and we did
not know how to arrange the order
in which the members would make
their submissions. So, they were put
tn the ballot box and the order now
would be according to the order in
which they came out of the ballot box.
Now what you can get, in one hour,
is only two minutes each. I hope you
will not struggle with the Chair....

SOME HON., MEMBERS: The time
should be extended,

MR. SPEAKER: If you agree, we
can take half an hour more. That
would give us three minutes each and
this margin of half an hour will be
adjusted at the end by extending it.

Mr. Priya Ranjan Das Munsi,

SHRI PRIYA RANJAN DAS MUN-
SI (Calcutta—South): I would like to
draw the altention of the  Minister
in charge of sports and youth services
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to the fact that, in the last 2} years,
the standard of sports in India has
completely deterioratrd We have wit-
«cssed the results in Merdekka Tour-
iaments in the Jast two years; we have
witnessed the results in World Cup
Football Tournament; we have witnes-
ed the results in the recent Asian
fames; we have witnessed our per-
formance in hockey and cricket. My
submission ig that the standard of
Indian sports used to have an inter-
nuatwnal 1epute, and in this hour of
crisis we must try to understand the
situation, and I would request the
Minister incharge to take suitable
steps to see that our standard in eports
is improved before the Montreal
Olympics in 1876 and our inter-
national repute is restored.

My second point §s that in Calcutta,
a statutory ration area, the ration has
been curtailed by ths State Govern-
ment because the Centre’s supply is
not adequate, and for that reason the
people of Calcutta, on the eve of
Puja festival, face a lot of problems.

So. I request you to kindly request
the Ministers of Food and Petroleum
to make sure that neces<ary arrange-
ments are made for supply of food-
grains in the Calcutta rationing area
sperinl'v and of Terncene in all  the
rural areas. Nothing more I have to
submit,

Thank you, Sir

SHRIMATI PARVATHI KRI-
SHNAN (Coimbatore): The Mouse
is fu'ly aware of the fact that

thro ighout the country, at the
moment there is a crisis of nower.
We know ol o thit there 15 power-
shedding resorted to and rower cup-
ply goes off row and then At the
game fime, this 15 an arnusl feature
and vear after year  we hpve been
raising it on th~ floor of the House,
but nn measures are heing token in
vrder 10 see tuat ine Guvernnieut has
a proper ceniralised policy on elec-
tricity and power in order to over-
come the problems that are thrown
-on the power plants,
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This is our Fourth Five Year Plan
and the bankruptcy of the Plan and
the bankruptcy of the developmen-
tal programmes in regard to power
are very clear,

At the moment, to-day, we alse
know and the House ig also aware of
the fact, that the workerg In the
electricity +departments throughout
the country have given a notice to
go on strike with effect from 18th
September, They will, of course, be
accused of being anti-national by
some and some others may say that
it wnll be most unfortunate if they go
on g strike,

The demands they have put forth
are very valid. It is not that they
are asking for money to be paid here
and now. A Wage Guidelines Com-
mittee was set up but that Committee
was sought to be scuttled and no dis~
cussions are taking place with the
representatives of the electricity
workers. It is not of their choice.
For the past two years they have been
asking for wage negotiations and
when these negotiations are under
way, the State Governments have al-
ready been manoeuvred interested
parijes and the Central Government
to object to these wage discussions
and these are sought to be postponed

I would, therefore, submit that
these negotiations should be taken up
immediately and, only then, the
strike can be averted and also a fur-
ther crisis in the power planis when
we are [acing already power shartage
and other troubles

ot ofaax (A (gATTTR )
wET HEE, TR AW AT ¥ dw W
¥ oferet faq ag & For T w AP,
TTH §4 s )1 fre g & fer
& ot forar ® srgrATATe Aedw W A
faare & wagd WY off e werE ¥,
It gftw & M ¥ 37 foar WX
ST & 737 fat 1 o Wrto e ¥
#Et T Wrey wATE | W /TR ¥ wET
¥y o fr it wre W F A
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e wiv &3 o oy wgy § fr
vfaw st g1 @ ¥ 1w g WY i
¥ =vfas oty w7 20

#o mréo ¥ gfew ¥ w7 ww T @y
g weqrant W faurfagt w51 9w w5
drzr ¥ WY o agT & fyfaoe & 3941
uAT WATEEFERT T fammar, A 3Aw
M Aderi st ae & THar &
R AW ATAT T 97 gfew 7 o w7
ATE FATE | WET 97 X AT WA B, 7
ZX gA% arv ¥ oAy que w Ay frww
v firdy WY gug 7917 )

THE WATAT, AW WG, TATET-
arE A AT I oF qre wran g, foaw
fran & 6 same wa & faerrs ot
99 T@T & BTE W H, FEH A #w
AT 3979 39 % 90 a7 mandy 3 ¥
forg wrd &, 3991 TrE w7 fraromar g
T A T FIE AT vEAT AR 8,
T WEE TR R A A I WA A
g g 9T &1 TET &, & 9% AW &7 I7q97 )
¥ wrgar g o ad awrk & avg 07 w1
wAY AT §H AR F AT | THT AT A
¥ faard qEmAT w0 § AR e
g T qA AR I ET @

weaN AHAT . qEIAT AME FE 7
T TR, @ T TET A A

SHRI SHYAMNANDAN MISHRA
{Begusara1): 1 had ramsed certain
questions 1n respect of the continu-
ance of emergency 1 had urged on
the basis of a reply given to a ques-
tion m the House as also on the basis
of a statement of the hon. Prime Min-
ter that the emergency was being
tontinued due to reasons for which
the Parliament had not given its ap-
proval That 1s to say, it was being
now continued on some other grounds,
than the grounds which the Parha-
ment had approved of. 1 would like
the Government to come out with &
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statement 1n view of the issues which
1 had raised earlier. Secondly, 1
would also like to raise the issue of
the beating up of teachers and
students of the ITI by Delhj police.
There have been brutal beatings of
these people that 1s the students and
the teachers in the ITI and a judicial
enguiry 1s called for in that matter.
Lastly, 1 would also like to refer to a
matter which has been raised by an-
other hon Member with regard to
the firing by the CRP at Kurtha,
Gaya district, Bihar, which has re-
sulted 1n the killing of an ex-Minister,
4 other persons and in the injury of
about 300 persons So here also I
think 1t 1s the duty of Home Minister
to institute an enquiry and tell us
why the CRP g indulging in such
killing spiee in Bihar.

PROF MADHU DANDAVATE
(Rajapu1)}) On the 19th August, 1974
I had asked a Starred Question 1n
th)s House on the drought conditions
in Maharashtra [ asked what cen-
f1al assistance would be made avail-
able to the State The hon Minister
Mr Shinde while replying to my
Starred Question said that after
Augusi, there were good rams in
differeny regions of Maharashtra
Theircfore, the question of drought
does not arse and the question of
Central Assistance also does not arise.
When [ demanded that he should
make a stalement under Speaker’s
Dnection 115, 3 note was circulated.
In that note, sirangely enough, as far
as various regions of Maharashtra
ate conceined, 1t 15 stated that in
Vidarbha the rainfall was minus 2§
per cent, Marathwada—30 per cent and
in Madhya Maharashtra —12 per cent,
It 1s only in the Konkan region that
there has been excess rain of 16 per
cent

That clemly shows that scarcity
conditions exist in Maharashtra, In
1966, Shii Subramaniam had evolved
a formula and quoted 1t in this House
laying down certain norms in respect
of scarcity and drought in Maha-
rashtra, Mr V G Vartak, Supply
Minister has made a plea to Central
Government that they need at least
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two lakhs of tonnes of foodgrains
every month so that we can give
foodgrains to different areas of Maha-
rashtra. There are various rural areas
of Maharashtra where the ration 18
not even two kilo. Under these cir-
cumstances, I request the Agriculture
Minister to muke a statement. As has
been requested by the Minister for
Supply of Maharashtra, the Agricul-
ture Minister should rush supphes to
the Maharashtra State and he should
make a statement in the House.

ot sz fagrit e o) -
fo e w1 #§ @@ 37 qF B
IET & =7 7 e ¥ frarn wwAn g
famt 7t Fvm 1 /YT ATRA THAT R T
faama awr @y &, agr &7 gfaw wwg &
wiw Faemrare &1 Afe foeedt & qfemr
form avg 7 s &7 T R wEr
wiwa jifgam gfam s=hizazr &
famrfadr g seqreer 1 747 gan)
gfem 7 ¥ gleae & W7 qa o,
3a% fafarsr &Y zamoa @3 & wwor
g1 mwwy, faenfaqr ®1 741 Feqrawr
¥1 vz, S {7 BrE, A8 I3 Fay
W7 AZT 7 AT &7 wAw fwar s
QI & Fa faarel @Ay @
gfaa ¥ 3@ a F faae e &
farr @t Esfgm zxdtege & 39@
gea afafvam s1 & fAm gr o€ 2
FoFR AT AT AT F Ao AnT agr g
T T ATAN FT WIAAT A TH PE,
AST A WEM R A T TG AR
gar, weeThadr &Y 73 3T A s
7d 1 78 A g s A e
1 A% & w7 qArwre F o owrd
AFT &1 FTIM &4 AFAT #1  ®q7
famfamy & wedT #¥ 2 71 g frarfagr
T qUGT 78 97, v fgar A B
ar far & sfaer® &1 foeft fimeror
geqr § 7fFw qn s fefame @
TWHTT &, G & I3 ASATIRT K]
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aqr feudfedy wt 2 &1 ok W
TV %1 g Agy e o W)
& wigar ¢ fie g Wt feafor Y =y
o) wg Gqr Y wX £ AN W &
garh werd A § Afww g W ww
97 uyAT fady T w X ¥ fog gem wy
BT FT AAT W T IFA AN
wwrey faar 13 aeStAE @ A W
w frig o faeT w3 oA

IR F At A I &
s i ofvfeefa 29 & wwmny
o7 R & | ATAT FRT A8 § T L, g
@y & FTC 97 @2 ) Iq fa
fagre #7 feafy ov gua =i &) g
qdff v w2 & feafy qv wwor A
¥TAT TAT |- FOT mefrive oF
o 7@ w9 a1 fegfy o o 7 o
T, ST, ZATSAT WIfT & w9 ¥ A ot
ggraar wifed a® geea Wy oy

o BTN T (FaRT)
eg gAW & ATV 26 foAT Hoawi ¥
oY F FTO07 9T §5 foer ¥ aw ¥
wr7o wegen faew afvfrafa i g€ 2
s ot & sofeay & fam a7
qafa & AT & &g swifa
T ® &y smafaw wgrmar & 0 #)
Tt gFTT T & &% fae i wae
wwTe &1 fafa &1 7 @ & for
F TR WATH R AT § A qups & fAg
At AN wEear &) W siqw A
AT FETL T &F & anfea
HTAT ¥ WTATS ST 7 1A ®7 IO7 faar
o1 Tgr & aar ay st A & fAC
Wt ¥ ¥ wEgraar & ara s wE )
afer ug wgmm ot &% sa A
gt &1 @ & wror wf fe & wuwRd
#Y, Feafir § v weg 2w & gl 49
¥ qeal a% & X WA & gATAT AT
7T &1 W ¥ ot A e w5
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fre aok weui aw & Jw fear 4
¥ feafs & o warfer o & wgt
AIEMFTT AT FAT & | 7 ATFTE W
HOHTL 97 919 BIT FT 999 vo5g &
few &1 @Y ot & ¥ AT WY
wifgw fr o 7@ & qwifemr a=7 @
qaTey /AT F WrATH A41 FrIGE HaT
R TTET & WTATH TFETA F7 aged w¥ |

e At At 7 TR IIRTEAT Feu
zre1 ¥ iy 1fg & Arg @ 5 Iy,
At sdTwT, faard aar fawe
= & wilr gf7 g€ &0 oowr wam
fearat a7 agT qer § 1 g4 @ & 7en-
afa® 347w & g0 AT 7 oAwr A
g ATEIC T aEd wd Prwrd
arr fawelt £ 791 7 gAF; THE AT
TIAT & | WX NI AITIT ¥ AN FAN
i oAm w7 W oW farda feafa
G

TAAE N A G AR A F AT R
xR & owrdr afg gf &) R faw
wfast & ;71 ww wbir afg &
TN FETEL FIAT TG WA E 0
T IFIRE AT AT FH O FAT £
frwe 21 a9t 7 v ¥ avet & w1 afraqg
@ gar By wa wrwre gieam @
uﬁ%a&ﬂrgwuﬁﬂﬁlm
3 A% 51w ¥ fruifer 5@
7E st faareoirg & e wer wiw, -
213, fagre mar 3T wEw % wy
AT & feafa feaeft a2
I Hew 2w qur AT W2 T 5 w7
IR I wgT wiww oy @ 1 AR
¥ gism & faare w@ gu e
w.wari:fmﬁnqmﬂ{mmﬁ
T AT N wly fewasr fratfer o B
1w

SHRI BHOGENDRA JHA (Jai-
"agar): Sir, I want to draw the at-
lention of the House and of the Gov-
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ernmeént to 3 matier of very serious
consequence. After all these years
when the United Nations had decided
that Indian ocean should be a zone
of peace, also the Government of
India as in agreement with several
other htoral countries decided that
Indian ocean must remain a zone of
peace the United States has begun
constructing war-base including ato-
mic base in Diego Garcia which is
threatening the peace and security
of all the litoral countries along the
Indian ocean, particularly India. The
recent experience of Cyprus under
Archbishop Makarios has clearly
demonstrated that U.S imperialism
15 not going to tolerate any freedom-
loving and non-aligned Government.
So, there 1s special danger to India.
In such a situation, I request through
you that the Minister of External
Affairs make a statement whether
India is taking any initiative to call
a meeting of the Security Coonecil to
bar U.S. from constructing any base in
Diego Garcia and also call a meeting
of those litoral and other peace-loving
States so that public opinion is mobi-
lised against the US, Otherwise this
whole occan will be dragged into the
whirpool of warfare and conflict

My second point is during the last
four days 30,000 persons have been
arrcsted all over the couniry and
their only fault 1s they had been
demonstrating and demanding firm
action against the hoarders, black-
marketeers and high prices, Several
State Governments are following con-
tradictory policies with regard to
procurement and distribution and the
Union Government is favouring the
hoarders. The Prime Minister made
a public statement for consumers' re-
sistance against blackmarketeers, But
when there are peaceful agitations
against the black-marketeers they
are lathi-charged. There were such
lathi-charges in Ludhiana, Chandi-
garh, Andhra, Madhubani. Bhagalpur,
Purulia and several other places in
Bihar. The firing at Kurtha which
resulted in the killing of Shri Jadav
Prasad has also come in the wake of
this repressive policy of the Govern-



30  Submissions

[Shri Bhogendra Jha)

ment. The Home Minister should
make a statement whether the Gov-
ernment of India is going to supply
the essential commodities at control-
led and reasonable prices or is it go-
ing to give a free-hand to the
hoarders and black-marketeers which
may result in anarchy? We should
be told about the specific policy of
the Government in regard to this.

My third point is the Ruling Party
had declared that 1973-74 would be a
year when land reforms measures in-
cluding land ceiling and tenancy acts
wih be implemented. But they are not
being implemented. The tenants are
being evicted and in several paris of
the country Harijans and other land-
less labour are being evicted from
their homes and fields. 1 request you
to direct the Agriculture Minister to
ensure that at least in the centrally
administered areas there is imple-
mentotion of these land ceiling acts.

SHRI DINEN BHATTACHARYYA

(Serampore): Sir, 1 would like to
mention this. I have already given
notice. It is the practice here and

you have also given rulings many
times that in regard to announcement
of any policy decision by a Minister,
it should be made in the House. But,
we find in today’s Hindustan Times
that Government has withdrawn all
price controls on automobiles, in-
cluding cars and scooters. [ dg not
know how, without making a state-
ment in the House, the Minister
could make a statement to the Press.
I consider it to be a complete sur-
render to the big monopoly houses,
including Birlas. The Minister may
not be here. But, through you
8ir, I would like to ask the Minister
whether it is a fact that because the
Birlas are now purchasing Maruti,
that the price controls on cars and
trucks have been withdrawn by the
Government. The Minister must
clarity the position because it has
come in the papers that B, K. Birla
is purchaging Maruti.

Sir. my next point is this. 8ir, in
Calcutta, thousands of students are
demonstrating and courting arrest.

SEPTEMBER 7. 1074
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MR. SPEAKER: You should make
only one point.

SHRI DINEN BHATTACHARYYA:
Sir, I am just concluding. This 1s
a very simple issue. Sir, we are see-
ing everywhere that factories are
being closed, lock out being declared
in Airlines ete. But, have you ever
seen a University declaring lock out?
Sir, the Calcutta University is going
1o declare lock oul. Students are
agitating. They are not getting wril-
ing papers; they are not getting kero-
sene,

Sir, the position in the villages is
worse, Mr. A. L. Dias, Govcrnor,
after visiting Midnapore recently has
reported that the people are eating
grass instead of rice. The West Ben-
gal Government is putting all the
blame on the Centre, that they are
not sending their due quota, So, they
have reduced the rice ration in the
statutory rationing areas, and in the
modified rationing areas, completc
chaos is prevailing. Mr. Maurya 1
here. He can reply. What is the
position, whether they are going lo
send further quota of foodgrains to
West Bengal so thalt the rationing
system is not broken?” Mr, Shinde is

here. He can also reply.
SHRI JYOTIRMOY BOSU (Da-
mond Harbour): 8ir, Mr. Dinen

Bhattacharyya has already highlighigl
that the rationing system in West
Bengal is under virtual collapse duc
to the alleged refusal of the Central
Government to supply 25,000 tonnes
of foodgrains to the State. A few
days ago, rice ration per head per
week was reduced from 1,000 gms to
750 gms. In the next week, a further
reduction of 250 gms is being plan-
ned. Besides, more than 5 million
people in the districts of Purulia,
Bangpura and Midnapore have been

affected by severe scarcity, high
prices and famine,
Sir, my second submission is, the

Director of CBI, Mr. D. Sen, wWho
should have gone on retirement i
being given a two year extension. !
should be given by instalments, First
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for one year and after that, if his
services are found satisfactory he
will be given a second term. That is
why, the issue relating (o the sig-
natures of 21 Members of Parliament
is being sent to the CBI and the CBI
Director is bemng rewarded by an
extension,

DR. H. P. SHARMA (Alwar): Sir,
I would fike to draw, the attention of
the House and the Government to
the very difficult and unprecedented
situation that Rajasthan 1s facing due
to acute famine conditions. 1 have
purposely used the word ‘unprece-
dented’ because never in the history
of Rajasthan, the entire State has
faced faminc prospects. Usually,
whenever famine struck Rajasthan,
there were always used to be some
nook and corner, three or four dis-
tricts, where rains will be near nor-
mal and people in the Western dis-
tricts where the cconomy is entirely
dependent upon Ilivestock, would
move to these districts and somehow
the situation would be taken care of,
But this vear all the 26 districts are
facing acute famine conditions. The
Rajasthan Patrika has headlined it:

‘TN F ATET AFTH F, AT

It says at least Rs, 20 crores would
be nveded to tide over the situation.
The Navjyot: Herald has come out
with a similar headline and says that
nothing less than Rs. 21 crores would
do.

The problem I wish to raise is that
somehow we have a feeling that the
problems of Rajasthan arc not quite
appreciated in this House or by Gov-
ernment. There is the unfortunate
fact of geography also. If there is
any drought in Bihar or UP, and if
somebody travels from Delhj to Cal-
cutta, he does see the conditions
there. 1If somebody goes from here
to Bombay, he could see the drought
conditions, if any, in Madhya Pradesh
or Gujarat as he passes through those
States. But I want to ask how many
of us have ever visited the western
districts of Rajasthan., Even here,

BHADRA 16, 1898 (SAKA)
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with all the facililies provided, how
many of us have visited Jaisalmer,
Bikaner and Jodhpur and gseen the con.
ditions there. So we have a feeling
that we have not got the justice that
we should get.

The other day the Chief Minister
came to Delhi, Newspaper reports
say that the central leaders told him
that the Sixth Finance Commission
has made a provision that the States
should already be making provision
for natural calamities and famine is
no concern of the Ceniral Govern-
ment. May 1 ask: When there are
prospects of hundreds of thousands of
people going without food and cattle
going without food and water and
the entire economy being shattered,
will Government take such 1 wooden
stand because the Sixth Finance Com-
mission has sard so? The Rajasthan
Government did make s provision of
Rs, 10.20 croreg for this, but unfortu-
nately that amount was spent on
flood relief. So today it is without
funds tor this work. °

There is one other point. Our pro-
blems arise not only from drought
or famine alone; they are the direct
result of the partition of the country.
Whenever famine struck before 1947,
people und ecattle in the entire
western districts used to migrate to
the Indus valley region. There is a
streich of 1500 miles of the Indus
valley and the pasture that jt provid-
ed acted a cushion against the famine.
But due to partition, not a single man
can cross over thore. When there is

a famine, the people of Jaisalmer
should go all the way across 600
miles of Rajasthan proper before

they can go anywhere,

1 entreat vou. the House and the
Government; this problem which 1s
the direct result of partition should
be treated as such and it should be
viewed as a national problem.

Then Government have said so
many times that they are committed
not to exceed deficit financing beyond
Rs. 126 crores. May I suggest that

-
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they should not make a fetish of 12t
or 326 when the country is faced
with a problem of such vast and
stupendous difficulties and miseries?
In such a situation we should give
priority to human suffering rather
than take a pencil and paper and
calculate and say that this will not be
exceeded,

I would conclude on this note. This
is a national problem and must be
tackled at the national level. This 1s
the request which I am repeating.
Unless something is done, we would
be in & very difficult position,

SHRI P. M. MEHTA (Bhavnagar):
Sir, nearly 600 villages out of 900 vil-
lages in Bhavnagar District are fac-
ing a severe drought. The situation
is very serious. It is most unfortu-
nate that Gujarat Government has
not attended properly to the serious
situation of Bhavnagar distriet. No
village has been so far declared as
scarcity affected. Pcople of the
scarcity affected area are without em-
ployment, facing starvation and cattle
are dying for want of fodder. There
is an acute shortage of drinking
water in many parts of the district
both in urban and rural areas. There
js an acute shortage of drinking
water in Bhavnagar city also, Guja-
rat Government must attend to the
serious problems of supply of ade-
quate foodgrains, fodder, drinking
water and employment to the drought
stricken district of Bhavnagar. 2,500
workers of the New Jehangir Vakil
Millg will be thrown out of employ-
ment if coal is not rushed immediate-
ly to the Bhavnagar by railways.
The delay in all these matters Iis
criminal,

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Sir, more than 508
workers who were contract labour
working in the Durgapur Steel Plant
have been retrenched, Serious re-
pression is going on there. In sup-
port of the contract labour, the wor-
kers will observe token strike on 18th
September, 1 request the minister,
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through you, to make a statement
to improve the industrial relations
in that plant and to improve steel
production there, Further, I would
request the minister to intervene in
the matter ang gettle it. In Ban-
kura and Purulia, several hundred
people have died of starvation, So,
immediate relief and sufficient food
should be sent to Purulia and Ban-
kura,

From 1st September, Kerala Gov-
ernment has reduced the rice ration
to 3 oz. per head. Virtually the peo-
ple are atarving there, Ewverybody
knows that Kerala requires 85,000
tonnes of rice pey month for distri-
bution through fair price shops. Their
annual procurement is not more than
50 per cent of their need, So, 1 sub-
mit that at least 85,000 tonnes of rice
per month should be sent to Kerala
to save the starving people there,

sft TwTEATE  WRW (szAr):
weqe oY, & Y93 & qwafaa w320
vgr g Afe wwam A7 ana @ fiw sh
afag areraw fog maw & 1 e
# =g o =t §O0 77 TA W oA
99

wener AT, AT 7 FAME A
MerdY ¥ wATA FT HAN ATHTT
forar oty ga=t waaT qE fiear, aa @
U & AR W, IAY FwS F AAAT
#1 ot fegr & gy aF fed & &
Y, g 7 ¥ q9-ATET { qraAT FA
ary AW wY, 7@ e gf fe v e
¥ & fav & el i arfad
! aga agfeaa faonfy | f, e
o, & w §f W fa ¥ awgdfer
AT FAT G QqATGE FT &7 F
Tz R A SwAR A
%W @31 & wgew s wor wy W
T awr & ww o Wy save

E
bt
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gL ¥ | ATIA G wT avSI Qv e
Iq ArT A A OF 74T g1, 7 J97 6 9/
T T q7 | AAE AT A=A S W A=
qrq qifFariee F 7TETr w1 mfaat
@ ¥ | Fory aem@d @ 73 & W arfaar
w gfewr & far s D adv @ wR
sitr aaTR arfady &1 q@ @Iy 98,
oF OF 577 ¥ ARET 9@ faw T | gZAT
A I UF WY qAT IIF, J W 9w |
¥ g fF 7 97 £ 7T 927 97 7 )
ag wrdY fasdy ¥ fov qawd el
w1 qereAr & Affao, frdt fesd &
wré qar A & | 74w a7 fwa g @,
gAY WY WY SART AT F7 SIfAT
L FTE A 16 7 399 AT 7 T AW
¥ W 7dr w77 & o fafeggr o gAan
arr AT I %3 fF Tam oAve A
e 3% At AA & ATAE gAA R
arfaqr # gfaar A 77 g9 725 w9
farrg @ar w8 & )

TAT AT A 9ZAT 4 WA aF WA
A TR &fa% qrd) &, wverd wEA
# war misA A QAT wOX AT SR
? |7 qzar 7 WA(ATATT ATA ATA AT
HH FAAY § I4F WIA-IA FY
mafaa  sgzear ad ¥ wafaw adh-
aeY wrfsay Y 1z 7 27 &, a9 wizar
1 A wAFAT AE qFAY § av faeelt A
agadt & Afer 37 dfaw afady w1
A W gAX ArAT FrE W AR IW
wfasrdr 60 ard w1 g T R
e & qauy ¢ fasr ot &7 aweg=a
TR FTT &, 42 EIHT AFTAT | gAAT
¥ qY WY A OF T U TF K G T
# AATYT WIT T TS AF QT | AT
AT w7 2 cqrge ars fraveat Iq8 w81
T T 7 TART EwT gAC fedaw
F AT e adey, ZraETUTET
I grad v frar | S ARFrE 216
getfages & 74t £ & wrRveE AT W,

BHADRA 18, 1896 (SAKA)

by Members 46

AT, 1973 ¥ 37T FATL, 1974 7%
faa# faafar & o q=dt = o
w™p meATER Wt ot dr ¥ WEEg
;AT AT R AL

st WNET TATT &7 AT F#qT A7 A€
& ga% @17 7 fagre & waart ¥ fagmr
? [ a7 A 7o @, 9T JE WY
A FTT A IRy wean &
7€ ¢ fagre o reafaee el & w=it
Sy wAANG AYETT F AW %y 2 fe
WEATAE F 07 T, W AT AT AR
afasifrar #1 w= foere f
1w qA 0 =7 far a0

& Frgr ¥ WA AT g W O
AATAT 97 WOAT WATH & WOA AET AT
9 ¥ Y qIH] IET |

SHR1 RANABAHADUR SINGH
(Sidm). Mr, Speaker, Sn, 1 would
like to draw the attention of the
House and the Government to very
glaring difficulties that are being
faced by the people who work 1n the
N.C.D.C. coal-fields in Barauni, in
Madhya Pradesh The whole opera-
tion 18 carried out in an open-cast way
which means that coal 1s mined
without digging into the sal It is
an open mechanical process, In that
operation, the 'main part 1s played by
the people who run those huge
machines It is an extreme anomaly
that the pay-scales of those Assistant
Engineers who operate these huge
machines are for below the pay-
scales of the Mining Assistant Engi-
neers who sit in an air-conditioned

bungalow,

I had written to the hon, Minister
drawing his attention to this impor-
tant point, It js more than six
montha now that I have not heard a
word gbout it, I would like to draw
the attention of the hon Minister to
the fact that the strike which nearly
paralysed he Neyveli Lignite mines
mmuudbauuseotasimﬂarnt
of circumstances, 1 want the Gov-



47 Submissions

|Shri Ranabahadur Singh}

ernment to go into this matter on an
urgent basis and give a variety ol
pay-scales to the Mechanical Assis-
tant Engineers cadre working in all
the N.CD.C. coal-fields,

1 would also like to raise another
point that the Security Guardg of
these N, C.D,C, coal-fields are not
given any over-time allowance,
Everyone knows that the persons
who work in the offices and who
work only for 8 hours are very easily
given over-time allowance even f
they work for 1 hour more, The
Security Guards, by the very nature
of their employment, being employed
round the clock, are not given any
overtime allowance, But, surprising-
ly, this is happening only in one
coalfield. In a neighbouring coal-
field, run by the NCDC itself, the
Security Guards receive overtime al-
lowance But the one particular
coal-fleld, calleq Bodi, these Securily
Guards are not getting overtime al-
lowance, I want the Government to
go into the 'matter and remove this
difficulty of the Security Guards,

Finally, these NCDC coal-fields are
situated in one of the most backward
districts of Madhya Pradesh, The
whole gperation, apart from being
mechanical and not providing open-
ings for many people there, is also
being monopolised by most of the
people who have come with the
management from Ranchi and Bihar,
and people pelonging to the back-
ward districts of Madhya Pradesh,
who have lost their land because
coal was found, are going without
employment. I think, Government
would go into the matter and allot
a certain reserved quota for people
who have been displaced from 1and
and are therefore unemployed,

SHRI S. M. BANERJEE (Kanpur):
Mr, Speaker, with your permission
1 would like to ralse one of the wmoat
sensational issues which has shaken
many departments in Calcutts.
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M|s, Macneill & Barry Ltd, Cal-
cutta, a British Controlled Indian
Company ig attempting to amalga-
mate with Mjs Williems Mager &
Company Limited, Calcutta, also &
British Company where the part of
the foreign shareholding is retained
through nominees, Macneill & Barry
Limited s a Company in which the
Inchcape group of England holds
more than 51 per cent of the ghare-
holding and business in India is done
substantially by a British by the
name of Charleg N, Wills, and his
activities have all through been anti-
labour and anti-Indian. Lord In-
cheapers' personal representative
Michael Parsons was at Calcutta for
negotiating deals, This M&B Limi-
ted is indebted {0 the United Bank
of India. a nationaliscd bank, to the
extent of gbout four ciores of rupees,

Tt 15 reported that about two crores
ol rupees have already passed hand
and have gone over to Lord Inchcape
in Englund over-reaching the Foreign
Exchange Regulation Act, 1947,

Under the garb of amalgamation
what has actually been done is to
retard the policy of the Government
of India detetmined in the Parlia-
ment that the foreign control ove!
Indian Companics should be reductd
to 40 per cent so that Indian business
men could get an opening info the
administration of foreign owned
Indian Companies and prevent fur-
ther drainage of valuable foreign ex-
change from India, 1t is being
brazen-facedly stated that this amal-
gamation would avoid the mischiel
of the Foreign exchange Regulation
(Amendment) Act of 1974, This is
directly contrary to the intention and
nbjects of the Amendment,

This matter is so serious and I*
<o highly anti-national that thie wil
pale into insignificance the
of other exchange racketcers know?
to the Government of India o far,
As such the interest of public at large

in India ig involved,
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1 would also mention, with your
permission, that Mr, B. M, Khitan
tinalise deals from Taj Hotel, Bom-
bay, on the 19th August, 1974, over
telephone— London 2834680, He has
been contacting from Bombay only,

1 would like to draw the kind at-
tention of the Home Minister mnd
the Commerce Minister to this ghady
deal and would request them to
make a statement on this, The deal
must be stopped by some means or
other.

1 would aiso demand a judicial
probe into what has happened in
Delhi, I have seen those young stu-
dents who were mercilessly beaten
up by the police, Thig is something
very serious,

Before 1 sit down, I would request
Shri Qureshi to make a statement,
before the Supplementary Demands
of Railways are discussed, as to what
has been done in respect of these
thousands of railway employees who
are still in the sireets,

I would welcome g statement from
the Minister of Railways that those
who have participated in the strike
wil] be reinstated and those against
whom there are charges of violence
will only be suspendedq and not
dismissed.

With these words, I once again
rcquest the Minister for Finance to
make a statement about this Macneill
& Barry,

SHRI P, K. DEO (Kalmhandi):
Orissa is a surplug State so far as
foodgrains are concerned. But it is
most unfortunate that due to the
failure of monsoon, Orissa is now
in the grip of famine conditions.
In ten districts out of thirteen there
is a sgcarcity of food and acute
drought conditions prevail, People
have become very much emaciated,
children are being sold—here is a
Photograph only the other day in the

‘Indian Express’ where a child has
been left in a street of Bhubaneswar—
and people are 'mostly living on
roots and leaves and have been
dying like flies, but the administra-
tion therg is not prepared to admit
that starvation deaths are there,
The Chief Miniser came out with an
announcement on the All India Radio
that demonstrations against drought
and scarcity conditions will be
severely dealt with, As a result of
that, there was a demonstration in
Pattamundai and the Police had to
resort to firing and many people have
been injured,

Throughout the country g reign of
terror has been let loose and people
are continuously demonastrating
against rising prices and scarcity
conditions and people are killed as
pointed out by the previous gpeakers.
What happened in Gaya is a very
serious matter. It is the Central
Reserve Police which had resorteg to
firing and deliberately killeq one
ex-Minister and now there is going to
be a probe for just Namke-vaste
and an executive officer has been
entrusted to go into it,

Lately, as you know what has
happemed in the ITI is something
unbelievable. The Delhi Police
entered into the campus of ITI and
indiscriminately  started beating the
teachers and the students, There
should be an end to it if you do not
want to make this country a Police

raj.

Taking into consideration all these -
facts, through you, I most respect-
fully submit to the Government that
they should declare Orissa as a
famine area and they should not be
guided by the outdated Famine Code
which was produced by the British
raj some 100 years back, They should
examine gnd provide sufficient relief
work and food so that people could
be engaged and they can earn their.
livelihood, As happened last time in .
Maharashtra, where three railway
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lnes were immediately sanctioned,
people got employment, so also in
Orissa, I most respectfully submit
that the Indravat: project and other
Central projects and also the new
Tallway Lnes which are pending
consideration of the Government of
India should be immediately sanc-
tioneq and as a fgmne relief
measure, people should be provided
with test relief work like earth work
and collection of metals ete and
sufficient relief should be provided
and the distribution system also
streamlined so0 that two square
meals 3 day should be guaranteed to
the affected people,

ot fowe W@ (7ar) : grmw
w@rag, 5 frarr o nar fady & goar
%% ¥ waer st wrferfaa S g
NIHA T 97 #le WMo o
® W ward o foadr zard gagd wA
WY WAXT GATT KT AT qGY | ITHT
AT & F1T M AN faadr gawr
W EY E § \ wmerer WEREE, 9% Wy
At A wra-na geq ¥ | gaF werar
& a1y ' Far3 ¥ va¥ g gL AarvEw
(Y FF T A TAT AL ATFT FA
7 3R ¥ 17 fea e 1 A,
g Tw TR TEl A1 AHAT | wEy qfi-
feafa ¥ fazrr v feafr S wovire 2
QT AGT AW A HANETH ATCAT
o ® a7 A% w0 5 I WEY qwrA
9 gt frar sraar | g A feafiy agr
9T JaR &) 78 8, AT OT TGT §I WATAR
feafr & 1

T I7 Trorey AE F OF qIET Ay
W WA W 9w w7 ¥ foy frger
fisar war & fored froer ome 2 o7
G IR AATE | & 919 ¥ wreqw X
qrAdtg Wl wEiea # A g g e
e w1 & fral oo & av ga¥ g
§ ¥ fedy v S IT T zq B wrw Herd
wq w7 fa7 WM A ¥ FEATQ UR

Wt agt 9% 7g waAr gk, 3N wHAg
adt AT weEd Wy qutaa fear
W 1 77 W T & fr oane
w " ¥ fao sl w2 ot mifg-
dr 7 0F ¥ wIwA 73, @) AT N
AT AT AR T QI AT | ST X
v § wEt 97 TR 9T AT gy
BT, 1 T8 &7 g7 g e afew
aTeT I XA qEw AT W17 98 qaw
FEI frft a1 A4 7 @ F7 @ 0w

st o wer fay ( @)
ey WEIZG, o8 S0 0¥ 6w oqrar
2, safan a8 @ vq o A7 *® A
qrey A7 awg fagqr srq )

IR WQAW WAL WG Y AT
ZO-HY | TART AR §, AT WO W 4
a7 fem ¥v |aar wifge 91 | weR
fo v 1 Y WA W g e
ol F7d T oo =d gy

ot wartteT fog & ar ¥ ooft
HTAT | AW qrET awg Wi ¥ £ifae

W wgEa AT O o6
qrF At fee & 3uF s ft o A
HIT AR 10 g & Wi & o T p
sAFT &gy foar oo ow w3 ¥ wqrEr
™ T g W Wt arfage o
TEX § | W AT qE FT, A w9 W
T a%-0% fame 3 3 )

ﬁmmm(m:{v)
weaw wgiey, fagre ) qre feafer -
a7 agT e gt s ar @ 8
gt o7 T 1 & wfafom foodr aat
H WY S AT INET 97, 4T I
a8 g W T a wad ¥ weer gl
T ¥ 7 @t 7f § wix ¥ syfieor
arrert & 5 a7 Y saw § -
FUq 40 Wi fifir sy Y A= @
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af & 1 a7 wad & wqq F JAy, A
S ¥ §F wFra & avar w7 wag
®Y BA7 qgT 97 A g€ ¥ | Wrea ATy
40 W #few = s wih ¥ ¥ )
¢ | &few ag 40 2907 T AY SfAETH
faaar & ar 48, AR W) qF uw w1
az o fas, RS w7 W G4 &
fou & SIET O IATIAT qTTA AVHIT W
FITGIAT ¥ AR F19 774 2 |

aZ ¥ qaT WAl o A A IINF
g qf fazdy foadt & ot 34 fazdr
1 ¥ w7 @Y AF WOT 9w ag oy
ACFGO AHT FHAT |AT T WT IAHT
sqr7 # fr 59 77z 7 fagre A1 w7
feafr %, 397 g8 garr @ faar
AFAT & AT AF HFIAT |7 9209 4
amrR qrit TG 1w aow | faEe
&1 &t frqfy & 399 977 FAAT R A
me WY AT & W wOr oeqre 2 fF
fagre & a* § 9q |79 1, T2
A% QAT FT G0 &, WAT & ArAA0
arfer | weq ww A AAT AT F1
W& 19 aa ¥ foer & & w7 gw w1 50
AT 29, 22 EATT 27 A fqar & am
¥ fam, ware famr wm A fagre &
Tz ¥ feafr v g At feafs w7
qETaAT & F7 qwd & AfeA 187 At A
AT &, TAHT WASA 7 (a7 70 10+
HIZT WATH T ARTHT " g AR
W wyraza # feaay fRmm A g e T
fear #fww <oome & w@T TI9W WA
¥ N8 AR WA AR | gAfAQ wAT
& AvETd qrErEr ¥ @ graew fEa
T |

13.00 hrs.
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w® 8 e ge Wt qAr A & | AR
fao grpre & vl a% 1§ qTeqT TG
F1 # | UF-UF QAT H—2T 3T WG H
7 a7 frmea warw agav frar san
& wafk M AT F dd W O gATH
A FAMT F A4 0 may gAT ¥ 09
qa1 & fan fazrr ey qr9 g W
FT TAATH AT AT F7 ) G T FATT
ZA T AT F¥ 3 ATfR AHRIT 9T
Fqavga It &1 & 3R I 9%
aJrgq feor a% 1

a# @t 2 tx g7 o ey A
& 1 399 & vy 7% fadga TvAT WHEAT
g | T AATS q AFT AANGT A%
T I9F ATSA a9 TE[ | WF AL FAl
TréavTT ATST WTIHT FAHAT TEAT W
qZT WIT OF-O7 T H-ET 9 A Y
THAT q9E 7 W AR WA § | AATELT
fad & g7t 9 % 99 T
wdrE, TR, frgar aifr 1 s
arE F Frw qrdy wE 2, 4T &7 Sfaw
FE-30E &1 W4T ¥ W A & A q
T AT AT # | T ATET FAAE
fAm STET-aET SIS W ATsA ¥ TréAA
TATT qgT % TAY fAwTe w1 W ET
TAEM A %L Arfe AT wE |
HGH A B A W T )

SHR] P R SHENOY (Udip1): Mr.
Speaker, Sir, this House 1s aware that
the advocate General of Karnataka
staged a walkout before the Krishna
Waters Tribunal and an agitation is
going on 1n Karnataka against the de-
cision given by the tribunal over the
allocation of waters to the three re-
parian States, Karnataka, Andhra and
Maharashira 1 am not very much
disturbed over the decision of the tri-
bunal because of any injustice is done
by the tribunal 1t can be set right by
mutual agreement of parties and also
I am very glad that the leaders of all
the three States are moving in the
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matter. But I am very much pertur-
bed over a provision of law in the
Inter-State Water Dispute Act regard-
ing filing of appeals. Under the Act
aggrieved-party can file an appeal
against the decision of the tribunal
only to the tribunal itself in the form
of seeking explanation or gudance.
This form of appeal to the very same
judicial body is unknown to any sys-
tem of law prevailing in any civilised
society, It is also against the Principles
of rule of law. This provision has led
to another incident which is also un-
known to law, that is, the walkout by
the Advocate General before the tri-
bunal. The provision of law in whate-
ver form it is, to appeal against the
decision of the tribunal to the tribunal
itself is to be repealed. How can they
give decision against their own earlher
verdict or decision? They would not
do it. It would really result in waste
of time. [ request the Government to
take steps to sce that this provision of
apeal in the form of seeking explana-
tion and guidance should be removed.
If it is thought that some sori of
appeal should lie against the decision
of the tribunal this appeal should be
lo some body other than the tribunal
itself.

SHRI] P. G. MAVALANKAR
(Ahmedabad): Mr. Speaker, Sir, with
your permission 1 shall make brief
submission on three matters.

Hon. Members have raiseq a large
number of issues relating to their con-
stituencies and the country as a whole.
You and I and many other hon. Mem-
bers of the House have listened to a
variety of issueg raised by the hon.
Members. I need not tell you how the
Members of the House of Commons
consider the issues relating to their
constituencies as no less important in
comparison with national matters like
defence, foreign affairs, etc. The
Members of the House of Commons
are very proud and jealous of pre-
serving, exercising this privilege to
raise local issues. Now, Sir, I don’t
say we waste time here in our House.
Not a minute spent here is a waste,
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but 1 do feel that various matters
relating to economic and social
issues are not getting adequate time
for discussion. A good deal of our
time is spent on many other issues.

Firstly, 1 want to ask: At what
stage 1s the Fifth Five Year Plan?

Sir, the Planning Minister is not
a Member of this House and so he is
hardly seen here. There is no Five
Year Plan and the Planning Commis-
sion is not doing anything. When our
country 1s on the path of uchieving u
socialist and an egalitarian society,
the job of the Planning Commission
15 all the more important and i1t must
make u true re-appraisal of the whole
Plan immediately.

My second point 1s although the
Bill on Sikkim has just been passed
yet certain significant constitutional
1ssueg still keep pending. For exam-
ple, the Minister of External Affair-
accepled a very important amend-
ment—I am happy about it—that
Lok Sabha member from Sikkim
will be elected directly by the
people of Sikkim. I want to know
whether ihe Minister, while accept-

ing this particular change, did
consult the Government of Sikkim
before making this fundamental

change? Secondly while I am happy
that Sikkim 1s no longer a protecto-
rate but is going to be an Associate
State, I would like to know whether
as Members of Parliament do you
think it right and constitutionally
proper that these Members will have
no allegiance to the Constitution of
India? How is it than that they will
be allowed to vote the ‘no-confidence
motion’, budget and other things but
they owe no allegiance to the Consti-
tution? The proposition on the face
of it looks absurd.

Lastly, this week on September 5
we had the Teachers Day. That was
the birthday of one of our distingv-
ished patriots and g man of interna-
tional repute our ex-President Dr. 5
Radhakrishnan. I believe the whole
Mouse will foin me when we wish
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Dr. Radhakrishnan good health. We
are sorry to read reports that he has
been sent back and forth to the nurs-
ing home again and again. We wish
him good health and long life. Sir,
on an important day like this, what
happened in Delhi and elsewhere is
shameful. The students and teachers
were beaten! Also, 1n Ahmedabad.
when the Governer of Gujarat, Shri
K. K. Vishwanathan, was attending a
function in honour of teachers in the
town hall on that very day, the Tea-
chers Day, some teachers had
gatherred out side to give a memo-
randum to the Governor. I am sorry
to say that those teachers who went
to give the memorandum were cane-
charged and lathi-charged by the
police. Inside the town-hall, the
Governor was praising the role of the
teachers, but outside the town-hall
police was beating the teachers. This
is making a mockerv of the Teachers
Day. Therefore. I want to say. either
the Government should celebrate this
day in g dignified way or put an end
to this hypocrisy

MR. SPEAKER: My, Mavalankar, it
is quite all right that I have allowed
this discussion. Bul, kindly try to
avoid those matters which are purely
within the jurisdiction of the States

SHRI P. G MAVALANKAR: With
great respect, may I say that Teachers’
Day is ap all India affair, and instcad
of giving assistance to the teaching
community—] would even like tea-
chers’ sons and doughters to get assis-
tance for their school and college
education—instead of giving money
for such causes which may help the
teachers, police are beating the tea-
chers and students. This is a shame
and I wish to register my strong pro-
test against what has happened to
my fellow teachers in Ahmedabed and
Delhi and elsewhere,

SHRI SAMAR GUHA (Contai):
Sir, I would like io draw your atten-
tion to this. Sir, you have already
indicateq that there will be a full-
fledged discussion on the report of the
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Netaji Enquiry Commission. Nobody
can resist a discussion in this House
on this. I will see who can resist a
discussion in this House on the Netaji
Enquiry Commission’s Reporl. As a
Member of this House, I would ask
this Government. A discussion will
have to take place.

Sir, I would like to draw your atten-
tion to certain ugly aspects of the
Netaji Enquiry Commission Report.
Sir, Justice Khosla went beyond the
scope of the terms of reference of the
Enquiry Commission. He has made
many disparaging and derogatory
1emarks about Netap and INA, He
has also, in that effort, perverse
effort—I would use the word ‘perverse
effort’—tried to tarnish the image of
Netaji and INA. He has also tried to
denigrate the role of Netaji and INA,
in the last phase of our freedom
struggle. He has not spared Japan
also. He has made very uncharitable
remarks about Japan. This decrepit
ICS of British days did not also spare
me, Sir, because I took some active
part and [ tried to play an alert role.
He has criticised my role, in his word,
as ‘reprehensible’. I would like to
draw the attention of the House to
what he has said about Netaji. In
page 125, he has said. I quole:

“All the evidence point to the
fact that the Japanese had neither
complete confidence in Bose's abili-
ty to lead a large army and secure
victories for the allied forces. mor
did they fully trust him.”

In page 124, this man has again made
other harsh observation. I quote:

“The Japanese people looked
upon him not as ally, but as a per-
son whom they could use for their
own ends.”

This man, having the temerity to
insult the national sentiment, the deep
feeling of the Indian people and the
deop respect that the Japanese and
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others showed to Netaji, has said in
Page 7. 1 quote:

“He was looked upon as a puppet,
a tool which could be discarded and
ignored when deemed no longer
useful.”

This man has used the word ‘puppet'.
We know that in those days anti-
patriotic people, antifreedum people
used to describe Bose as a puppet and
quisling. Now, this man, Mr. Khosla,
has the audicity, perverse audicity 1o
describe Netaji as a puppet.

I want to draw your attention to
what happened at the War Crimes
trial in Tokyo. Dr. Racdha Binod Pal,
the Indian representative at the Tri-
bunal, made a public slatement not
once but more than once that whene-
ver the name of Netaji was mentioned
in the course of the proceedings, Ge-
neral Tojo and all the other high-ran-
king Generals who were accused stood
up and on each and every occasion
bowed in the Japanese siyle to hon-
our Netaji. After the execution of
Tojo, Dr. Radha Binod Pal went to see
Mre. Tojo. Mrs. Tojo told Dr. Pal
that after the meeting with “your
Chandra Bose when my husband came
back, I found he was beaming. He
told me ‘To-day I have not only met
the greatest revolutionary of India,
but the greatest leader of the whole
of Asia'."

Recently, Michael Edward, Hugh
Tedd and some Japanese and German
authors have written biographies of
Netaji. What high tributes they have
paid to Netaji. None has dared to say
that Netaji played the role of a second
fiddle or Quisling either of Germany
or of Japan.

This Government has accepted in
toto the Report. I want to know not
from you Mr. Mirdha, but from the
Prime Minister, whether she has ac-
cepted all these observations.

MR. SPEAKER: There should not
be a discussion of the Report now.
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SHRI SAMAR GUHA: I want to
know from this House: this man, Mr.
Khosla, the hybrid hutia of British
imperialism, who dared to insult and
denigrate the role of the greatest revo-
lutionary pilgrim of our freedom
struggle, will it be improper if such
a decrepit man is given shoe-beating
publicity?

MR. SPEAKER: After all, he is the
Chairman of a Commission. You should
not in the heat of your excitement use
this language.

SHRI SAMAR GUHA: The least I
can do in the name of the Indian peo-
ple, in the name of Indian patriotism.
in the name of Indian nationalism is
to

At this stage Shri Samar Guha tore
off some pages from the Report

of the Commission and threw
the Report on the Table
You have accepted it You are not

only going to declare a living man
dead; you are going to dishonour him
in these terms Will the couniry
spare you, your Prime Minister who-
ever she may be? This is what they
have done.

MR SPEAKER: Kindly resume your
seat.

SHRI SAMAR GUHA: I would have
failed in my responsibility if I had not
expressed this anger that is boiling in
the minds of people outside [froir
Peshawar to Chittagong where he had
comrades all over the country.

MR. SPEAKER: After all, so, many
Commissions are there and their
reports come. Whatever be the differ-
ences, we ghould be very cautious in
using language about the Chairman of
these bodies. After all, one may agrce
or may not agree with what is said
there. But this is not the way this has
to be demonstrated in this House,

SHRI SAMAR GUHA: I know.
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MR, SPEAKER: You should know
that.

SHRI SAMAR GUHA: You should
excuse me. I humbly beg of you with
folded hands and say that as repre-
sentative of the Indian people I have
correctly represented the sentiment of
the people outside.

SHRI NOORUL HUDA (Cachar: 1
want to draw the attention of the
House to the assurance the Prime
Minister and the Railway Minister
had given that all the railway emp-
loyees who participated in the railway
strike would be reinstated except those
who are charged with sabotage or
violent activities. The fate of 30,000
railwaymen is hanging for the last
3} months, Out of 30,000, 2,300 belong
to the NF Railway Recently the Cal-
cutta High Court in a judgement set
aside the order of removal from ser-
vice of several rafllway personnel. In
spite of it, the Government have not
reinstated those employees. There are
at least 3 railwaymen who have been
detained under MISA for the last 4
or 5 months since 11th March, 1874, I
request the Railway Minister to make
a statement immediately before the
railway demands are discussed. I
demand that all the dismissed railway
employeeg should be reinstated and all
those arrested in eonnection with the
May 1974 strike should be released.

Starvation condition prevails in
Cachar. Kamrup and Goalpara dis-
tricts of Assam These reporis are
daily appearing in the press. I request
the Central Government to rush fond-
graing ang other essential commodities
and relief materials to Assam imme-
diately and also make all the informa-
tion in that regard availabls fo the
Houge as soon as poasible,

SHRI MANORANJAN HAZRA
(Arambagh): _Sir, I draw the attention
of the minister to the following matter
and request him to make a statement
in reply to it. The situation has be-
come so gerious and shameful in Cal-
cutta and its suburbs that our women-
folk cannot move by roads, buses and
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trains without being molested and
insulted. In recent days at some
places like Kharda P.S. area, Kosba
area etc., girls were dragged, raped,
and their ornaments and other belong-
ings were snatched. In Hoogly, some
of the women were forced to girip
off their garees by the gangsbers and
forced to walk on the street almost
naked.

In wview of this situation, the citi-
zens 1n West Bengal do not dare to
move freely with their wives,
daughters and sisters. The gangsters
under the garb of Congress activities
have been committing these crimes
and whep they are being arrested by
the police, the influential Congress
leaders have been compelling the
police not to proceed against the mis-
creanis Even when a section of the
press commented on it. one of the
ministers of the State went to threaten
the press with the help of a group of
hooligans. In this respect, 1 would
request the Minister, through you, to
take sicps immediately. Otherwise,
the whole of West Bengal would be
the den of muscreants and hooligans.

SHRI MADHURYYA HALDAR
{Mathurapur): Sir, in the 6th Scptem.
ber issue of Jugantar, a Congress
daily of Calcutta, two ministers of
West Bengal are ropurted to have
said Iike this Therc are starvation
deaths in several districis of West
Bengal especiglly Bankura, Purulia
and Midnapore. Some parts of Sun-
derganj are also facing starvation.

I have recelved several letters that
the entire Sundarbans area of 24-Par-
ganas is in the grip of famine and the
people have been starving There is a
cartoon in the same newspaper Jugan-
tar of 5th showing that instead of
ration, wheal or rice or anything the
people of West Bengal are boiling due
slips in a pot just to eat. What is the
due slip? If you do not get ration for
this week, you will get a due slip and,
on the production of the due slip, you
may get ration next week—you may
or mav not get it. That is the condi-
tion in Calcutta and its suburbs
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The rationing system in Calcutta
and its suburbs has entirely failed.
The people of West Bengal, particu-
larly, in the disrictg of Bankura, Puru-
lia, Midnapore and Sundarbans area
of 24-Praganas are in the grip of
famine. Mr. Dias, the Governor of
West Bengal has visited the district
of Midnapore. He has seen that the
people of Midnapore have been eat-
ing grass instead of any king of food.

Yesterday’s Ganasakt: also has pub-
hshed several photographs of starva-
tion deaths in West Bengal.

I would request the Central Govern-
ment to rush food for the people ot
West Bengal Relief works in the
famine-stricken arca of 24-Parganas,
Midnapore, Bankura and Puruha
should be started, I demand that
immedately test relief works should
be started and gratuitous relief should
be given to cover all the agricultural
labourers. The rationing for small
farmers in rural areas should also be
started so that the people of West
Bengal particularly of these districts
may not die of starvation

MR. SPEAKER: [ think, instead of
moving this motion, if all of them
agree ...

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K, RAGHU-
RAMAIJIAH): I suggested to all the
leaders of the Opposition that item 21
on the Order Paper may be taken up
before item 20. They have agreed. So,
item 21 may be taken up before item
20.

MR, SPEAKER: I think, you all
agree with the proposal.

HON. MEMBERS: Yes

MR. SPEAKER: Now, I have quite
a few names more, four or five of
them still from the hallot and then
there are 8o many slips The time
allotted for this was to finish at 1 P.M,
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R eawae o srwa oy &, fawwr
&z & o wan § F gy Ao R, A
g uE-un e &R W A
% a¥ ¥ Az foaadr [ wadY, e
AT TFT FA |

SHRI K. RAGHU RAMAIAH: s

there any time limit set for this? Or
will this go on till 3.00 or 4.00 P. M.,

WO wQRa (31 ar i fawe &
far mir 7 ot fra &) fomey e
a1z & uré §, ug a1 gf A fr ox-uw
fresmdag | 7@ &t &
fr & oF foe & a7 Affm v & &
foe &2 7, 399 sgrar A€

ot AfZHT I7T |
13.30 hrs.

|Mr, DepuTy SPEAKER in the Chaoir]

st wfrer wew (afqar )
JuTeAE o, e Wi sfer, framw
6 frrrae F gt Ao o Fwerr 2

Semi-starvation condition m Balha.

# T AHAT 9FFT AT FIARG AR
AT ATEAT |

“According to unconfirmed re-
ports, at lecast three persons kave
died of slarvation.”

fargrir g STy #T agETe WET § Q%
st w3y o 2 A & afagr agd= &
FreraT # wYT qg AT JrHr wegE g
# |7 gEATT 9FAT G ATFAT,  TH!
qar guT wanT STy W g 2fae
T AT AT F g g w= A
AW T T K W A FAXTW TR
woAT s @ ¥4 wrg f vy afr awr
# feafir gaelt wawe & & amftor sl
& far wraw o sqaeay &)
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8 ferrmre & ‘Mo wojr’ & fowarr §
fr 72 dwdia /¥ 7O 9 & wed
HM WA AT T FNE 6
Tfres wd #  frewT g gt
o faq® ST aH B T F | g% FTOOA
FG @ TR T 1 A [0 WA Wy
A AT #1 A FI73 A7 7 A9 FT
qar ad fr TaE S aAtfas greer
$, AATAE FT qgAT ¥ ar Ay
FAZA FT ATAAT & |

JATETT WEIRG, FATT HELG HH
7 g0 do F TSATH HEET UG N F
Tz A W fegfe 9 @ F faa
% wwA T & R am gy
7T, wRaEr § 9 frey ar v )
IFA woAl wrar 7z fr fee swe
7 ATATE 1A T 78 9 | SAT IHTT I
¥ fare awt =g Pager, |mRge aemn
5 1 fefay 41 30y TawT & aga 3faa
M| MEA AR FT EFITAR AT F
53 Aem st 97 faare w0 2 T gS
e A na AraAadr wafa €
TAIT ¥ 487 9T TEIT FATE 07 IA F
T fagms ®1 AT 79T T@®
& FIZAT AeAT AN TA GTAT F ATH FId
g1 FY feqfa 97 AQAT #9F THW AZA A
T T T3 &L 11 & faeg wriard
T AT |

SHRI K S CHAVDA (Patan) I
went to make a submission about non-
wclusion of consideration and passing
of the Untouchability  Offences
{Amendment) Bill which had earlier
been alloted four hours and circulated
to members through Bulletin, Part II,
pParticularly when the discussion on
dtroaities and Harijans in any other
lorm was done away with on the plea
that this would be covered while dis-
cusging the said Bill. Neither the dis-
cussion on the report of the Commis-
sloner for Scheduled Castes and Bche-
duled Tribes for the year 1970-71 nor
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any discussion on the atrocities com-
mitted on Harijans has taken place in
this House during this Session. Now
the Session 1s to conclude on the 9th
Scptember. Therefore, I submit that
the discussion on the Untouchability
Offences (Amendment) Bill, as re-
ported by the Joint Select Committee,
should be taken up for consideration
and passing on the first day of the
next Session.

SHRI M KATHAMUTHU (Naga-
pattinam) I want to raise ap impor-
tant matter concerning agricultural
workers in Mehrauli In Mehrauli
there are 500 farms and some of these
farms are owned by VIPS like the
Prime Minister, the Defence Minister
and other Ministers, Governers,
former Chief of Staff of Army etec.
Though they are all highly responsi-
ble people, I am shocked to know
that the farm workerg employed by
them are not given even the mnimum
wage rates fixedq by the Central Gov-
ernment  In most of the farms. the
prevailing wage per month 1s Rs, 90 *
As regards the casual workers, they
are paid much less than that. The
Central Government has fixed a mini-
mum wage of Rs 5 per day for this
category of workers under the Mini-
mum Wages notification issued in
August 1973 But the wages paid are
very low .

MR DEPUTY-SPEAKER: But what
do you want to be done about that?
We know about things happening in
Mehrauli

SHRI M KATHAMUTHU Delhi is
a Union Terntory directly under the
Central Government. .

MR. DEPUTY-SPEAKER: That is
true But what should be done on
that?

SHRI M. KATHAMUTHU: May I
request that the Labour Ministry and

the Delhi Administration should
look into it?
MR. DEPUTY-SPEAKER: Very

good.
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1
vy e,

M. KATHAMUTHU: The pre-
vious"dpeakérs weére emch allowed
five mitvoles. This fs an  important

MR. DEPUTY-SPEAKER: No,
please. Only two minutes are given.
Moreover you have made the point
that the Labour Ministry should look
imto this question.

st gfe fesle fag  (q990) :
e o, & fagre ¥ 13 ok @
¥ gew ware . feafa # ol g
ST mrEfeT AT =vEar g | 9 d%
¥ o< fagre & am@ #) g F fufa
agg aaa § o zfwor fagre & q@
¥ foafa gaa ¢ ey ave & Zme-
T WAT AT | AW gAY J@r v
fordr ¥ avaT waoE ¥ wavty gav oy
et wwr ® feafe o 3w gt
mm*ﬁ'{ﬁml{ﬂ'omom
® frger fear T @, oy T WD
wEaT § AfRT g9 9TEY § ¥AET Anfoe
wtw w0 O fored s w1 gl A
wydenfs ST £ 9% |

qER—EATR TATK F ATy A
oY Forg ¥ g AT AF WA § | A9 WY
& a arc agwt form® F7o S Fy
aga AFATT TGAT § 1 B NIEH AvTHAY
g fomd ol s agy @ a
wafe § sa® wedt FTqifaa fmgr o)

Ara—f w9 gF ¥ 0§ gy
N W T FT 417 AFGT FET
wrgaT g | Tt 9T wIAr AT ad4E w7
®qA a1 GT A 9T § W
wY ff qEaTT qgEr ¥ W T AT
& &1 v fratfe fvar gon & @7 aga
@ *w & A3 8 wUy #EA FT AW
YA AW §) AT wWg ¥ 18 wA@T
wifew T &1 2 fafewa fear )

SHRI B. V. NAIK (Kanara): There

are five million people on the coast-
line of India. Every year, the fishery

by, Membery , 68

industry, besides providing the whole
population with a very rich protei-
nous food of fish, earns the country
about Rs. 100 crores in foreign ex:
change, if not more.- The fishermer
are not dependent as you all know
hard-working as they are, on the
pPublic subsidies of the Government
either ut the Centre or in the States.

But, our Krishi Bhavan, in the
Ministry of Agriculture. seems to he
quite a bit colour-blind to the problen:
of fisheries and fishermen in the
country. While we hold a conference
on an all-India basis for almost every
vocatjon, from agriculture to industiy,
but for this very productive vocation
of fishing, no conference has ever
been held in this country on an all
India basis since the dawn of indepen-
dence. Therefore, it is time that
conference of fishermen, particularly
from the coastline of India spreading
from Bengal to Orissa, Andhra to
Tamil Nadu and from Kerala to Kai-
nataka and Karnataka to Maharashtra
and then on to Gujarat, Saurashtia
and the Kutch. ..

SHRI ATAL BIHARI VAJPAYEE
What about Lakshadweep?

SHRI B, V. NAIK:
help....

....needs to be

MR. DEPUTY-SPEAKER: Nobody
prevents you to act ag the Convendr
of that conference.

SHR] B V. NAIK: Therefore, if we
look at the Constitution of India, we
will find that Ashing outside the terri-
torial waters of India has been put 11
the Central list. This is very import-
tant. It effects the 50 lakhs of flehel-
men. It is put in the Central Lis
Item No. 57, outside territorial watet®
If it is inside territorial waters. il 15
State List. Therefore there are ump-
teen number of problems of the fisher
men who are on the high sess. It 1*
necessary to put this subject of cous'd!
fishery jn the Comeurrent List. Tht
feursiinge-fathers pf' our' Constitution
end law: malkers. ...
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MR. DEPUTY : Shall
1 give you a piece of advice on that.

SHRI B. V. NAIK: 1 hesriate; some-
times they prove to be costly....

MR DEPUTY-SPEAKER: Shall I
give you a piece of advice? You come
forward with a Private Members' Bill
on this It will be discussed

SHRI B V. NAIK We have many
more other problems besides mere
Constitution Amendment like for ex-
ample, the middlemen, the non-avai-
Jability of capital equipments and the
weak political situation in the country
Under the circumstances I would
urge upon the Government of India,
perferably at Delhi to hold a central
conference and according to your
advice I will be only too glad to
render whatever services 1 can 1n
regard to that conference

ot aqg fomd (qr77) @ TITETH
ngren, faanaa w2 & fawifew € 2
fr gemm & Agrgar ¥ fog faoeht &
FOT X I 7 ggEY mrd Ay o
& a8 Foer faelt g w9 A 3
IUTETY WEIRE, I OAIEIT ¥ &g
fifr & 7 W wr0 w1 A S woiAT
# Tl F1 woArr wrfrg fady
ot w7 ; ¥T o wfaw A,
T dararr Ay |wAr ¥ A IR
wTaEHt Wt @ | Ao s g
9T $EY 7 wad, afew 7% fawt 9o T
7 [y G fRRmm, 99 A T s
A framg wa & el w0
[T e ¥ welt oY qrETEw A T R
@ AgTarAY FTh gAwy gatz F fEAn
oY |

WY qg ag & fF omgone &
AR qAT 7GRN A qEERE TTH
o gumfaa ferrd . (vmewa)
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oft iy Rewr ; o ox wwrfew w1
¥ qET €7

&t wy foed : e WY Tk &
fo 31 s fear g8 st FITET
AT qT, T T A1 E N

Nt aww @ (gwrar) @ arfear-
¥ FHdr A I FanT o far o

st ay fomd : @ @), WO AR
FfFed ®1 aniee v wREr /T
&, A1 wg TiiErd w3 FgA ?
w1 qifearisd s A fr 1 & vai
TEY ATAT ATEAT FIAT AT AIG AT
Eicd]

qEARET TA H GIHTTA
AT 3% & g wrex i, ag WA
ama 1 oA dreard S¥ fafaden ¥ a
TaT geAagT 72 g Wfgy | ;T wA
LU LIRS s

fagre & et # A i s
o gif @t @Y & 1 R A ¥ qar @aTw
g g qie F feafr v am #1)
T FY FEA A7 1 7% w7 5fy qg
fagr? #1 0% o€ 9 wATA faqy ap@
fammr, ww@EL ¥

Yy aw g & fv wmroeg ¥
Yo feN SR S THFCH 35% 40
sfrma A d7 fF A §)
famry #r grear w7 HH0 1
A F orvaTHA w1 T g0 |y e
AT TR | AT 7 T qoffomo
& Juvda A ™ & | @ oA A AT
FEATE @ Srfge wTAT 7 AT @
& A
MR DEPUTY-SPEAKER. We have

run out the lst of those who had
given notices well ip time before the
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[Mr. Deputy-Spenicer]
sitting of the House. Some more
slips have come and the names are
here; 1 don’t know wha¢ you propose
to do; this will take some more time.

SHR]I VASANT SATHE: This is
almost the last day; give one minute
each.

SHRI P. G. MAVALANKAR: It was
agreed that the House will sit after
six in respect of whatever time is
spent, on this item.

SHRI P. M. SAYEED (Laccadive.
Minijcoy and Amindivi Islands): Sir, I
want to draw the attention of the
Minister of State in the Ministry of
Home Affairs regarding the statement
he made in the Rajya Sabha on 2lst
November, 1973 regarding enhance-
ment of scholarships of scheduled
castes and schoduled tribes students.
He repeated it in this House also. The
Prime Minister also endorsed it. Al-
though he assured that before the
next academic year the increased
scholarship will be made available yet
even after the commencement of the
new academic year four months have
lapsed and it appears that the Govern-
ment has not come to a final conclu-
sion. The laccadive students submit-
ted a memorandum last year and now
they have given an ultimatum. Sir,
if the Government does not do any-
thing and an agitation takes place the
Government will have to take the res-
ponsibility. I want that the Minister
should forward with an  announce-
ment for enhancement of scholarships

SHR] VISHWANATH PRATAP
SINGH (Phulpur): Sir, the goods train
guards have brought to my notice that
they are being harassed by goonda
elements between Kanpur and Allaha-
bad. I had met the hon. Minister for
Railways four times in this connec-
tion. 1 was assured of the protection
of the guards by the police. When I
met him last I saw him issuing orders.
But unfortunately the orders have not
been executed. Having failed at the
Rail Bhavan I take the recourse of
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attention of the Government, I would
suggest that those oMeialy who have
not executed the orders should be put
to task, and the orders executed. Our
very credibility is at stake,

SHRI BUTA SINGH (Rupar): Sir, I
intend to raise an issue of very
humane importance regarding the
atrocities on harijans throughout the
country. No doubt some of the hon.
colleagues have tried to raise this
issue but, unfortunately, the issue gid
not get the importance which it de-
serves. Reports from almost all the
States have been coming and are daily
being published in the newspapers as
to how brutally and in a way which
ought to be condemned by everybody
the human beings are shot like stray-
dogs. An innocent girl at Ahmeda-
bad was done to death simply because
she happened to touch the clothes of
a high caste. This 15 an wneident which
brings all of us to shame No doubt,
Goavernment 1s responsible for main-
taining law and order but this 1 not
a simple law and order problem.
Much more is requred I request the
hon Minister that in the forthcoming
meetings of the Chief Ministers the
Prime Minister may kindly be re-
questeg to address to all the Chiefl
Ministers on this subject and they
should be made accountable fo the
nation, this House and to the Gov-

ernment, I will not suggest in which
other Stateg such like incidents
happened.

The 1.G. (P) of that particular State
should be suspended till a complete
enquiry is made. The second point
is, thousands of employees from the
Pong Dam area are being sunt out of
jobs. They are the people who have
been serving there for the last 20
vears. They have been made to go to
the streets. No arrangements have
been made so far either by the Central
Government or by the State Govern-
ment. This is another very important
issue of which the hon. Minister should
take note of.

W an R (wwEs) ;o feod
& yaar Ot & Frd Fax qtwmw &,
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™ ¥ mros; T @ feed
T & a0 sEE T Y @ 8
agl wTRwI Wt qwrA § At T,
wifgardl, sdard, s wift qd
T § 6T IAE! g A9 frwar &)
farsra dv 33 vA® %1 78 Pear aar 80
TG T TAT T AT FT S T
WG HAT 7 Y IAR g7
&= F7A1aT A | ween Founiariva
FAIIH ¥ THY AT GAA Kot FHOE,
HIT FHIME, Fo dlo o FHYo oifz
A w1 frar 7 @ f5 faza w5 1
g famtw far Wk, 3w g7 AT
ena 2 w5tv g faasd v v fratn
T4 A faor @ ™ g3 T w A
ttar Agr o A1 fagd #1 wAT T
HATT qAT iR FATG AF7 4T ArqGTT
H1E ¥ A4ca w 710 fama £y sqAr ¥
q% qE A WEEAR BT T AR
gt MIT JT A7 WAETIT & AT 4
mvsq oA RO T & WATIIY
qITIX 1 Afers 499 1 a1 13T
FAAl WA W4T T TS AT A 2
fraq at @41 famd A wlafafs
T aqfa wen ) T afors
TFA AATAT T 1A F a7 W OATIAT
mA FATEAY T AT MEw 2 faea
& fagra & zfz &, faga 11 Mo
A #r Afe § & e 7 R oo
faew wvg ¥1 wfgmea fAaTo w59
foee & ot Foat 4ar 2 3 W 9UF
foed w7 2 Al g4 werTe
19 7 oA qAE( F 1 a8 ¥4 ¥ fem
& FoqEet &1 1 a7 7 ¢ fawd
N d femaz it ga Aam
¥ & ardan At s g fFoww
W A FB IO ¥ ATE HEAEA
BT 7Y qaq T wrg

st wesrR symeeEt  (F1E3-
Me) : ek g deger FEw G
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degre zrew & fag esredirw &
e a1 gew ufo @R & fag &
TR AT Y 7 S L L L

MR. DEPUTY-SPEAKER: That
point has been made by Mr. Sayeed.
Don't repeat the point.

st e symws: 7 9g-
ame g 5 waw F 3% § A WE
W oy A ar S aifgy”

ﬁ!ﬂﬁﬂ?&u’(wgm}
AT SRE TATT FuTit srfeqedr &
TP FNF T TR AN ¥ | 4w
adt fagre S ¥ 7 3Er g
ez w1 delrery R =y o Sy g
ITH AR WT H wd frww wron
ITH A & W€ | gy T ey Wy
T 2§ T e Faarroene &1
TET AT WIWA T feaqlq 3 avower wu
U1 E A qut w7 g ¥ INE farg
TIWE & Am 7 R ¥ O difed
AR WY YT 0¥ N T FE T
X1 ag ax nofaE gen 2 AW O
frtforr 20 & N of & s@ifE v
TPV TF 7 W 7 TR A HToRRe
Yo (= fror afemr) 5t qaodtenile,
rfe sRmer fom do oA gfe-
FTH qgFr ¥ WiET § | 399 odT ST
? fx g g 77 T TR A oy
a7 @ A | FTom a7 £ fr A 3R
EZTAT ST | AEI & R HY STV o
T7E Y WyeqT qEY TEAT 4T | TAR
arv & gge & gy wrare T @ ar
IAE FET & wRir ) gfewm &
Ty Y 3G T ARSI ¥ few
g WrE O g wf o | g wdiaa
T & OF R ¥
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foQeeagfmpined &
fedy a o & ITTr qTC WTHE W offw
o wifgy o7 orfearied #3E
@& TER WY UF IeweErdyw Iy
o€ a7 | qq § A e wfgerd
waar saf § IR Wiy wEde
forar w3 1 GaT Fraw fear @t S AR
¢ aaer fraren &1 &%ar § AT @
waar & wfawifar & ofd go=mw
< BT gAT §, A AVAT )

0, Tm AT g (FET)
qfqu;ﬁ*fi“*ﬁm‘&?
arfdt & qra ot sfafoa gfv & 72
wfidrt & @z =rfed aftm arem 7
wiwg &1 3 I &, 7Frerd warfe-
srfedt & wrq fae 9% g-=fen §
gIq ¥ @ wiET Y AW 1T qREE
g @} W gW avF A TAaR T
mq:r%mqua’rri:m&mﬁﬂ
@ ?) @ wfewfa & faeg o
g g, d atfs whE A qfa
ST T AT F

gac fagre & i arg ord
G AGT { A FFUEA g1 qE § WK
agn ¥ TATE ¥ v o o ond &
fat gq 81 %% o Ar wew w0 ww
ot 7 gT & FfeT gTETEgT Wk
fadts wadr & v = wr€ T s
qTOW 7Y g & W A1 g
@ A G 9 B Ag dw A
qE @ w1 T & faarfasrd
YT FAREATAFTY ®1 AF 3¢ AFwE
a7 *1 WA ¥ fd wqrag fear o
oWt a% TTET FT w4 wY Aér g }
ﬂmaﬁmima@rﬁmr .
faerrfrmfa &1 ag o0 Ty =14

qE O & uraw fed ampT anfgd agr oy
AT T T XY oY o gt
LAy ¥ ¥ FrH g
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wfeasy wgt Tzr wd ww wor
SaeqT ¥ ary avfe W W W
qE & Arx F Or AT WK
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SHRI VASANT BSATHE' Today
while speaking under 377, Shr1 Madhu
Limaye

MR DEPUTY-SPEAKER: Why do
you want to refer to that” You have
only to make points Do not enter
into 3 debate,

SHRI VASANT SATHE He men-
tioned by name

He made certain unfounded re-
mark, about my motion All I want
to say 1s that under rule 336, a
motion r1esolution or an amendment
which has been moved and 15 pending
in the House shall not lapse by reason
only of the prorogation of the House
Mv motion which was moved and on
which votes were asked for .

MR DEPUTY-SPEAKER Order,
orde1

SHRI VASANT SATHE. The Busi-
ness Advisory Commttee has seen 1t
It has come in the House Nobody
can undo 1t under the rules ‘There-
fore, I want to make 1t clear that this
15 the position It hag appeared in the
press that it has lapsed It does not
under the rules

SHRI ATAL BIHARI VAJPAYEE'
Kindly see the record The motion
was not moved.

SHRI VASANT SATHE The record
says,

fao a@F AT #7 wre< frlrqm
oTT & JTAT & 1

“Those in favour gay ‘'Ayes’.

“Some hon, Members: Aye.
“Mr, Chairman: Those against . .
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Timt nieans it was moved,

MR. DEPUT?-SP!AKER: Whatever
has happened on that day is a cloged
chapter.

SHRI VASANT SATHE: [ am say-
1ng it cannot be g closed chapter under
the rule. Under the rules, it survives,

SHRI TULSIDAS DASAPPA
(Mysore): In Karnataka on the
western slopes of the western ghats.
there were unexpected floods of a
high magnitude. The impression
might be that the rains have at last
come. Actually, the rains have not
come The central bell of Karnataka
15 even now experiencing failure of
1ains. Early monsoon crops have fail-
ed Late monsoon crops are also m
the grip of failure Therefore, I re-
auest the Food and Agriculture Minis-
t'y to pay immediate attention to this
and sond a team of experts to make

an on-the-spot study so that there
may be no untoward conseguences
lster on —_
1400 hrs.

My sccond point for submission is
abnut the undue delay with regard
to the rewvision of payscales of
Central Government officerg in Banga-
lore who are working in HAL, BEL,
BEML and ITI. It is interesting to
unte that in spite of the promotions
fiven to hundred workers jn BEML,
they have not opted to become officers
in the supervisory grade for the
simple reason that officers get much
less than the workers. This matter
ha: been geized by the Bureau of
Public Enterprises, I hope the Central

Government will take urgent note of
it i

SHR] SIDRAM REDDY (Gulbarga):
Sir, I wish to draw atention of Govt.
o {wo matters, One is the drought
prevailing in Gulbarga district which
we are experiencing for the last four
vears with a break of one year last
Year. Another alarming situation is
With regard tp the rat menace in cer-
tain areag. In one place, one baby's

. ‘ o
by Members ”
eye was eaten away by rodents, I
had written a letter to Mr. Shinde
the Minister of State to take actiom
regarding this. He has promised to
take some action, but so far no action
has been taken. Government should
take jmmediate gteps in this behalf

by supplying food and eradicate rodent
menace. N

SHRIMATI T. LAKSHMIKANTH-
AMMA (Khammam): Sir, the house is
grieved over the death of Shri Jagdev
Prasad. I request that some judicial
enquiry should be conducted into that.
He was an important leader of the
Soshit Dal. Whenever police resort to
firing, they should discriminate and see
that all other measures like teargas etc.
before resorting to firing.

Then, yesterday I said about the
Deputy Chief Minister of Andhra Pra-
desh with which Mr. Mirdha is closely
associated through the five-point for-
mula, six-point formula etc. I ask him
whether this kind of statement is con-
ducive to the unity of the State.

In Andhra Pradesh alsc, in many
districts there has been drought and I
request that something should be done
to rush help to those areas The ferti-
ligers which are needed should also be
sent to Andhra

- R e S s, e e e ]

SHRI D, K. PANDA (Bhanjanagar):
Sir, near famine conditions have em-
erged in Orissa due to drought and
starvation deaths have already taken
place. Mr, Padmanabhan, a research
scholar in the Rice Research Institute
in Orissa has already stated that alto-
gether a different temperature has
come to Orissa and even if there is
rain, there will not be any crop. The
average of 3" rain situation which
was prevailing in 1919 is prevailing
today. In my district of Ganjam,
only 0.9” rain was there on the ave-
rage. Firstly, the Government’s pro-
curement order which is 5 reversal of
the food policy must be withdrawn.

The Home Minister j¢ here. I draw
his attention that the police should
not interfere where the people de
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SHR] D. K. PANDA
hoard rice from the hoarders and rich
kulaks.

Then, the Centre should provide
Rs. 20 crores for relief works, Unless
this is senctioned by the Central Gov-
ernment, the situation will become
very grave,

Finally, in view of all the projects
which have been sanctioned for the
Fifth Plan, the entire money which
has been sanctioned already should
be alloited to the State for starting
works to provide employment to agri-
cultural labour.

ot 9amg Naw (wggia)  9vr-

oW wgRa, wgE faw ¥ g 4

feafar &1 o€ &) o A wAw qET

H wndt & @vrg @) w4 ¥ oy &

AT Wl W OAYT ZT @ | aqr
wEIEAT MY T g AET T 97 Frowrs
T SAEF A0 T WX AT Srfew
a1t 9= FF AT AR g4 197 wmA 2!
WIS AGT AN G 7T 7 F

g0 AA--ngEm a7 T wae
AN @A T qAI AT feafa agy
AT 3 | ST @rane 7@ faw g &
oY feafy @ P 7z & wrgar amr
FT I a8 AFAT B 7

# wIFIT A FEAT wwEAr g fr
wgEE a9 A A fH7q =1 7 ema
faar w17

N AT (5% ) ITeme
AZEA, | FIGFT ETA TTAE4MT H Sy
qaT %7 3 IAH WiT e qrEar gy
UFEATA & 07 0 g2 26 foreny #
TATH 9+ a4@1g g1 1€ & | Twreare
TTHTL T e017 I | fgarar sy g
X W T T A owrr ¥ wqray
LA D AT | ORI FORTT Ay
feafy Tt =t § 5 =g w0 ofcfefy

Submizsions SEPTEMBER 1. 1074

by Membary 8o

wigerfaaT w3t g% agt & gw uel
¥ ¥ g0 win ot vy § wife &
wolt §ff ary A @ @A §) Wi
7t frdewt § i mgr o dwdia wfufa
H0 wrT WY aF gro ww suf W
aaT A A qEArT gar @ S gf
T TANTH AT & fAT oA | e
) wwrer Aa Wifwy Gear s, ag 7H
STEAT &1

sft gat =gy (9T ) . 3qTEAE
AEITA, THARAT 7 qgT AT HHTA § ¢
FET FY ATHTT FY FTAT A AET AR
77 3w e fa At FTRAT | SER
#72 FT GTHIT TR 7 (LT A AT
TgATH, A Al qEwd 7 o wqie
a# wrart @ v W A E g A
GATHT TR 2N

ot wew fagrdt madd e
wavza, 5T 77 R g gaw fawg |,
#3% rerar i€ fredl & AT wr O T wem
917 IR IAE AT A RA AEET I
FH71e7 wiAT Arfgw) 2 T a4 A T
farramra 7 | TR FAT ATV A FEAI
afee | ( warrem ) "7
fazre @ 1 o ;o Yo J AT F|E
2 foal aF qAYE welt #t q@ Frai
IE FIT A IAFT FATA WA FET

SHRI SHYAMNANDAN MISHRA
They were agilating against the price
rise, unemployment and so on.

MR. DEPUTY SPEAKER: 1 can
only say that the Minister may take
note of the feelings of the hon. Mem-
bers (Interruptions),

o wew fagrdy avodedt ¢ FT TR
FTC 3 B awrey ¥ ¥ fag dad
L

MR. DEPUTY SPEAKER: Let me
understand what you are all saying.
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Mr, Vajpayee wag trying to make &
subnission.  All of you should mot
speak at the same time. Let us hear
what Mr. Vajpayee says.

Mt ww gt waadt  fagre F
@omrzedto F ot g frar gl feesht
T ALH F ATG A FD AT IgH AT H
¥ gary Ao FHT 77 ¥ ) F17 TEY
TWAT | IR TG AT A0 )
(wrremar) . . .

qEdey ﬂ‘{l‘%’-‘a‘ mia do Ao,
feeeht % qeai gfem & wrdy aret fean
2 2w dw e ¥ A fafaew &
garAd ® far & sz W waw aw
iy IgW famfaai & wra gommet
1 Y wrvr ) faeft § s g 2,
fawelt #1 g3T FRT AT Sy ?

At famrT & dredrredrs A=
A€ &1 wdr ofradT e v
Y &1 AT qTT J AT, AR OF g T
HT FAT T TE g——Tq®t AT FIA F AT 7
TAF JI¥ H OFAT ST FT AT QAT

=iz

SHRI SHYAMNANDAN MISHRA
(Begusarai): I had raised the question
of killing by the CRP in Bihar. The
CRP has been deployed in Bihar in
a large number and they arée now
indulging in such acts as nave result-
ed in the death of four persons and
injuries to about 300 persons at
Kurtha. We demand that the Central
Government should institute an in-
quiry instead of the State Govern-
ment because the CRP is the respon-
sibility of the Central Government.

PROF. MADHU DANDAVATE:
There is one particular aspect to what
Mr. Vajpayee said. He has gaid that,
when policemen came, like a surren-
dering army, they had to raise their
hands. Then only they would stop
beating. This is most detestable.

MR. DEPUTY-SPEAKER; [ would
only say that you have made your
submissions; the Minister is here, he
has heard you and, I think, he is res-
ponsive.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS -
MIRDHA): Both these matters are
really serious and the hon. members
are legitimately exercised over these.
We shall collect the facts and try to
meke a statement on Monday.

14.10 hrs. .

STATUTORY RESOLUTION RE.

CONTINUANCE IN FORCE OF THE

PROCLAMATION ISSUED IN RES-
PECT OF GUJARAT—Contd.

MR. DEPUTY-SPEAKER: We now
resume the discussion gp the Statutory
Resolution in respect of the State of
Gujarat. No member was on his legs.
Mr. K. S. Chavda.

SHRI K. S. CHAVDA (Patan): Hon.
Miister, Shri Ram Niwas Mirdha,
has come forward with a Statutory
Resolution for extension of the Presi-
dent's rule in the State of Gujarat by
another six months,

The Gujarat Government hag gone,
in appeal, to the Supreme Court with
a view to getting further extension of
the officers rule over Taluka and Dis-
trict Panchayats in the State of Guja-
rat. The terms of all Taluka and Dis-
trict Panchayats in the State expired
on 31st March, 1974 A new section
303-A was inserted in the Gujarat
Panchayats Act, 1961, empowering the
State Government to appoint officers
10 carry on the administration of
panchayats in certain circumstances.
Accordingly, administration of Taluka/
District panchayats was entrusted to
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the concerned Taluka/District/Deve-
lgpment officers for a period of six
months by Government Notification,
Panchayats and Health Department
dated the 31st March, 1974, promul-
gated In pursuance of the said sec-
tion 303-A. Against this order, one
section of the ruling Party had gone
to the High Court.

The Gujarat High Court has recently
declared this notification as invalid
and the implications of this judgment
are under examination. The State
Government have since also decided
to file an appeal in the Supreme Court
against the judgement of the Gujarat
High Court and also to obtain a slay
order against the operation of the
judgment and necessary steps in that
behalf have already been taken.

This is the position. What is the
justification for not bolding the elec-
tions for Taluka and Disirict Pan-
chayats, Municipalities and Corpora-
tions which were superseded by Gov-
ernment at the time of Navnirman
Movement? I would like to know this
from the hon. Minister,

Gujarat is facing a difficult situation
because the monsoon has failed there.
There is acute shortage of drinking
water, foodgrains and fnrdder in the
State. There is unprecedented rise in
the prices of foodgrains cdible oil and
other essential commodities in the
State.

Out of 18,000 villages, over 12,000
villages are affected either by famine
or scarcity. I, therefore, suggest that
all these 12,000 villages should be
declared as scarcity-affected  areas
and all important relief works should
be started fhere immediately,

In 1972-73 there were scarcity con-
ditions ja Gujarat and the Gujarat
Government at that time gpent over
Rp. 80 crores for relief works. Now,
keeping in view. the unprccedented
rise in prices this year, the Govern-
‘ment should provide at least Rs, 150
<rores for searcity works in Gujarat.

SEPTEMBER 7, 1070 Stoteo GRS 8¢

The Government of Gujerst ot
time laid down ‘hat a maxinyuem
rate of Hs. 3 per labourer emp
on scarcity wo'k, per day should
given and, again, keeping in view
unprecedented rise in prices of
grains and essential commoditi
suggest that the Government should
fix a minimum wage of not less than
Rs. 5 per day. If it needs an amend-
ment of the Famine Code, then the
Government can do it as early as
possible. But, under ng circumstan-
ces, a wage of less than Rs. 5 should
be given.

Tipgid

Regarding the food situation in the
Gujarat, in 19872-73 the production of
cercals was 21 lakhs tonneg as against
the requirement of 43.1 lakhg tonnes,
That means that at that time the defi-
cit was 22.1 lakhs tonnes. In 1873-74
the productfon of cereals was 34.7
lakhs tonnes as against the require-
ment of cereals of 444 lakhe tonnes.
That means that the deficit was 9.7
lakhs tonnes and in this current year
the production of cereals is going to
be not more than 21 lakhs tonnes as
against the requirement of 47.20 lakhs
tonnes. That means that the deficit
will be 26.20 lakhs tonnes. I would
like to know how the Government is
going to meet this deficit.

The Government of India has re-
cently constituted a committee under
the Chairmanship of the Prime Minis-
ter to Jook into the problems of agri-
cultural production. Immediately
after the constitution of this commit-
tee, the Prime Minister made a state-
ment in Ahmedabad that Gujarat will
be surplus in foodgrains within 18
monthe. I would like to know what
is the strategy of the Prime Minister
to make the State of Gujarat self-suffi-
cient in foodgraing within the period
of 18 months.

Sir, if you look to this publication,
Six months of President’s rule in
Gujarat, it eays at page 3, under Tasks
of Development, that one of the tasks
of development mentioned is this: The
State Government decided to give ex-



Rs. 5,000 to the families of tnose who
have been killed in the gruesome inci-
dent of Rangmalpur and Rs. 2500 to
those who have been made infirm or
disabled by the gerious injuries done
to them by the caste Hindus. At the
trme of Bulsar incidenis Youth cong-
1e8s volunteers looted the stalls at
the station and at that time when
police opened fire one or two persons
died and at once the UGuvernor of
Gujarat announced ex-gratia assistance
of Rs 5,000 to each family of these
iwo persons who were killed by police
tirtng. Why? We are trying to re-
move untouchability. When Harijans
ate killed, Governmant 15 not treating
them at par with others. That pomnt
was raised at the time of Gujarat
Budget on the first day of the session.
Thut wag not replied to by the Minis-
ier of State in the Ministry of Finance.

The Government has appointed Mr.
Chandramouli a Goverament Officer
to enquire imto the Incidents of as-
suults by police on the journalists on
August 8, in Ahmedabad. I have
nothing to say against Shri Chandra-
mouli. But instead of enquiry being
made by a Government Officer I sub-
mit that a judicial enquiry should be
instituted to go i nto the incidents.

When 1 spoke to Chairman of Guja-
rat Electricity Board for giving power
cunnection to the tube wells of far-
merg he replied that there jis acute
shortage of aluminium conductors and
some construction materials There-
fore, he is umable to give power con-
nection to tube-wellg of farmers. Sir,
there is acute famine and scarcity
conditions prevailing in Gujarat and
I suggest that every tube-well should
be given power supply as demanded by
the farmers of these areas.

BERADRA 16, 1096 (SAKA)
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SHRI P. & MAVALANKAR
(Ahmedsbad): (Started tn Gifarat)..

MR. DEPUTY SPEAKER: The diffi-
culty is, if you say something, I won't
be able to say whether it is relevant
or mot.

SHRI P. G. MAVALANKAR: I as-
sure you, in all faithfulness that it is
most relevant.

*SHRI P. G. MAVALANKAR
(Ahmedabad): Mr. Depuly Speaker,
Sir, While this Honourable Houss of
the Nation is discussing the Govern-
ment Resolution for con‘inuance of
President’s Rule mm Gujarat for a fur-
ther period of six months, I naturally
feel proud and happy to be able to
take this opportunity of making my
first speech in Gujarati.

SOME HON. MEMBERS: Sir, there
is no interpretation. We are not able
to understand.

MR. DEPUTY SPEAKER: My diffi-
culty is even more. 1 will not be
able to point out to him when he goes
beyond the scope of the discussion,
But he hag assured me that he will
be relevant to the discussion.

He has taken my permission and he
will supply the English translation of
hig speech. Under the rules he is per-
mitted. In any case Gujarati is one
of the national languages of our coun-
try and here we have accepted that
anybody can speak in onz of these
national languages. We have tried
our best to have the translating ar-
rangements but there ig no translating
arrangement for Gujarati so far.

SOME HON. MEMBERS: There
should be arrangement for the trans-
lation.

MR. DEPUTY SPEAKER: Ag far as
possible we are making efforts in that
direction.

SHRI P. G. MAVALANKAR: Guja-
rati is one of the 15 national languages

" *The Original speech was delivered in Gujarati
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rdcognised by our Constitution. It
has been widely cultivated and its
contribution rich, Itg literature is
vast, More than two crores of people
epeak this language—not only in
Gujarat; but in different nuoks and
corners of all States and regions of
India ag well, Gujarati is spoken,
read, used; it is used in several coun-
tries of the world. A Parsi poet of
ours, Ardeshar Faramji Khabardar
hag sung: “*Wherever livez a Gujarati,
there everywhere always is Gujarat”.

Both Gujarati and Marathi are my
monther-tongues. The mciuer who
gave me birth is Marathi-speaking,
but I was born in Gujarat—in Ahme-
dabad—Our Mavalankar Faomily has
come to Gujarat and lived there for
the last 225 years and more and we
have become one with Gujarat—and
thus I have lived and been  sus-
tained to this day in the laps of the
Mother-earth of Gujarat, and I have
been identified with its land ang the
peoples, I have been nourished on its
air and water, and thercfore, Gujarati
too, is very nautrally my -mother ton-
gue. Moreover, Gujarati happens to
be my wife's tongue as well

Mr. Deputy Speaker, Sir, this is not
an occasion to applaud the importance
and greatness of Gujarati language.
But, let no one believe Gujarat; to be
ineffective or weak! There is gentle-
nesg in that language, it is loveable
language, there is sw=einess in it, but
that does not really make it mild or
soft! Persons whose mother {ongue is
Gujarati have changed the map not
only of Gujarat and India. but of the
whole world, during this twentieth
century. Mahatma Gandhi, Sardar
Vallabhbhar Patel, revered Thakkar
Bapa and several other great men
have shown the strength of Gujarati
language. And just as the Gujarati
style of novelist Kanaiyalal Maneklal
Munshi has been interesting and
romantic, so also the Gujarati tongue
of that illustrious popular revelution-
ary Indulal Yagnik—who was an

rable Memper of this very
for 156 years and on whose

SEPTEMEER ¥, 1¢%M'
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sald demise in 1972, I have the ho-
nour to succeed him here in this
House because of the splendid and
massive electoral support that I re-
ceived from my fellow-citizens of
Ahmedabad—hag remained such a
forceful and live one. Moreover, how
can one forget that great poet Nar-
mad and his brave words, who prais-
ed the tale of love and courage in
his famous poem ‘“Jay Jay Garvi
Gujarat”?

That is why, in a sense, it pains me
to nole that though the lberty to
speak in Gujarati in this hounourable
House 15 available to a person like
me, the facility and arrangement of
its simultancous Hindi1 and English
translations are still not obtainable
and they are not yet found possible
and pratcicable herc. The question
of paucity of funds should not comc
in our way of providing such a fax
lity. This is an essential matter, and
1t 15 no less one of principle either *
As a matter of fact, all honourable
members here must have an opport-
unity and facilily of speaking not
only 1n Gujarati but ip any of the
recognised languages of India. T hope
that the Hon'ble Sopeaker of Lok
Sabha will take necessary and urgent
steps in the matter and thereby help
the elected representatives of Gujarat
and other States who sit here to
carry out their parliamentary duties
in an cflicient and natural style.

1 cannot resist the temptation to
refer in Gujarati itself to another
mmportant and last matter as well
For the lasl nearly two years now.
1 am watching from a closer quarter
and both directly as well ag indirect)
that Gujarali speaking peoples and
the interests of Gujarat are being con-
tinually and obviously neglected here
in the New Delhi governmental cir-
cles and ruling Congress quarters
Such central indifference is  doing
injustice not only to Gujarat, but 10
the whole of India. Gujarat is an in-
divisible part of India, and Gujarat ha:
been for ever well integrated with
all the States and regions of India.
The contribution of Gujarat and the
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Gujarati speaking people to the des-
tiny of India, to the nation-building
work of India, to the ceaseless endea-
vours of the peoples of India has re-
mained uninterrupted and at the same
time it has been also in several fields
quite unique. 1 am saying this with
modesty and in all humility. By do-
ing 80, and by such contributions, Gu-
jarat has all along done only what
was its duty, and Gujarat will always
.continue performing such good work
and such g solemn duty. But that
does not mean that we Gujarati
speaking Indians will tolerate any in-
difference or neglect towards the
major and burning issues facing
Gujarat; The Indira Gandhi Govern-
ment here at the Centre, having a
terribly big majority should mnot in-
dulge 1in any illusions por should it

remain entagled in any kind of a
coterie of mistakes’ What happens
ty a giant majority—my Congress

f1iends will pardon me if I call it a
brute majority—and what becomes the
fate of such a big majority, hcw peo-
ple suddenly force ghe corrupt rulers
to go back to their den and how the
assembly which has lost thie confidence
of the people do not sit at rest until
they have got such 5 discredited As-
wenbly dissolved sooner or later—all
this has been amply and triuraphantly
shown in the recent times—in the
early monthg of this year—by the pri-
ncipled, sincere, brave people of my
State and its enthused youth throb-
ing with energy. I hops that this
»pontancous popular reveolt and  ite
lessons will not be in vain. How many
1ssues and problems of Gujarat have
remained complicated and unsolved
here in the Delhi “Durbar” for the
last many years! The question of
Narmada Waters, the qestion of
royalty for Natural Oil, the question
of Construction of the Bhavnagar-
Tarapore railwav line, the question of
Biving railway tacilities tp the district
of Sabarkantha, the questiom of heal-
thy and balanced industrialization—
@ host of such questions have remain-
“d unanswered and are kept hanging!
No representative of Gujarat i to be
S%en in the Central Cabimet either!

State of Gujerat 9o

With utmost respect, I appeal to this
Hon'ble House and to the Government,
please give up at the  earliest
possible moment the mentality to neg-
lect Gujarat; and show at once the
enthusiasm and speed to bring about
just, timely and honourable solution
to various outstanding and burning
1ssues of Gujarat. If you do that,
the Gujarati speaking Indians  will
surcly feel satisfied. Prime Minister,
Smt, Indira Bahen Gandhi, does of
course repeatedly say that she enter-
tains no grouse against Gujarat gnd
Gujaratis, that she has no prejudice
against Gujarat; but if this 1s true,
then the Prime Minister and her Gov-
ernment and the Central Administra-
fion, and the ruling Congresg Party
should prove heir good intentions by
translating  their intentions into
reality! Only then we shall believe
their claim of love for Gujarat to be
true!”

snery W oy ¥ fe=hr W
foreqor oYz oqx agA @ W & &9
=% & ;gar g fr sonew /, e
& Az Afqarea & fgdy & gtz
Y7 ST &1 sqaeay ofter § ofver @y
arfed

sareges o1, gfvsAr 9 e
age 21 72 # fowar fax 3% faer ara-
frr sraer 7 it ot fagr o W faer
3H @& A9 7w g, A7 & gE wian
g 5 e 7 gfews i w1919 o1
qF qgT TS WA & | AT ¥ gfcwwr
AT 7 F19 K79 T Fg ey ¥ @Y 4@y
afes e ST FIaT, SR
qifas s wawnT mfs § o agy
&9 fear & 1 @1 ot ol WoT @
Y qTAT AT FEE T wAGH @ E, A
F et gTHR A SAFT IPTRT TUT q@AR
% wfe & aofy  srgrafe ofrs s
§ | & "= Sniy ¥ ghomt & s
¥ farll, A% AT &9 § agT F fegy

**The speech in Guiarati ended.
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) % g g fe frad off o wite e
twwe & X wfer agx v fE
qg W WYY wT g8 7@ gvw § ol wh
widi & f ora ¥ WO FHER &
e Y g ax weaTaTT & wHw A
g Ay @ € )

SaTeny W, was ¥ & g
rengfe gfom ¥ & a3,
forwor ¥ g &, swEw F qa ¥ g
TR g1, T 319 739 37 fom@ qav
1 s foreft Ay oft gfom & A et
¥ famr & wr€ d7 wra 7Y 1 qg wTRAT
¥ FA ¥ T A 1 avan ¢ afew
iy o w1z NFAa quel 2R &
WTAVFAT & |

FHIT AWATE NSA A WA
wwre W g 7 feafa @ wemeane
& WIT (A VEAT IH A1 WL
ge & | “Tmmar” F9S ® wETT WY
feafea Fwagar &1 ‘7 TA A_TEIT
¥ 7 A oy ¥ gE AT e A S
st feafs dar g€ & <9 717 7 ga19I
faser R &1 ‘= 3w w@aT ¥ AgEn
fordr & a1 & wad fagr oY § W%
"orafg” vEEIT ¥ IATHTIST F W
# mmrar owT R € | & Wgar g fw v
1T & gl 8T JeTEAETL
o % feaf & ave wes T w
wedt 2 Ay aT 5@ IF Fit wRM
¥ 9 w1 qet A7 78 faeaT | sIregs
wgYey wa ¥ g A qw Y e
g o A% 1% waT & f A vy A g0
M Er 5, 7,10 GO QT AT TR
AgY faaAr | 27 I ® wwTn F A
qg frafa & | o 7 foma ®
FITT AT FAMT B WA VAT B
T FAN TG AT qTNT E ) AT gy
3 &1 gt T8, g1 A, o & fag
T o, At adt gf & o ¥ g,
wel & a8 ITE Aew W) RAgD
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N 7% & 1 AR LAY 9% gl B TTaR
WAEFE | AgFarT ¥ o gaen
arar = fgd e smd oefafrezes
vagar wifgy

Now, Mi Deputv Speaker 1 will
take the hberty of saymng that we
want an early election 1n Gujarat te
cause popular rule cannot be shunted
off by continued officialdom Secondly
under President’s rule what exactly
happens? Policy-making decisions of
a wvital character get bogged duan
because under Presidemt's rule, they
cannot take decisions which have to
do with pohiey matters  Taerefore
President’s rule cannot be continucd
for a long time Sir, when officialdom
rules what happens” Accountability
18 disturbed 1 am sorry to say for
instance, that in this year on Augu
15 when the Governor decided to can
cal the Independence Day At Heme
because of scarcity conditions, in my
owp city of Ahmedabad, I gm asham
ed to admit, the Gujarat State Financt
Corporation, a public corporation
hosted a lunch for 400 people relox
ing the Guest Control Order' This
was highly wrong

Then the Passport office m Ahme
dabad 13 still without g senior office!
knowing Gujarat:

The Nav Nirman movement had
made certai, demands Shri Mr'ha
referied to lessons being learnt Bu!
these lessons have not vet been learnt
by the authorifies The good and
valid pomis mnde by the agitation 0{
Nav Nirman will, I hope, not be 105
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Let me say this in three sentences.
For example, prices of food, ang prices
of edible oll are still mounting up m-
stead of going dowa. Relations bet-
ween the police ang the public are
still far from satisfactory. In Ahme-
dabad Ratanpole, an 1innocent mer-
chant was wrongly arrested by the
police. After that, for four or flve
days the city was rockeq with vio-
lence! What was his fault? Wrong
charges were made against the mer-
chant. I have 1t on the authorily of
no less a person than Shr1 Ambalai
Shah, President of the Ratanpole
Cloth Merchants Association, that the
whole thing was done i an arbitrary
and wrong manner.

Then, Su, I want that the V. V.
John Committee report on higher edu-
cation 1s laid on the Table of the
House immediately by the hon. Minis-
ter of Education Fmally, I want to
ask- what is the role of the Gover-
nor's advigser during the time of the
President'’s rule? I find that the ad-
visers instead of advising also act
and sometimes act even though the
Governor of the State might not like
that advice to be acted upon So, tns
constitutional question must be gone
into- whether the advisers can defy the
Governor  himself. Circumstances
have to be created in such 5 way that
the advisers and governors are be-
having with mutual respect and
muiual confidence. Moreover, Sir, 1
want 1o ask who sent Mr A N Mehta
of the News division of the All India
Radio, Delln to work in Gujarat, he
had been working there for the last
few months atter the President’s rule

MR. DEPUTY-SPEAKER"
not discuss individuals

We do

SHRI P. G MAVALANKAR It 18
an fmportant matter. I want to know
who gent him to Ahmedabad, what
Were the terms of his deputation and
who defrays his emoluments. I res-
bect your ruling, Sir; I will not go into
details. The Government of India is
sending some officers from Delh: and
they arq cresting difficulties in
Gujarat,
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Well, Sir, let me and with a bappy
note. We in Cajhrat are glad that
the hon. Prime Minigter Shrimati
Indira Gandhi hagd r::;.d? ‘:: g
appeal—] have been g 1t
last nearly one year—to do something

about the birth centemary celebrations
of Sardar Vallabbhai Patel which
falls on 31 October next year. Hi.l
place 1n modern Indian history is
assured. 1 hope that the celebrations
will be well planned and will be for«
mulated as early as possible, and _wlll
be implemented as nicely as possible,
in a concrete, meamugful and grace-

ful manner.

st Wy faw  (veEEw).
S wEvd, TN oy R a
mgfﬁwﬂuﬁwwq
3 wor g g1 s Ao 7w <
Hfgx TAer wafa &4 & fa ¥
wmu @, &1 o aga & few ¥ w0
fraer w7 wngen g e qam & fm
oft fret & wAv & fag agafe ot
v o ¥ & Fg, o 3 el
g frox & WA '*ﬁ‘fqu\m
g7 EmAard ¥ AT 1T ¥
st @ @ oA & wrena W

=ifgm 1
q% AT W€ 101 FE |

ot wiwae faw @ 101 WEAT AW
a1 oAt AR 5 O® TR G AT T
ah , T frd g St wfe
ford & wEA ww w1 WX =iy,
7z & wm ¥ fATETQ & WY AT
STEAT . 99 B TR & 99 WA
amswﬁwﬁwmmj
o gar @, AT 99 W g & ae
¥, ar A # A & AwEwrAr A, w0
e & fawrs e a1 @7 ¥
TqE W GAGE TR T X
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T q | T FA $7 ATy W THATE gAT
FIAT 8, S G« & WEZTH(T ¥ FT 39
FAIET §, TEL AT FW & | TR
TTHIT X W19 & $FET F7 a8 A7
qaz A8t fRar wr wefa ara @y
fFar At 2y @ feum & fog fs
9 AT H WEITHIT, RgA1E, AFTLr WX
SFATRI ¥ GIH 9T QYL FAT JI3 A
FAr & a1 fagre & &g #3 a1 7 A%
F, & 59 g9 HAGH 9T AT A FIA
5 g ¥ @ | g9 97, Jgt Ay
faum awr 9w g1 wg, Hfwq sa &
AT FAT | ¥ A TFT 9T I{ 27
FTAFATE & IAT TR F1 451 ]
AT ¥z waTR awC "4 ¥ &g
Hq faad ®: HEINT W17 AT HT
Tifzw ) fagre & &m gigias 3T §
59 Wl TH "&5 T HIT ATET AT, AT
sTs TiEt & WiH, A8 T & A 42

FZ TTAW w1 5AAT £ fv a:df gty

& 1% &1 &1 X, v wie fagiea
21 TE, A TN W R [l 741 fRadar
ERGEECIR LI E R A A R T AL SES
fzatf as M7 w5 TH0GT |

gl @1a 7g R f& w07 § Wig
gU HaTs, HIq ®T AIH; AL @ T fa
g9 F1 1T H Rig 3T A& § AfEA
TTT 3% F1 JT+4 § {4 T8 T& mArGw o
ware; & fa o £ 81 & @9 § gagan
gidi g, AE wEE R v @ E P gw Ty
7% 2 amfam g e e Az T2 &
fa 57 ®1€ T 7€ &) aZ wAlaSfAE
i ¥ fx T vy & Faw fodfr 7 =
N FHAT X A1 AZ AT AL fHearr
2| (maeix) SWTT T T@ AT @07
GTE FAgg ST W {1 % FEd & fw
g5 AU AT 4 gar § zEfag s
720 g1 w1fge ) w9 3w 93§ 4g
waTe hat @ § fR qIaa & sar gnn
AR wiw«r ¥ fawfex 3 & Far
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eI fAz war, ggmE g wd,
HFTS JATT Y 141 /T 3574 gL &7
TE 1 T & 7 7 TET GaTT FT AT STAT
1ga & | @ & gwat T1gan g f5 qaaw
F wifea® & Flw ! e At giErem
fEar o1 ®YT Mfad arg o, arfsar
ars 4, 37 & 19 ¥ ATFg 741 & | ATHA
MATFETA L, Sfergsir F g 7
e ABTATALHFT F T F EHITAZTH
AFTART F 219 § 31 99 Wiglas 1
ag gar f& st & faa sivass
¥ oz war | frut qrga, @9 F@r goq
T @AT FT 8 F74T 18T 81 fFae
few @ F Trfge, & AEIRT FTEET
'—cna'?ﬂ (s73sri) | AT qE&T AHAOT
HgrAar 2 afes g W H B, wwE
AR IN H | A% AF Fa4 [T B
g4 =& & afes "9 A T Fy
o ifwa: Fﬂ'ﬁ 2, 38 %1 gg qfwmw 2
aﬁ&wﬁug‘rgmalgww-‘fmﬁ
X A1 FEX WA IAMEER A Z@T
f gt 2 AT g-—q FTR & ATLFHT
#7Ar @ o8 A fawEl wv faarg
QIFATR 9 @Ar &1 AT Fi H@TT
@ fgarg v geqarw =47 farar war
2 ol aEEST S i F Ay w3 @
9 fF agi ITATAT § A KT 90T 919
feq as ardT 780 fawr ) fas & s
oar §7 27 TE IT WM T Tqed
TFT | FaH WiZ19q & 9ed G5T @I 7
fagre ¥ odi Fr=a & "W [T swg u‘gﬁ
gred 21 & F1 By -=’f 2,
9 Fi FFAT 9L AA E A oa@H Eﬁ
FIRT GAT @i F 3:C Wi & WL GR
FLOA TGA1 1 T FT1ET T2 79g 7019
F a9d g W@ 21 % A1 fawerd
17 97 WA WX FF AW geer
WRTOA A1 W 427 {2 qH7T K} faara
gar fgafea @t % g war gHr?
UAUT § FAG AT, WAS WL ggarg
& 340 Afew 7ZT I FIEwAT w0 fyarg
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g% 3t T gfwT i A A 3T T,
Fgi 9 maA ardl, gFIreonar
% faerg 3 AT A A3f R cAA A0
femrd i qoromr Iz foo: 7y
YT 1T qar A fa7 & A0 % FTaT
FTGE? WM AT 35 6570 A &
T Fr AT A AT & fararr fe
qar, .09 HT "FOE 97 AL N
& qwrar givsAt F1 fier /vy, v &am
g A% gfag gaaafiEal &y T2
B : wEiA shfad o =rga & o aaaa
H qI7 90 A AR W A1 F @AW
& FIC A BT A A7 &1 T OTT
ATTHTTEA & 9T 775 | 717 a1 F77
T <@ & WU B wAA ar ZrgA
iz TRy E AT wzfa i & 7.9F
T 9 § i 7 wrEy Al AT B
wgid & faa = {32 & 30 3r w3r
® 1 F2T 9T 7 SARA TR GF VAT FAT
& T AT IT AT I fFAT M@
IAHY F7 faar a1 oS AT A5T 9T
W AT ¥, 9F g 4T &
g1 wE i Ag H AT F g7 Sy

BT e W agt T # Wz
3T H AR AZTE JTTF F HaTw 97
qialas %0 3 a 5% |0 79 24
@& oTF I AW ST F "d &
BT A3 WTaH v fae & forg Y
frodr g3 #0 TR &0 AU TFOGT
TP ZATHAT WE0 & OATHC AT(GH 1 W
G WEA T WZHT TS & qWW
gafr gy A ma g a3 @
g AEE ) ATE § "Wed § W9

TAAT H AT FUFA | @ AT IR
qr 9T, W4T 3TT 731 arfgh | 7

aw fidgs 2 fa o wgtr < afes
w3737 ¥ foy & faq o 3 &7 g
arEr § AT T FUA &1 STIEAT
& YT TEAT KT WIA TOT &0 waar
FLA FAIFC T ) TIT T a7 Zr47
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F AT Fi 977 Ifq & gEry av W
TaT8H T

T WeIl & &7 ¥ 3T LT I
fadts arerm § ACC AT Wi §
o6l WOT A9y T o |

MR. DEPUTY SPEAKER: The hoa
Minis er.

SHRI SEZHIYAN (Kumbakonam):
Sir, before the hon. Minisier rep.ies
to the debate, I want a clarifica.jon.
Yes.erday, at the very outset, before
the General Discussion began, I rais-
ed some points of order on ihe cons-
titutional and procedural aspect.
Yesterday’s record shows that you
were pleased to agree that these things
shou'd be expla.ned and the Govern-
ment should come forward and give
a renl’ n the House *“woday or to-
morrow.” That is what you said yves-
terday. Yes.erday, it was not givem.
I woulg like to know from the hon.
Minister whether he is going to give
a reply at least today to the point of
order which I raised yesterday. It
cannot hang fire. Only two days are
left for the session to adiourn sine
die, If it goes off, my point of order
becomes iniructuous.

I want to know whether the hon
Minister is going to give a reply to
that today. Also, I met the hon.
Speaker today and I gave a 'note to
him which, he said, would be sent to
the Minis er for consideration and re-
ply in the House.

SHRI RAM NIWAS MIRDHA: As
I submitted vesterday, the Finance
M:nister will be the proper authority
to make comments or reply to the
points raised by ‘he hon. Member as
well as by you, Sir. T just learnt that
copies of your letter have been sent
to the Finance Minister and, I do hope,
he will give some clarification....

SHRI SEZHIYAN:
Morrow.

Today or to-



. THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF PER-
‘SONNEL (SHRI RAM NIWAS
MIRDHA); ] cannot commit on their
behalf. '

I am sure, the remarks that the
hon. Deputy-Speaker made do indi-
cate that we should come with an
explamation soon. ] hope, it will be
dorie. :

oo,
‘8ir, the House has beep debating
* the extension of the President's Rule
in Gujarat for a further period of six
months.. One of the points whidy have
- been:very strongly made is about elec-
- tions, why eleclions are being delay-
‘&§. and why this extension is neces-
sary. This is very legitimate in a
debate of this nature that the Mem-
bers should know the reasong for de-
lay and reasons why an extension is
ealled for.

Two things have to be done before
electiong are held. First, there is
fresh delimitation of constiluencics on
the basis of 1971 Census. Every time
we have g Census, there is a delimi-
tation of constituencies for which an
elaborate procedure is laig down. The
Delimitation Commission’s proposals
for delimitation and re-adjustment of
Parliamentary and Assembly consti-
tuencies were formulated. They were
published scon after the promulgation
of the President’s Rule. Objections
were invited and objections were also
‘received. The next step is that there
will be sittings and hearings of the
Delimitatio, Commission and, after
that, delimitation of constituencies
will be finalised.

. All the objettions and suggestions
tave to be considered. But due to
. wiolent agitations there and the situa-
tion as it obtained at that time, the
Delimitatio, Commission coulg not
. hold its hearing, and the Chief Elec-
"tion Commissioner glso announced in
- his Press Conference held on July 11,
1974, that the public sittings could not

e arrangeq because of the prevailing
. agitations and the . situation in the

visiting other States, and thst.
gramme will keep them -busy,
learn, upto the end of October, 1
because that cannot be curtailed
between. After the programme of the
Delimitaton Commission in these
States is over, I am sure, they will
take up the work of delimitation in
the State of Gujarat.

°3

By

SHRI BIBHUTI MISHRA (Motihari):
In England the elections are held
immediately, How much time are you
taking here?

SHRI RAM NIWAS MIRDHA: This
was exactly what I was trying to ex-
plain. This waz mainly because of
delimitation and I have tried to bring
out the rensons for the delay in de-
limitation. Al} 1 can say is that the
moment the delsmitation is over, the
electoral rolls will Ye revised accord-
ding to the mnew  constituencies
ond then we  wouid be reeddy  dor
holding the elections. So, however
much we woulg bave ftried to
hold elections, it would not have
bee, possible, Apart from the other
situation that existed in Gujarat, this
in short is the main reason why we
could not finish the preliminaries that
are absolutely necessary for holding
elections in any State and particularly
in the State of Gujarat. All 1 can
say at this stage is that we hope that
all these procedural requirements, all
the necessary pre-conditions, for hold-
ing the elections woulq be gone
through, would be completed, very
soon. And when that stage hag been
reached, preparations for holding
electiong woulj take place. We have
no intention of holding back the elec-
tions and the reasons are the situaticd
as it obtained in that State and the
other things that T have explained re-
garding delimitation.

Another point which almost evers

SHRI K. 8. CHAVDA: What is the
justiication for not bolding the elec- .
tion for Taluk and District Paochi-
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yats ang also municipalities and cor-
porations?

MR. DEPUTY-SPEAKER: Leti him
first finish.

SHRI RAM NIWAS MIRDHA: An-
other point which almost every mem-
ber made was regarding the scarcity
conditions obtaining in Gujarat. In
my speech introducing this Resolu-
tion, I khave myself givep facts and
figures regarding the scarcity cundi-
tions as they are obtairing today. I

have said that the situz ion is Juiie
serious. There gare large apq vsst
areas where very scan’v rains have

fallen and these rains have not been
followed up, Therefore, the present
position is that, i vast areas ot Guju-
rat, there is gr~at seare’ ;. A eas
like Kutch and other places are par-
ticularly bad berause they have been
having scarcity conditions fir the last
three or four years or even inore. So,
the position can very well be imagin-
€d, and I would not Iik2 to gioss over
the matter or underplay the gravity of
the situation.

15.00 hrs,

I have given the facts and figures
about the number of villages -wherc
scarcity conditions have becn declared
by the Government and what arrange-
ments regarding supply c¢f fodder,
water or gratuitous relirf sre being
made. Instructions have been issued
to all the Collectors rot to wait for
Government’s sanction. T whichever
district there is a rainfall of less than
5 inshes, they can move automatically,
even without going thkrough the for-
mality of declaration of famine and
all that which was necessary before—
we have asked them to go op with
relief works ang do all that is neces-
sary to give relief whether by way of
water supply and all that, some of
which I have mentioned here.

As regards the money, an amcunt of
Rs. 5 crores has already been spent
and the Governor has assured that all
steps will be taken to see that pro-
per rlief work was done and the Gov-
ernment is determined to see that
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proper relief is given to the famine-
stricken areas even if it means re-
arrangement of plan provisions or fak-
ing any other action by way of raising
fresh resources or things like that.
The State Government has already
taken steps to raise the resources
also....

SHRI F. G. MAVALANKAR; Have
you assured some funds from the Cen-
tre? That is the point.

SHRI RAM NIWAS MIRDHA; That
is different. There is no guestior: of
funds from the Centre. All I would
say is this. All resources that are
available with the State Government
would be utilised.

SHRI P. G, MAVALANKAR: How
can the State wmeet suca = massive
calamity which requires Rs. 8u—90
crores.

SHRI RAM NIWAS MIRDHA: This
is a 'much wider problem. It is. not
restricted to Gujarat alone and there
are floods and scarcity in many parts
of the country. The Finance Ministry
and the Planning Commission were
looking into the matter and everything
possible will be done.

DR. MAHIPATRAY MEHTA
(Kutch); Don’t make haste and dec-
lare all these things. On the contrary,
the Collectors have not started any¥
single relief work.

SHRI P. G. MAVALANKA_R: The
State cannot meet it from its own
resources.

SHRI RAM NIWAS MIRDHA: The
Governor of Gujarat in a press con-
ference on September 6, 1974 has an-
nounced:

“The State Govermment has made
all preparations to meet the situa-
tion, and the District Collectors ha've
been instructed to start relief
worl® wherever necessary.....

So, it is not correct to say...q
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DR MAHIPATRAY MEHTA: Not
a single relief work has been started.
5,000 works are there for scarcity re-
lief. 19 of them have been declared
in Kutch but not a single drinking
water schemes has been started and
not a straw of grass has been given
to any cattle by anybody.

SHRI P. G. MAVALANKAR: The
Government should not take shelter
under Finance Commission. You
should come out witlx a categorical
assurance.

SHRI RAM NIVAS MIRDHA: *Ve
have given an assurance and I will
reneat it here, that the State Gov-
ernment will utilise al] its resources
to give whatever assistance that is
required.

DR. MAHIPATRAY MEHTA: The
State hag no resource.
MR. DEPUTY SPEAKER: ] can

sympathise with the Minister. There
are cannons behind him, there szre
cannons in front of him, fortunately
no cannons to the right or to the
left. Otherwise, it woulg have been
the charge of the light brigade.

DR. MAHTPATRAY MEHTA: Here

are the cannong and the people there
are actually dying.

SHRT RAM TWAS MIRDWA: The
hon. Member says, ‘Not a blade of
grass has been distribuied.” I can give
ficures.. ..

{Interruptions)
MR. DEPUTY-SFEAKER: Dr.

Mehta, you have given expression to

your anguish, but it canot be settled
in this way.

SHRT RAM NIWAS MIRDHA: In
the Jlast meeting of the Consultative
Committee on legislation. al hese
matters were very thoroughly discus-
seq and an informal meeting of the
Members of Parliament was held and
the whole situation was very tho-
roughly gone into. All the points
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raised by the hon Members here
regarding cattle fodder, dis'ribu..on

of subsidised grass, supply of drink-
ing water to villages, everything was
discussed and within the next few
weeks again, the second meeling...

SHRI P. G. MAVALANKAR: It
will be the the third.

SHRI RAM NIWAS MIRDHA: Yes,
it will be the third meeting. It will
be he'd in Ahmedabad itself where
all these things will be further re-
vieweq and thoroughly gone into and
I @on sure Members will be satisfied
with all the steps that we inteng to
take.

A number of other points are rai-
sed regarding Panchayat elections.
They have been mentioned in this
Booklet. The legal position ig there,
the High Court judgment and how
it is stayed by the Supreme Court
and all that.

SHRI K. S. CHAVDA: What ab-
out municipal elections?

SHRI NATWARLAL PATEL (Meh-
sana): After President's rule munici-
pal e'ections are already there. Elec-
tions are never held up.

SHRI RAM NIWAS MIRDHA: Mr.
Mavalankar made a number of points,
All the po:nts 'made by the hon Mem-
bers whether in the Consuliative
Conrmi‘tee or bv means of leiteras
or discussion, are all attended to and
all the information was given. Whe-
ther it is passport office or things of
{hat nature, they are attended to.

SHRT P. G MAVALANKAR: The
Minister of State for Externa] AfTairs
gave an assurance only a few days
agn that necessarv steps are being
faken. But no hing has happened.
That s my complaint. For the
last te days--.

SHR1 RAM NIWAS MIRDHA: For
the last 2 days?
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SHRI P. G. MAVALANKAR: For
the last 10 days. Nothing has hap-
pened. They make statements here
that such and such things are done;
but nothing has been done,

SHRI RAM NIWAS MIRDHA: He
said aleps are being taken.

SHRI RAM NIWAS MIRDHA: Hon.
Meomber should be reasonable. When
Some gssurance iz given, he need mot
get up after two days or sp and say
is done, Whatever hon.

say is taken very serious-
and they are being attended to,

er they say it here in the House,
or in a letter and every possible care
is taken to see thiat their requests
are complied with. Points were made
regarding developments of Kutch
and drinking water. Kutch ig a back-
ward area which suffers from cons-
tant famine and drought and the
same is the cas. with Jamnagar also.
The demand of Dr. Mehta ig that there
should be separate development board
for Kutch. This is something he
ang some others have bren saying
for some time Merely setling up a
board like this wil] not solve the
problem. The point is to see how
much momey can be allotted to this
area. Kutch is getling per capite
more than other regions of Gujarat.

DR. MAHIPATRAY MEHTA: That
15 for onlv drought, Sir. That is
only in regard to drought relief fund.
If you take other development fund.
You wil] find there was a cut of Rs
% croreg in Third Plan ang there
was a cut of Rs. B crores in the Se-
cond Plan. You are counting the
drought fund. That ig different.

SHRI RAM NIWAS MIRDHA: Ac-
cording to 1971 figures 60 per cent
of total population of Gujarat re=
sideg in Gujarat, 28 per cent in Sau-
rachtra and 3 per cent in Kutch. In
:ntrth Plan it is stated that per co-

5

Kutch region. Backward areas get
priority in development works, The
DFAP programmes are for helping
hhese areas., so that their development
can grow, so that drought will not be
felt there in future. Quite substan-
tial aid has been given to them se
that they can withstand the rigours
of dreught,

I do not want to give more detalls
about this because they are all availe
able ang discussed with the hon. Mem-
bers on a number of other occasions,

I can say at this stage that every=
thing possible would be done to see
that {he points raised by the hom
Members would be attended to. The
process of consultation with the proe
per representatives is going on. The
Advigers and the Governor meed
the hon. Membersg and other public
representatives quite often, What-
ever they have to say they can take
to them, The Consultative Commit-
tee on legislation has met twice and
will meet again anq I can assure the
hon. Members their wishes would be
taken into account.

With these words I submit it is
not possible to holg elections soom
and, therefore, we have brought up
this Resolution and in view of the
circumstances explained, I hope, the
House would pass it.

SHRI K. S. CHAVDA: Sir, when 1
stoke on Guijarat on the first day I
raised one point as to why Rs. 1,000/-
ex-gratia pavment was given to the
famitss of fwo hnrijans killed im
Ramalpur whereas Rs, 5,000/- were
paid to those who were killed durng
Nav Nirman movement.

DR. MAHIPATRAY MEHTA: Sir,
as you righily said this Development
Board is not the only factor which
will serve the purpose. For that
funds are required. My point is Deves
lopment Board is provided in the
Constitution, (Interruptions).

The priorify is nat being given for
Mdmlmwgn
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[Dr, Mahipatray Mehta]
you had agreed for eight medium-
sized dams being built we would not
have felt the pinch today. Develop-
ment Board has been provided under
Article 372 of the Constitution. The
assurance to that effect was given by
the Boundary Commission and the
Joint Select Committee of the House,

SHRI P, G. MAVALANKAR: I can
understand the anxiety of the Govern-
ment because they are behind the
schedule, and so are giving short rep-
lics to go ahead with the Bills. But,
my point of order and submission are
that some of us had raised the issue
of beating of 25 journalists m Ahmeda-
bag last month and after raising this
issue my other friends even raised
this guestion through an adjournment
motion.

Sir, the hon. Speaker has specifi-
cally directed the Home Minister to
come with a statement. So, I should
have thought that as the Minister did
not meke a statement, at least during
this debate, his colleague would take
the opportunity and reply or make
some kind of a statement. Nothing has
come, however!

Similarily, another question is this.
I  specifically requested Mirdhaji,
whether he will not persuade his
colleague, the Minister of Education,
Prof. Nurul Hasan, to lay on the Table
of the House the report of the V. V.
John Committee on higher education.
Students and teachers in Gujarat are
agitated on this matler of proper
development of higher education. He
has not replied to this point. This 15
a very important matter and this
should not escape his notice however
hard pressed he may be for time.

SHRI RAM NIWAS MIRDHA: Su
as regurds the ex-groiia pavment,
to the victims of Ramnalpur in-
cident, 11 is true that mone-
tarily they got less than Rs 5.000.
But, in addition to that, they
were given other facilities like frec
building materials, clothes, utensils
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and things like that. (Interruptiong)
I am giving the facts. You may not
be satisfied. At least, listen to me.
We have suggested to the State Gov-
ernment that they should give more
relief and adequate relief to the wvie-
tims of the very gad incident that
happened at Ramnalpur. We are
conscious of it and we would see that
they are properly rehabilitated.
(Interruptions).

MR. DEPUTY-SPEAKER: They
have given instructions that more
should be done.

SHRI RAM NIWAS MIRDHA: As
regards Dr, Mehta's suggestion that
there should be priority, we do give
priority to the development of back.
ward areas and what more priority
could there be than giving allocation
which is per capita much more than
what has been given to other States.
As regards the special problems of
that area, they will be taken care of
by the drought prone area programme
which is being run on an expanded
scale, A total outlay of Rs. 30 crores
is envisaged for this programme during
the Fifth Plan. Cegtral assistance to
an appreciable extent would be
available and the areas have been de-
marcated plans for the development
of animal husbandry and allied
industries have been worked out. I
am sure this priority or show of con-
cession for Kutch would result in some
relief being given to that area.

Sir. Shri Mavalankar has again re-
peated some of the things which he
mentioned earlier. He mentioned
about the V. V. John Committee on
higher education, Sir, we informed
the hon. Member in the meeting of
the Consultative Committee on
Gujarat legislation that we would enn-
vev hia request to the Education
Minister  The report has just hech
received by the State Government and
thev are poing through it. After the¥
have taken some preliminary views
on this matter, further action would
be taken.
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About the journalists, as I mention-
ed, I did not have prior notice.
Otherwise, I would have come with a
longer statement. Mr, Chandramouli
has been appomnted to go into this
whole things. It will be engquired
into. Government has taken a ger-
ious view of this matter. There is
nothing to hide. If anyone ig found
responsible, we will take strong
action.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That this House approves the
continuance in force of the Procla-
mation, dated the 8th February,
1974, in respect of Gujarat, issued
under Article 356 of the Constitu-
tion by the President, for a further
period of six months with effect
from the 11th September, 1974,

The motion ways adopted,

—i

1520 hrs,
INTEREST-TAX BILL

The Minister of FINANCE (SHRI1
YESHWANTRAO CHAVAN)- Sir, 1
beg to move*:

“That the Bill to 1mpose a special
tax on inlerest in certain cases be
inken into consideration”.

Sir, while introducing the Finance
{No. 2) Bill, 1974, 1n the Lok Sabha
on 31st July, 1974, I had mentioned
that, as a part of the anti-inflationary
package, Governmgnt proposed to levy
a iax on the gross amount of interest
received by scheduled banks on louns
and advances made in India. I had
also briefly explained the broad
features of the new levy and had in-
formed the hon'ble Iiouse that a sepo-
rate Bill to give effect to thus propossl
would be introduced shortly. The
present Bill seeks to implement this
proposal.

Interest Tax  BHADRA 16, 1898 (SAKHA)
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The proposed levy, to be knows
as “interest-tax”, will be at the rate
of 7 per cent on the total amount of
interest accruing to scheduled banks
on loang and advances made in India.
The levy will thus extend to the
State Bank of India and its subsi-
diaries, 14 nationaliseq banks, 40 pom-~
nationalised  scheduled commercial
banks, 13 foreign banks and 14 Staie
cooperative banks.

Interest-tax will be levied on interest
accruing to the schedule banks in any
account year relevant to the assessment
year 1975-76 and subsequent assocss-
ment years. Interest is accruing be-
fore the 1st August, 1974 will, how-
ever, not be included in the tax base.
For the purposes of the levy, interest
will include commitment charges om
the unutilised portion of any credit
sanctioned for being availed of in Ia-
dia, as also discounts on promissury
notes and bills of exchange drawn ur
made in India. Discounts on treasury
bill will, however, be exempted from
the levy. Interest on Government se-
curities and on debentures and other
securities issued by local authorities,
companies or statutory corporations
will also be outside the scope of the
proposed tax.

Interest received on loans and ad-
vances made by a scheduled bank te
other scheduled banks will not be
chargeable to tax. This exemption i#
proposed on the concideration that
such loans and advances represent tem-
porary accommodation granted by
one bank to another and interest re-
ceiveq by the borrowing bank from
its constituents will be chargeable te
tax in 1ts own hands. Any bad debt
in resect of interest charged to interest
tax in any earlier year will be deducted
in computing the chargeable interest
Interest-tax paid by scheduled Lanks
will be deducted in computing their
taxable income under the Income-iax
Act, 1961.

Interest-inx will be pavable in ad-
vanre in two half-yeorly instalments

*Moved with the recommendation ol

the President.
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banks on or before the 15th March,
1975 and thig will cover interest ac-
eruing during the period of five months
from August to December, 1974. In
the case of gchedulel cooperative
banks, accounts are closed on 30th
Jung every year, Since interest ac-
mruing before 1st August, 197¢ is being

be payable by cooperative banks
the assessment year 1875-78.

The Bill provides for the imposition
of a penalty in cases where interest-
paid in advance falls short of 85
cent of the interest-tax assessed
regular assessment. The penalty
shall not be less than 10 per cent. and
may extend to one and one-half times
the amount by which the interest-
tax paid in advance falls short of 85

a1

where interest-tax 15 not paid in ad-
vance. In such cases, the penalty will
vary from 10 per cent to one and one-
half times of 85 per cent of the in-
terest-tax determined on assessment

The scheduled banks will be required
to furmsh to the Income-tax Officer a
return of the chargeable interest be-
fore the 30th June of every assess-
ment year. The provisions in the Bill
for payment of intereset-tax on self-
assessment, regular assessment
and re-assessment. ae also  for
appeals, rectification of mistakes, ete.
are broadly on the lines of the corres-
ponding provisions contained in the
Income-tax Act, 1961 and the Com-
panies (Profits) Surtax Aet. 1084.
The Bill also provides for penalty for
delay or default in furnishing the re-
turn of chargeable interest, failure to
eomply with notice requiring produec-
tion of evidence, as also for conceal-
ment of chargeable interest, Arrears
of interest-tax and penalty imposed

under the Bill will be recovered in ihe
same manner ase arrears of income-
tax.

-

As indicated in my speech in the Lok
Sabhia on the 3lsl July, 1974, the se-
heduled banks would be excepted to
adjust their functioning to the mnew
tax and reimburse themselves to the
extent necessary by making approp-
riate adjustments in interest rates
charged from borrowers. This would
result, on an average, in an increass
of about 1 per cent in the cost of hor
rowingg from acheduled banks. The
proposed tax will thus have both a
monetary and fiscal impact inasmuch
as it will serve the purpose of raising
the cost of borrowed funds and of sup-
plementing Government revenues.

The Bill also seeks to make a conse-
quential amendment to the Central
Board of Revenue Act, 1963 to speci-
fically provide that interest-tax levied
under the proposed legislation will be
rebarded as a ‘“direct tax" for the pur-
poses of that enactment. This will
enable the administration of the new
levy by the Central Board of Direct
Taxes,

Sir, thig is a short, simple and
non-controversial Bill and I am con=
fident that it will reccive the full sup-
port of the House.

Sir, 1 move.
Mr. Deputy-Speaker: Motion moved:
“That the Bill 1o impose a rpecial

tax on interest in certain cases, be
taken into consideration.”

SHR] SARJOO PANDEY.

& &7 Qi (rWey ) - TTHTE
f, g s N e e T &
TTEY v P TrR it me I
# fard forw wd o A AR
“The object of the Bill is to im-
pose a special tax on the total am-
ount of interest roceived by Sched-
uled Banks on loans and advances
made in India.”
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& fad ww gl w3 IS AT g F
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t) wie? aw $o 9w gfEd
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ww g Bf aqr & A9 @1 qdw
AFAH G & CF OF T FHT wT
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€Na7, 3 WY greT T T &, A
faq w1 3w wxw I5@ fow & Fv
Tl &F ol |9 {I RT TS
gFa g WX 2w &1 &Y fawr 2 awa
g

SHRI Y, S. MAHAJAN (Buldana):
Su. I welcome this prece of legisiat.on,
It provides for a tax on the gross am-
ount of interest earned by the schad-
uled banks in Inida atter the lst Aug-
ust 1974 The tax will be at the rate of
7 per cent and while computing the
chargeable interests, a deducuon waill
be made in respect of the amount of
interest whith is established to have
become a bad debt during the pire-
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vious year and also in respect of in-
terest on loans and advances made
to other scheduled banks or interest
earned on Government securities or de-
bentures and other securities issued
by local authorities, companies or st-
atutory corporations. The first 12
clauses of the Bill deal with definitions
and substantive provisions of the Bl
wheleas the remamning clauseg are
concerned with procedures in connec-
tion with appeals and penalties. Since
the tax is & direct tax on a species
of income, the relevant provisiong of
Income-tax Act have been made app-
licable by clause 22, The other cla-
uges are adaptations of the pame Act
for purposese of this Bill. The tax
paid will be allowed as a deduction ia
computing the taxable income wunder
the Income-tax Act 1961, The Bill ia
simple and well-drafted and there
should be no difficulty in its implemen-
tation

Its main objectives are two: Ficat,
it will supplement Government reven-
ues to the extent of Rs. 60 crores per
annum. Secondly, it hopes to raise the
cost of funds borrowed from the
banks

Increasing the revenue was neces-
sary in vicew of the large gap betwcen
mncome and expenditure of the Gov-
ernment, a gap which 15 still increas-
ing, so that nobody can say what 1t
would be at the end of the financial
year Further, this measure was ne-
cessary 1n view of the Government's
determination to confine deficit fin-
ancing within the lLimut of Rs. 126
crores as postulated in the Budget fur
1874-75. How far this objective will
be realised will depend on the total
effect of all the measures in the pol-
levy package which 1s still in the pro-
cess of unfolding, But there is not the
shghtest doubt that this measure 1510
the right direction and it will contrl-
bute towards the achicvement of that
objective, and ultimately m reducing
inflationary pressureg in the economy.

The ground for this hope is due to
the fact that this tax has been levied
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at a sensitive point in the credit mech-
anigm. The scheduled banks are the
main purveyors of credit to the indus-
trial and commercial sector of the
economy. They will naturally shift
the burden onto the shoulders of their
customers. Further, as a result of the
recent hike in the bank rate, the to-
tal burden will be increased consider-
ably.

Even before the imposition of this
tax was announced. as a result of the
hike in the bank rate, the minimum
lending rate chargeable by banks on
advances was increased from 11 to 12
and a half per cent except in the case
of the epecificially exempted catego-
ries and the minimum lending rate on
advances against commodities subject
to selective credit control was In-
creased from 13 to 15 per cent. Fur-
ther, the maximum rate chargeable
by the Reserve Bank of India to the
scheduled banks on their borrowings
was increased from 15 to 18 per cent.

On top of this came the tax on in-
terest earned by scheduled banks from
loans and advances made in India.
The effect has been to push up the
whole interest rate structure to a still
higher level. This is bound to have
a significant impact on credit. that 1s,
on loans and advances by the banks.
Since the bank credit is money, it will
have a pnwerful tendency to reduce
the amount of money in the country
unless inflation proceeds at a still hi-
gher rate than before, or hoarding
yields a rate of profit higher than the
rate of interest charged by the banks
According to an unofficial estimatc.
the increase of profitability through
hoarding of gonods has been ruling at
about 14 per coent

Bank credit gives control uver in-
ventories. At present, it 1s caleulated
that inventories conslitutec about 45
per cent or so of the value of output
Economists have suggested that the
proportion of inventories to be f{in-
anced by bank credit should not be
more than about 33-1|3 per cent. The
firmg can achieve this reduction in the

BHADRA 18, 1898 (SAKHA)

Bill 118

ratio of inventories to sales by fuller
utilisation of capacity, avoidance of
waste and better maintenance of their
machinery.

Before I conclude, I would like te
make two suggestions, that this meae-
ure should be followed by steps t»
levy a stmilar tax on persons working
in the unorzanised sector of the money
market, such as, money lenders anll
shrofls Not o do so will be unjust
to the banks insofar as it will make
their task of mobilisation of savings
relatively more difficult than before.
Recently, the proportion of fixed de-
posits total deposiis has been rising
at a low rate. The banks function of
mobilising saving is as important as
and even prior to that of purveying
credit. They are merely intermed-
jaries between borrowers and lenders.

My second suggestion is to take steps
to integrate the organiseq and umnor-
ganised sectors of the money market
so that the Government can have
greater control over the credit mech-
.anism, Unless it can manipulate
more effectively the levers of credit
policy,in times such as these, its anti-
inflationary programme cannot ach-
ieve the desired results.

With these words, I support the BilL

sturee wte w¥ (T ) : AT
77, # 57 faw a7 fadra s g vk oy
rafad fr ooy gwre AdY o & g2
FT ¥ q@mr, 11 & @18 129 w1 faay
AT 387 IR 7 7 vaz W W
aar fear 139 W wracise ¥ fqar g

“, ...The tax will be levied at the
rate of ceven per cent on the char-
geable amount of interest.”

€ FT wawa 47 € v A o & e
T T M ¥ I T A WY g2REe
T 7UTRZ iR AN X ¥ Q@E
LLERGER LI A7 8 Si R T
wfa &) (a7 & fay mﬁ,mm‘i
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“Interest means interest on loans
and advances made in India and
includeg commitment charges on
unutilised portion of any credit

sanctioned for being availed of in
India,”

g A w B, I@ T R
W § W T WIT 290 WA | (RO
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SHRI VISHWANATH PRATAPF
SINGH (Phulpur): Mr, Deputy=-
Speaker, Sir, the present Bill seeks
to have an impact, monetary as well as
fiscal, To quote from the Statement
of Objects and Reasons;

“The tax is expected to have
both fiscal and monetary impaok
in as much as it will sezve the pur-
pose of ramising the cost of borrow-
ed funds and supp.cmenting gov-
ernment revenues'

This awareness of raising the cost
of capital supply is welcome, though
it hag come late and perhaps not with
itg fullest impact.

This country has been uncritically
supplying cheap capital for quite 8
long. This policy has led not only¥
to speculative stockpiling of com-
modities, but a'so to the discouraging
of savings in the form of bank fie-
posits, increased demand of capital
on financial institutions, ani
couraging the raising of equity capi~
tal in preference to loan capital, It
has also eaten into the foreign re-
serves of the country by encourag-
ing export of commodities on “w’
and their dmport on cash basis.
should see this problem in the beck-
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drop of inflation, If the inflation
rate js about 30 per cent and our
banks give loan at ten per cent then
in fact our banks are doling out
money at the negative rate of inte-
Test of 20 per cent and that too, not
to the weaker sectiong of the society,
mot the small businessman but to
lurge and organised business houses
which can play one bank against the
other and get the lowest rates of in-
terest for their investments,

There was a talk that the accounts
of forty scheduled banks will be ex=
amined on this account. The talk
has now toned down to 3 whisper and
perhaps, in time, will be hushed into
gilence, 1 would like to know in
clear and unequivocal terms the
views of the hon'ble Minister on this,

So far as the qualitative control
of credit is concerned, the present
situation makes a nonsense of all
policy. We have been financing the
purchase of private cars while the
purchase of pumping sets for irriga-
tion and agriculture was put in abe-
yvance, It is time when we have to
match our credit po'icy to our na-
tional priorities and sternly diffe-
rentiate ketween the core and non-
core sectors;, Why should we go on
subs'dising the scarce resource capi-
tal to the non-core sector? Let the
advocates of the free market face
the free market of ecapital supply.
Why should we subsidise it? In fact,
T think the drse of remedv adminis-
tered is a little weak, a stronger dose
should be administered. Why should
not, in the non-core sector, our bank
rate eaual the market rate? I would
euhmit that the intereat on the long-
term loans, if raised from 9 to 15 per
cent. it would effectively curb the
borrowing, If you compare the
figures of last year and this year,
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after the introduction of such mea-
sures, you will see that there has
not neen much reduction in the baunk
loans advanced.

There is a vast domain of our eeo-
nomy which is beyond the manipuia-
tions of our monetary and kudgetary
controls and that is the domain which
just does not register in the tax re=-
turns, In this respect, I have only
one submission and with it I will end
my cubmissions, and that is, make
tax returns public documents, Any
person paying a nominal fee should
be entitleq to get a certified copy of
the tax returns of any other person.
Sin and secTecy go together, Every
crime requires cover, The present
law, by making tax returns a secret
document, provides the necessary
cover to perpetrate and perpetuate
economic crimes, Tear off this legal
shroud, let everybody see who pre-
tends to be what before the tax au-
thorities, If exposure is a powerful
social weapon, why should we refrain
from usine it? The greatest inhi-
bitor of sin is public gaze. Let a thon-
sand eyes judge and many a accounts
will be set right.

*SHRI J. MATHA GOWDER (Nil-
giris): Mr. Deputy Speaker, Sir, 1 rise
to express my views on the Interest-
Tax Bill which is under discussion,
This Rilt seeks to levey 7 ner cent tax
on the interest income of the Sche-
duled Banks,

I was deeply hurt to hear the hon.
Finance Minister stating in his in-
troductory speech that the 14 State
Cooperative Banks have a'sg been
brought under the nurview of the
proposed tax, The State Co-operative
Bank rives loans and advances to
the District Co-operative Banke
which in turn extend credit facilities
to the agriculturists, After Indepen-

*The original speech was delivered in Tamil
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dence, the Co<operative Bank res-
cued the peasants from the clutches
of money-lenders who were charg-
ing usurious interests, With the in-
corporation of State Coperative Banks
also within the purview of this Bill,
the credit facilities extended by these
Banks will become costly for the ag-
riculturists,

I am z Director of the Tamil Nadu
State Co-operative Bank, The annual
interest income of Tamil Nadu State
Cooperative Bank is of the order of
Rs. 3'76 crores on which the
will have to pay Rs, 2632 lakhs as
tax. Naturally, the Bank will not be
in a position to bear thig heavy bur-
den and it will try to pass on this
burden to the agriculturists, Ultima-
tely the impact of this Bill is going
to be felt by the agriculturists at the
other end, They will have to pay
more interest on the loans being given
by the Cooperative B anks. The effect
of this Bill iz that the credit facilities
being given to the agriculturists have
now become costly,

Clause 28 of the Bill envisages that
the Reserve Bank can exempt any
scheduled bank from the purview of
this Bill, Perhaps the Government
themselves have realised the need
for exempting the State Co-oprative
Banks, though not now but at a later

date, The All-India State Coopera-
tive Banks Federation have pas-
sed a unanimous resolution de-

manding that the State Cooperative
Banks should be exempted under this
Clause. It is not enough for the
hon. Minister of Finance to say
that under Clause 28 the Reserve
Bank has been empowered to
exempt these Banks, I re-
quest him that he @ghould in his
reply to the debate categorically say
that the State Cooperative Banks
have been exempted from the purview
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of the proposed tax. He has to do
this if he wants the co-operative
credit movement to survive in our
country,

The Government will be able to
realise this amount which they ex-
pect from the interest-tax by taking
sfringent steps to , recover the in-
come-tax arrears, Simultaneously,
they should also try to realise the
outstanding advances from the large
business houses, As on 29th June
1973, the outstanding advances from
393 companies belonging to big busi-
ness honses like Tatas, Birlas, Martin
Burn, Mafatlal, Bangur, etc, to the
14 nationalised banks is of the order
of Rs. 186-10 crores, This shows
very clearly that the big mo=opoly
houses have been getting massive
credit facilities from the nationalised
banks, At the same time, you find
that the outstandine advances from
small industrial units numbering 80,547
as on 29-6-73 is of the order of
Rs. 364.92 crores—Rs, 186.10 crores
outstanding from 393 companies be-
longing to big industrial houses and
Rs. 364-92 crores outstanding from
80,547 small industrial units,. When
capital is so scarce for the gmall in=-
dustrial units. 'massive credils are
being appropriated by big industrial
houses. We have established Indus-
trial Conperative Banks also which
extend loans and advances to the
small scale industry.

The loans being given to the agri-
culturists will not even be 10 per
cent of what they get. When we
hear every day that the big monopoly
houses are indulging in many mal-
practices like evasion of income tax,
maintenance of duplicate account
books ete. for this purpose—the raids
which are being conducted these days
have revealed this—it ig strange that
they should be given hundreds of
crores of runees as loans and advan-
ces. The State Co-operative Banks
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are keeping straight forward ac-
counts, They have no other dealings
except giving loans and taking inte-
rest on them, If the Government
take adequate steps to recover the
income tax arrears from these big
industrial houses, and also recover
the outstanding advances from them,
there will be no need to levy 7 per
cent tax on the interest-income of
the State Cooperative Banks,

Before I end, I would once rei-
terate that the hon. Finance Minister
shou'd, in his reply to the debate,
announce the exemption of State co-
operative Banks from the purview
of this legislation and not leave it
to the Reserve Bank of India ag en-
visaged in the Bill, If that is not
done. the agriculturists of the coun-
try will be hargq hit, as the State Co-
operative Banks will pass on this tax
burder by increasing the rate of in-
terast on the loans given to them,

With these words, I conclude,

SHRI NATWARLAL PATEL
(Mehsana): Mr, Deputy Speaker,
Sir, I am supporting this Bill but
with one request to the hon, Finance
Minister. I belong to the cooperative
movement and I am cooperator. As
I am a cooperator T am g little bit
worried about this tax gpecially im-
posed over the earnings of interest
say from scheduled cooperative banks,
Sir, you know the present situation
of the cooperative banks in the coun-
try. I have received lettens from very
many cooperators from  different
Btateg and they are also worried
about this point,

I belong to Gujarat and I know
the position of my State bank also,
According to the statement of the
hon, Finance Minister thig is g simple
Bill but I would request him to make
it more simple by exempting coope-
rative State banks from the purview
of this Bill Ultimately this tax
will pass on to district cooperative
banks and then it will go to village co-
operatives and village cooperatives
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would recover this burden from far-
mers, Ag my little knowledge says
I can request the hon. Finance Minister
to look intp the matter so that in
the interest of the nation at this stage
when the country is determined to
channelise our distribution system
throughout the country through co-
operatives, they will be able to play
their due role. I think this burden
on cooperative banks would be unde-
sirable and I hope the Minister will
think over this problem and that he
would exempt the stale cooperative
banks from the purview of this Bill.

16.00 hrs.

SHRI P. M. MEHTA (Bhavnagar):
Mr. Deputy-Speaker, Sir, recently,
the Government has started taking
some measures to revitalise or re-
shape our economy. Sir, as you are
very well aware, the fact is, there is
complete anarchy in the economy of
our country. Sir, the measures which
have been taken by the Government
are contrary to ihe aims and objec-
tives of these measures themselves.
Thig house recently passed two Bills
and these are meant to curb inflation
and revitalise the economy. 8ir, day
by day, prices are sky rocketing.
Now, thig is also a measure to in-
crease the revenue of the Govern-
ment. I do not mind if the Govern-
ment increases revenue through pro-
per constitutional measures. But, this
is a measure which will ultimately
adversely affect the common man,
This will also add to the gufferings
of the people. Now, Sir, there is a
provision under clause 28 to exempt
certain scheduled banks from the pro-
visions of the Bill. Similarly, under

this provision, Government could
easily exempt the state cooperative
banks. }

MR. DEPUTY-SPEAKER: That
point has been made. You can sup=
port it.

SHRI P. M. MEHTA: 1 would like
to bring to the notice of the hon.
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Minister- that cooperative banks is
altogether a different aspect. This
consists of the primary cooperatives
and it is meant for financing their
own sharholders and to serve the
agricultural economy. If this Bill is
made to cover the cooperative banks.
ultimately, the farmers will be the
worst hit,

MR, DEPUTY-SPEAKER: That
point has been made by two other
speakers.

SHRI P. M. MEHTA: 1 want to
support and emphasise this point.
Therefore, Sir, I would like to ap-
peal to the Finance Minister. He
should announce in thig House today
that Government will exempt the
cooperative banks from the purview
of this Bill. This should be announc-
ed today. That is my point. I wan-
ted to make this point.

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
Mr. Deputy-Speaker, Sir, only two or
three points have been made during
the course of the discussion on this
Bill. One is about cooperative banks,
which is the only point made by
Memberg from both the sides. Sir, I
have got one or two points for the

consideration of the hon. Members
whn mentione4 3abh~t con~n2rative
banks, Sir, even today, the non-

cooperative banks also aie doing ag.i-
cultural credit work. Nationalised
banks are increasing -....

SRI C. T. DHANAPANI
apuran): Not satisfactorily.

SHRI YESHWANTRAO CHAVAN:
Please listen to me first and then
You can mzke up vour mind. I would
certainly like to claim as equally =ms
they can claim that they are suppor-
te=s of the coorerative movem=nt. Tn
my own way. I am also a supporter
of the cooperative movement.

(Dhar-

The point is that those who support
the co-operative movement also will
have to be g little discriminatory.
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When the co-operative movement
says that it is supporting and extend-
ing agricultural credit, I think the
time has come when they will have
to have some differential rate of
interest. Suppose they will be re-
quired to pay—the example of Tamil
Nadu wag quoted—Rs. 20 or Rs. 28
lakhs. I would request that they
should certainly try to get this addi-
tional amount by raised rate of in-
terest from agriculturists owning
more than 5 acres of land. The time
has now come for the agricultural
sector to make its own contribution
to this particular matter. Why should
there be not differential rate of in-
terest in this case?

At the present moment, whatever
the nationalised banks do. at least
they have accepted one principle,
that in the case of smal] or marginal
farmers they give credit at a little
lesser on lower rate of interest. T
do not know if hon. members have
cared to know about this.

SHRI NATWARLAL PATEL: That
is true. Byt the interest rate has
been increased by 2 per cent by the
Reserve Bank.

SHRI YESHWANTRAO CHAVAN:
When the entire interest structure
is changing., you cannot say it should
not be done in a particular sector.

SHRI R. V. BADE: The question
is whether he should go to the sow-
en~ o~ tn +he co-operative bank.
That is the jhagada,

SHRI YESHWANTRAO CHAVAN:
T 7130 [T I T Az qardiafaar
oA ooy XCF T oAd AW AT
F; ¥ a7t -1 FT U FAR
R T araaT FE

I did not follow one thing that the
Member from Tamil Nadu said. He
said that the co-operative banks only
have got honest accounts. Does he
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suean to say that other banks have
dishonest accounts?

SHRI J. MATHA GOWDER: Non-
scheduled banks.

SHRI YESHWANTRAQ CHAVAN:
Non-scheduled banks. Most of this
is, really speaking, applicable to the
scheduled banks. There may be some
individuals who are keeping double
accounts.

SHRI SHIVAJI RAO S DESH-
MUKH (Parabhani) State Co-
operative banks?

SHRI YESHWANTRAO CHAVAN:
Who does not say they will not pay?
They will have to pay We want
them to pay. I am making this plea
to the gupporiters of the co-operative
movement: please go and tell the
vo-operative movement on your be-
half and on my behalf that they must
also try and have a chfferential rate
of interest They 3hould have one
rate for the small farmer and an-
nther for the non-small farmer What-
ever they will be required to pay ad-
ditionally by way of tax can certainly
be recouped by this way. When the
entire interest structure is being
vhanged and we gre certainly making
money a little constlier, money that
& given by way of credit, the co-
operative banks cannot claim any
enrt of exemption in this matter,

This was the only point made As
for Shri Bade, I think he did not
anderstand what this Bill 1s meant
tor He thinks it is meant for the
sowcar, [t is mot.

SHRI NATWARLAL PATEL: So
far as co-operative banks are concer-
ned, we have our fixed policy for
loaning to farmets ang to other co-
operative institutions. But so far as
scheduled banks are concerned, they
have not got a fixed policy in regard
to logning. They may charge some-
thing more,
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MR. DEPUTY-SPEAKER: #s a

co-operator, you must co-Operate
alsp in this

The question 1s,

“That the Bill ‘o impose : «reginl
tax on interest in certain cages, by
taken intp conglderation.”

The motion ywas adopted.
Clause 2
Amendment made*

Page 2,—

for lines 18 ynd 19 substitute—

‘(9) “scheduled. bank” means
the State bank of India constituted .
under the State Bank of India Act,
1955, a subsidiary bank as defined
in the State Bank of India (Sub-
sidiary Banks) Act, 1959 a crores-
ponding new bank constituted
under section 3 of the Banking
Companies (Acquisition and Trans-
fer of Undertakings) Act. 1870 or
any other bank, being a bank {n-
cluded in the Second Scheduled to
the Rese--e Bank of India  Act,
1M| (1).0

(Shn Yeshwantrgo Chavon)

23 of 18556
38 of 1959
5 of 1970

**2 of 1534

MR DEPUTY-SPEAKER
question is:

The

“That clause 2. as wmended, stand
part of the Bill".

The motion was adopted.

Clauce 2, asx amended, was added
to the Bill.

Clousés 3 to 30, clause 1. the Esn-
acting Formula and the Title tere
added to the Bill.
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SHR] YESHWANTRAO CHAVAN:
Bir, I move:

“That the Bill, as amended, be
passed.”

MR. DEPUTY-SPEAKER: The
question is;

“That the Bill, as amended, be
passed.”

The motion was adopted.

16,11 hrs.

¥SSO (ACQUISITION OF UNDER-
TAKINGS IN IND1A) AMENDMENT
BILL

MR DEPUTY-SPEAKER: Earlier
in the day we agreed to amend the
order of schedule slightly by tsking
up item 21 before item 20, This also
is a simple Bill which is to extend
the time from 180 days to one year

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): 1 beg to move®:

“That the Bill to amend the Esso
(Acquisition of TUndertekings 1n
India) Act. 1974, as passed by Rajya
Sebha, be taken into consideration "

I beg to move the motion for con-
sideration ang passing of the Esso
(Acquisition of Undertakingg in Indis)
Amendment Bill, 1974 jntroduced on
the 2nd September, 1874,

As the Hon'ble House is alreadv
aware, by the Esso (Acquisition of
Undertekings in India) Act. 1974,
rights, title and interests of Esso
Tastern Inc, in relation to its under-
taking= in India were acquired by
the Central Government. Section 13
of that Act provided that every con-
tract entered into by Esso Esetern
Inc. for any service, sale or supply
in India shall, unless tenminated by
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the Central Government within 180
days from the 13th March, 1874 i«
on the 8th September, 1874 be bind-
ing on the Central Government or
the Government Company to which
the gaid undertakings may be trans
ferred. That Section also specifies
the procedure for the termination of
such contracts. In view of the very
complex and diverse nature of these
contracts and their large numbers, it
hae not been nossitle to complete the
work of scrutiny of all the contracts
undertaken or such further action a-
1s appropriate within the specified
limit of 180 days. As such, it hac
therefore. become necessary {o exterd
the period by a further period of siv
mnnths =0 that the tota! period aval
able for the scrutiny and termination
of contracts may be mude one year

1 would therefore. strongly com-
mend this Bill for adoption by ™t
Haon'ble House

SHR1 NOORUL HUDA (Cachur:
This Bill 1s ghort and <eems innoceni
hut I would sutmit that' the Goverm
ment policy is Involved in this Bill.
You wil] remember that the Govern
ment agreed to 26 per cent equby
share in the company though it 1
well krawn thet our eountre had henr
demanding total mationalisation of the
oil jndustry Even when Dr. Trigur"
Sen was the Petroleum Ministe®
there was this demand The oil
dustry was in the grip of forer3n
monopolists and there was a demai.C
thal ;¢ should be nationalised. T
now the Government had not taken
any positive step in that direction
As a result of this hundreds of crore”
of Tupees are allowsd to bhe take
awsy from this country even to daJ-
For this reason thiz Bill which seek
to extend the time limit of 180 day?
to one year will not serve any pur-
pose beeause it doeg not trike at fhe

root of the problem.

—— . ————— o

“eMoved with the recommendation ofthe President.
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16.15 hre.

[SHRI ISHAQUE SAMBHALl in 1ae
Chair]

For the last one y ar, oil prizes
have been rising and the Government
has not been able to take any steps
to make our country self-reliant as
regards production and distributicn
of oil. We may have many differences
with the People’s Republic of China
which we have not hidden. But the
China of 1949 when Chiang Kai- he¢k
left and the China of 1974 are totally
have been able to stand on their own
feet as far as supply and distribution
of o0i] and petroleum products are

concerned. Because of the correct
policies adopted by them. they have
been even able to export a certain

amount of oil. Of course, I do not
say we should blindly copy others.
But whereas the Prime Minister and
other leaders of India ha e talking
about self-reliance in actual practice,
what hag been happening? ESSO,
Burmah-shell and Caltex have been
operating here for a long time. To a
certain extent, we have been  able
to curb their profit | but that is not
adequate. Not only our party but
even the Congress member, have
been demanding on the floor of this
House that within g very short time,
we should become self-reliant in oil

and not allow the e multi-national
companies to take away hundreds
of crores of Tupees to USA, Great

Britain etc. to fatten the monopolists
there.

This Bill will serve no  purpose.

It is a self-defeating measure. 1
demand that the Government’s oil
Policy should be changed. These

foreign companies should not be al-
lowed to reap rich harvests on  our
soil. We should take positive teps
to stand on our own legs as far as
naphtha and other petroleum products
are concerned. We ghould take the
assistance of other countrie who gre
willing to give technica] know-how
‘without any interest. The operations
of these foreign companies hould be
totally stopped and there hould be
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cent per cent nationalisation of the
o0il industry. Not other half-hearted
measure would solve the country’s
problemg in regard to oil and petro-
leum products.

SHRI C.K. CHANDRAPPAN (Tel-
licherry): Mr. Chairman, Sir. whil
introducing the Bill, the hon. Minis-
ter had stated that this is an inno-
cuous Bill only seeking to extend th
period of six months to one year. But
it is not that innocuous or innocent
as the hon. Minister tried {o depict
it.

Today, when the Governmeni is
seeking to extend the period from
180 days to 1 year for finally deciding
about the contract entered into by
Esso, the main question is, what was
the Government thinking while it
introduced the Esso (Acquisili n of
Undertakings in India) Bill this year.
When that Bill was introduced inost
o ue f It that jt was 5 half-hearted
measure taken after a lot of vaccina-
tion to control the activities of Essc
in our country. What the entir
country demanded was the ccmplet
nationalisation of the foreign-owned
cil companies in our country. It is
nmo{ that the people wanted to shout
a slogan when they demandeq that.
It is in the very interest of our coun-
try to stop the drain of our economy
by way of loot by the foreign oil
companie for which thev are ouite
well known.

The  Multi-National Corporation
was working in the field of oil, like,
£ss0, Caltex and others. They hav
been reaping enormous harvest of
profit from our country all these
yvears. The Government, at last,
a2°er a lot indecision and wvaccilation,
reme with a Bill allowing Esso 1o
continue in our country with 26 per
cent equity capital even today. Then,
the Government said, within 180
days. that is, six months, the w;ould
finally decide regarding the termina-
tion of the contract entered into by
Esso. They had to process it. But
thig is an admission today that the
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Government has failed go miserably
in calctiiating the assets and liabilities
and all that and, after taking info
account the interest of the ecountry.
to terminate the contract entered into
by Esso. It is a well known Ffaet that
E so will not enter into a contract
keeping our national interest. It is
after all a foreign company.

Now, what we understand today.
when the Government is seeking an
extension of period, is that at the
time when the Bill was introduced,
thiey were not clear what to do. They
thought. within six months, every-
thing will be done. Today, when they
seek another extension of gix months.
this i an admission that the; have
failed to process to complete ali : e
necessary formalities and to out an
end to contract which is not in the
interest of the country.

Is this the way the Government
shiould deal with a matter in which
the interest of the country versus the
multi-national corporations are in-
volved. We feel rather very con-
cerned that it is a very casual man-
ner in which the Bill was introdnred
and it is the same manner in which
«:ne Government is seeking for ano-
ther extension of period. Can the
hon. Minister say that in ancther six
months, he will complete all tha tfor-
malities? He will not be able to do
that. I am sure, he will come aga’n
for another extension of time. He
should kindly tell us what is the
reason for this delay. what prompted
the Government not to act expedi-
tiously so that all these contract-
could have been terminated within
the time they themselves fixed. mot
fixed by us. What happened? tndav.
the Govemnment should also maxe it
clear what they mean when they sav
that another extensiop of 3ix months
is required. It means that, for ano-
ther six months, we wil] be looted by
the contractors who were hrought in
here for ales or service by ESSO.
That menns. even after Feso {Acguisi-
tion o Undertakings) Bill has been
adopted. for another year this coun-
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try will be mercilessly looted by the

contractors who were brought into

our country by the old company,

£3S0. Will that not be the fact?

Another aspect is that this  will
Hamper he prospects of nationalising
other foreign-owned oil companies.
The Government stand committed—
they have saig this in the House as
well as outside; they have cleclared
from housetops that this is their
policy—to nationalise all foreign-
owned oil companies. And in today's
context when international cartels
are ir h- dock of world public npi-
nion for their exploitation and deve-
iuping countries are taking the bold
siep of nationalising these companies.
as has beepn done by Iraq, by extend-
ing the _eriod from six months to one
year, I am very sure. we wili further
slow dowvn this process. If at all
there is something in their mind, na-
ticnalising foreign-owned oil com-
panies here the process will be slow-
«d down because you could not pro-
cess their contracts and all that, They
could not decide which are the con-
tracts which are in the interest of cur
countrv and which are the ones to
he terminated. So. for another six
montnz, the fate of the country in re-
lation to foreign-owned oil comrtanies
and the srogramme of nationalisation
will be sealed. Thig is the meaning,
as we understand from the attempt of
the Government in seeking extension
for another six months.

Now I request the hon. Minister to
make these pointg clear: first, what
is the reason for the failure of the
Geovarnment in combdleting the for-
malities within six months; secondly,
what will be the consequences of
giving extension for another .ix
month ., whether it will not allow the
contractors brought into our country
by ESSO to loot our country for
another six months: and, lastly, whe-
ther thix measure will not hamper
the prospects of nationalising all
foreign-cwned oil companies in our
country. If these are satisfactorily
answered, one will understand what
is the programme of nationalising the
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foreign-owned oil companieg ip
couniry.

{1 e UFo fAETH (WTiAAF) -
wamfs Y, @1 A9 7 38 @ @
AT 47 37 T g9 38 ¥ fagrs,
TEH FATAAT FHT 2 AT T2 Wigm,
AR Fwfaan F1OTGEET A
=1fzn ar F&r 2791 =ufgn @z a1 07 313
feera Fr4i | 73 3FT AT 7 o
Wumm§ Ifea @@ oz
qz aTuF AT &1 WA W7 FTRT
fam 2 1 Fam A9 gTwmi 71, 39w
ZIR CFHEUA R AT Fol AT 7

fadrai F1RT & F71 MAT2
fF TR F19 79 § w@w A1 2,
T FAR AT AT T AG
FAET AT 2 | W AN AN @A 2
I8 ZTI] F 3T JAFE FH2! 2518 FA1HT
Z oayw 3% Awa fam e 2 f%
T ariE AF g e fer - 539
Tt 724 ® 9w F Afew mamc 3w
EI3FH IAAMIFIH WA 2 7 =771
A d 7T gIAEaA fRAIr 2

3 AA A sFA A a2 fesaa
qug ¥ F OAEr AFT 2| AE 7 OAT
T34 91T FEag § fR=1v A8 ¥ =40
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| F FET 2 T maEfg ® g
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RrAAT qRA7 1§ W ww @ A
2 & ZH A WA WY FAT qwAT B W
TE BT F7TH AT 9 H A7 Froqrdy
&) w7 37 S o 9% gy @ Ay
HTHTTOT AT Y FI7 EIHT 0T TT*T
QqAATA WT FT a%a # | zqfer Tw
R ¥ W7 AN A Ierraw £AT I7fEa
oA WIT ¥ SAIT & & AT A9 At
fazwit & =xdm AfaY | gv= o ¥
o7 IIF QIO WIAEAFAT ¥ g
agy wex w1 favr ¥ 0 wm
zfat frrar wfes a5 a7 427 &¢
AFY ¥\ WITH GUE W & WY
® ¥ FIFA IART AN FWOT w; A
fax Tar & | SAST syAEqr Ay
oT ATTT I/ G497 I ¥ w27 forfr
waar et AW ¥ fevr oaw
qO AFY &1 FA IFIT AT A5 Wy
wegfagn & faaer w9x 2rg 7 far
Afer sawy oy @ & fs T &
farm dYd ®Y W97 319 § fqar 3 Fawr
wIIr &5 ) AR aAT T oW
m;nz)arrirg: HTFTT T AT AR
& & v o w77 &% )

@Y Wy fa¥er wewAT orT FTg ®
FAT WA T IAH T Aor7 FH ey
whard ¥ v faEer seefagr o
wfasre =wrA fifor g Fo4 7
FW FTA TR WITAED T AOORTC
FAMCT | WAC AAT Far A Fo0 AFT
a7 7 FR w0, 99T e
fim wfE IR Awdw g fie
gaw qE ¥ 3% feemr fagm o
wrr war afr @, sdafar
fgear 7@y 3T AY Fa wrTC W o
wr? # as 13 & 78 I agr Wr g

s adag ¥ §3 Frv0 xaax
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qIAEEN § ) WIT WG warsy v
AT AT R, wRPGT A w7 d2w ¥ Py
¥ A ¥ AW W wAlE oy
faa o1y =17 % 72 qavx wr
#T1 7% 7% 513 f¥ 39 wwg 97 faw
UTT ATH ¥ A7 wewara) F oAy 7
ar F7% fr weggr a@ frar e )
gzl am Ay oA & fay AT
¥ safar %3 faw & arow
A & o ot Aaw wrowt faar @ e
AN 7 Fw ¥ ¥ A A AY
TF & wfawre groe forogw g,
IAET T I990T WfAT ) o3y T
7 7dr g 7 ufay aag 5 frar g
ufas sa7 w17 F7 3w ¥ qAg5IE)
T wFA A fr A ® g Ay
& FFAT F qEME & eAfAY FreAr
9T JOT TET AT A9 A7 A0HT F
a1 WAAT AAF K A T

*SHRI E. R. KRISHNAN (Salem):
Mr. Chairman, Sir, I rise to express
my views on The Esso (Acquisition
of Undertakings in India) Amend-
ment Bill, 1974.

Sir, through this amending legisla-
tion, the Government are taking
powers to extend the period by ano-
ther gix months for terminating the
coniracts eatered wito by wie lorma
ESSO oil company. Before the ESSO
oll company wag taken over by the
Government, il was known tu them
that go many contractg were there.
Did the Government assess properly
at that time the time that would be
taken to terminate these coutra,ets?. I
would also like to know whether the
Government took the advice of the
experienced officials of the Indian
0y] Corporation regarding the t.me
that would be required to terminate
these contracts. If the Government
have done that, I would like to know

*The original speech was deliveied in Tamil
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what way the advice of the IOC offi-
cials in thizg mather. ]

Secondly, I would like to know the
total number of contracts that were
there at the time of take-over of
ESBO oil company. I would also re-
quest the hon, Deputy Minister to in-
form the House the number of con-
tracts that have been terminated
during these six months, and also the
remaining number of contractg which
1hey want to terminate in the coming
six months. 1 want ap  28sutance
trom the Government that they would
finish the termunation of all the re-
maining contracts within the coming
4ix months, for the express purpose
~t which this amending Bill is before
the House and that they would not.
ut a later date, again come fnrward
with another Bill for extending this
period. 1 want to know whether
10C was vonsulied at least now

Thirdly. 1 would like to know from
the hon. Minister whether the repre-
seutauves ot k350 oil company on the
Board of Management of Hindus-
.an Petroleum Company by virtue of
96 per cent Equity Share participa-
tion 1 the new company are putting
hottlenecks in the way of expedi-
tious disposal of these contracts, 1
that is a fact, I would like to know
now (he Government are going "¢
overcome these tactics

Fourthly, since there is 26 per cent
Equity Share participation—I am
personally of the view that this is
Jndesirable and the Government
should have nationalised ESSO in
full—on the part of former ESSO
oil company, I would like to know
from the hon. Minister the nature of
rcpresentation that hag been given to
ihe ESSO oil company on the
of Management of Hindustan Petro-
leum Company.

Finally, I would like to say that
Government do not pay sufficient
vare and httention to the preparation
of legislative proposals, as a COnNEe-
quence of which they have been com-
pelled to bring forward this amending
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Bill so soon after passing the parent
Bill. With these words, I oppose this

amending Bill for the reasons I have
stated.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): Mr, Chairman, Sir, I am
very grateful to the hon. Membeérs
who have taken part in this discus-
sion. As my hon. friend, Shri Tiwary
has said that this js a very simple
Bill and all that it seeks to achieve
is an extension of period from six
months to one year for terminating
or amending or making any altera-
tions in the contracts. When we took
over ESSO they had several coniracts
with various other parties and Sec-
tion 13 provided for the termination
of contracts and sub-clause (2) of
Section 13 reads:

“The Central Government may if
it is satisfied that any coutract re=-
ferred to in sub-section (1) is un-
duly onerous or has been entered
into bad faith or is detrimental to
the interests of that Government or
the Government company hy order
in writing either terminate gsuch
contract or make such alterations
or modifications therein as it may
think fit.”

The contracts which were considered
tc have been entered in bad faith or
were unduly onerous in favour of
some parties or were detrimental to
the interests of the country or the
Gouvernment or the company could be
terminated or amended within a pe-
riod of six months, The period of six
months comes to an end on 8th Sep-
tember. If we do not extend this pe-
ricd then those onerous contracts
become binding on us. Therefore, it
js absolutely necessary to extend this

period.

It ig quite true in the first instance
we had asked for a period of six
months and we felt we would be
able to complete the work. My hon.
griend Shri Krishnap wanted to know
the number of contracts that had to
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be gcrutinised. These contracts are
of two kinds. One, the contracts
which were entered into on a long-
term basis with big companies and
houses and the other of a general
routine nature like the retail outlets,
etc. In all there were a liftle over 100
contracts of 3 long-term nature which
were fairly complicated in their na-
ture. Then there were roughly about
3.500 other contracts which had to
be scrujtinised but these were not
of such a complicated nature. The
Committee that was set-up by wus

Fmance have comupleted about 80 per
cent of the work Very little work
remaing to be done and 1 am confi-
dent much before six months we will
be able to finish all this

Shr1 Chandrappan and many other
friends wanted to know why we
could not complete thiz woik within
a period of six months Sir. 10 ter-
minate the contract, a written rotice
has to be given, and then, an nppor-
tunity has to be given to the parties
to be heard All thie takes time.
Also. when we {pok over the ESSO
undertaking

st gww o weEw (q0A ) ¢
foe= & @A =0 PraT ¢

@ gy wi
wm QT # owwr &)

8G FrEET

ot gvm Wt W 20 B
& fo vl 9 W@ A @ 7

oft W W, : T¥ W wIR B,
oy a1 AT R W sAR A w7
wen o wrn ¥

of g¥u wa wgma : Q7 I
w WEAT A 997 FT AT THET ¥4qT
wredy £ 7

it e @t : wEfrrw @
afr wiw @ ¥ 1 X geiw wom g
fe & 9 & wre QU &1 WA |
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o g« e o g,
 fae & TR mhr W

ot wmpvere wi : few wer oesr
®t 3¢ s feay w1, 39 wer

There were so many pressing admi-
nistrative and organisational prob-
lems and it took considerable time to
ccllect all thege contracts from various
parties Their organisation is spread
all over India. We had to collect all
these contracts, obtain those contracts
in the first instance before they could
be scrutimised Al this took time
Then, us 1 suid, some of these cases
were of a very complicated nature
and we had to consult Jegal opinion
Also, we have been trving to nego-
tiate, 11ying to ¢ome to an undcrstan-
ding by negotistions, wherever the
contracts are of an onerous nature
and where we can settle this by nego-
tiutions  All this has taken time. But,
1 can agsure this House that we will

Ty ana uish o tus work ue  early
possible
The otlier questions wiich  were

raised by gome bon. Members were
guestiods, wi.ch were .udy disius-
sed at the time of takeuver and I
think, no useful purpose would be
served by going into the details. Al
I can gssure the House 1s that. we are
keen to gain complete control of the
oil industiy us early asg possible be-
cause o1l industry is too important
an industry to be left in the hands of
foreign firms There are various
alternatives before us and these are.
cither we Cap abrogate the 1cfinery
ogreements or wWe can acquirc wmajo-
rity equity participation or we cdn
take over complete control by natio-
nglisation or we can have gpntrol by
negotiations ete. Sir, it has been con-
sidered proper and appropriate that
we should try and gain full control
by negotiations. I can asure this hon
House thtat by granting this six
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: extension, the interest of our
m would not be affected in any
way nor would it come in the way of
uny uciion that muy be considered
appropriate by the Government to ac-
quire mapority control over other
companies which had not been taken
over. I would also like to inform the
House that we are already in nego-
tiation with the other company Bur-
meh Shell, and action, as considered
appropriate, according to the Iacts
Jid nfurnination thay bevone, avail-
able to us, would be taken without
much delay.

With these :ubmissions. 1 commend
this Bill to the House.

st gww wx woura : § g
s A AR TIEE R A ew A
1 favars fr1d v w19 TaF O
qAA AFT HTAN

st spAaTe @i ;s W
w11 et aF 7€, @ wiv g A
AT |
MR CHAIRMAN: The question js.

“That the Bill to amend the Esso
(Acquisition of Undertaking:s in
India) Act, 1974, as passed by Rajya

Sublia, be takea utu consideration,’
The motion was adopted,

MR, CHAIRMAN: There are no
umendments. The question is:

“That clause 2, clause 1, the
Enecting Formuly and the Title
stand part of the Bill".

The motion was adopted
Clause 2, clause 1, the Enacting

Formula and the Title were cdded to
the BIll,

SHRI SHAHNAWAZ XHAN: 1
maove:

“That the Bill be pasged”.
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MR. CHAIRMAN: The question is:

“That the Bill be passed”,

The motion was adopted.
16.50 hrs.
DELH] SIKH GURDWARAS

(AMENDMENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): On b na!f of
Shri Umashankar Dikshit, I beg to
move:

“That the Bill to amend the Delhi
Bikh Gurdwaras Act. 1974, be taken
into consideration”,

Thisz short Bill seeks to amend the
Delhi Sikh Gurdwarag Act 1971, for
getting over some difficulties which
may be experienced during the work-
ing of {hat Act, This Bill kas been
drefted in consultation witn the Dell

wmaliugeniont Aws, 15is, fO1 e puo-
per management and control of the
Gurdwaras and their property in the
capliol, 1 ohwll nuw pruceed to ex-
plomm the provisions of the Bill

Section 40(2)1a) of The Act em-
powers the Delhi Sikh Guidwaras
Management Committee 1o make ze-
gulations providing for the manner
and the criterion for deciding whe-
ther a candidate for election or co-
cption to the Committee 15 able to
1ead and write Gurmukhi. Since the
initial constitution of the Committee
is possible only after the general elec-
tion, it is proposed to confer the
power to make ruleg in tha{ behalf
¢p the Central Government. Cl, 2(b)
and cl, ¢ of the Bill are intended to
achieve that objective, Opportunity
is also being taken to amend clause
tm) of section 10 (1) of the Act, as
proposed in clause 2(a) of the Bill,
st ag to provide that a person should
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L2 able to read and write Gurmukhi,
instead of read or write Gurmukhi,
to qualify for election or co-option as
a member of the Committee. This
amendment will also bring this pro-
vision in line with the corresponding
provision of the Punjab Sikh Gurd-
waras Act 1825.

The provisiong of sec. 15(4¢) and
16h4) Bud (= & (7@ act  eavis.ge
that the pro-fempore Chairman and
Uig OuseBeodalels Uy the oot S.kh
Gurdwara Management Committee
and its Executive Board shall be elec-
ted by the Committee at its first
meeting. There 13 no provision in
ti.e Act for resolving any difficulty
which may arizse out of the Com-
m ttee's nability to elect all the
office-bearers at the first meeting and
this may require summoning of ano-
ther meeting of the Committee. Cl
4 of the Bill seeks to insert a new
gection 16A for empowering the Direc-
tor, Gurdawara Elections, to summon
another meeting of the Committee to
elect the remaining office-bearers.

Section 31 of the Act provides fur
the settlement of disputes regatding
elections, corrupt practices and elec-
toral offences in respect of election or
co-option of the members of vhe Com-
mittee, and the District Judge in
Delh; ig empowered to deal with all
questions relating to such disputes.
Section 32 of the Act specifies certain
additional matters and disputes which
£z11 within the jurisdiction of the
District Judge in Delhi. Under
clauses (a) and (b) of section 32, the
question whether or not a person is a
Sikh for the purpose of registration as
a voter andlor for contesting rlection
as member or any other question in-
volving the qualification or disqualifi-
cation of a person for election as
member of the Crmmittes can be
raised before the District Judge in
Delhi otherwise than by meang of an
election petition, Tt is feared that,
in such an event, the process uf elec-
tion cannot be completed It s
therefore, proposed to clarify un the
anslogy of the corresponding provi-
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siong in the Representation of the
People Act, 1951, that g petition for
the settlement of any election dispute
would lie only after the election is
over, Accordingly, clause 5 of the
Bill seeks to omit the provisions in
clauses (a) and (b) of section 32 of
oi the Act and to make it clear that
validity of the electoral roll already
prepared shall not be called mn ques-
tion just because of this amendment.

Other amendments proposed in the
Bill are either of clarificatory or con-
sequential nature.

Sir, I comeng this Bill to the
House

W e qwe Wl (srye)
aF T€ A A 717 ¢ F W vq v
I K7 @ & A 4 qefa ¥ 1
fam # 3w frar § wiv o sorfaey
AET AT AT @ & 1 Awgateow €
R sqran a9 farer A @ @y
E 3

awrafa s : mTEy 3EdE O
&N |

ot gz oy (Ve ) : famr
& T aF @Y, New oy A7 gfq-
ar @ fat drc ot & v Y g

aurfa wgg AR W g 2
fr fra 9 ¥ ag % g7 gRaT "
w= Argw N g9 S rafre @
TE AT A RATE W G @ A A
Wt JwwT O arfew § o

SHRI JYOTIRMOY BOSU /Duw-
mond Harbour): I regret to say that
I rise to speak on this Bill which 1n
fact is being anxiously awajted by 2
large population throughout the cwun-
try and even outside the country
Although the Prime Minister had
g:ven a written nssurance to the
Siromani Gurdwara Prabandhak
Committee, yet there was no inten-
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tion on the part of the Government
to pass thig Bill till the time when in
the last Business Advisory Committee
1 insisted that this Bill should be pas-

Certain good things have been said
just now by my friend Comrade
Banerjee and reciprocated by Sordar
Buta Singh. The Governmeni have
been trying to make a politial eun-
cashment of the whole thing In
May 1971 the Gurdwara Committees
were dissolved. The Congress Gov-
crnment took over the Gurdwaras and
appointed Congressmen .: committee
members: Sardar Joginder 3ingh, who
wag a Governor, an M.P. and a Con-
gressman, Sardar Bahadur Ranjit
ygh, wiohat: SiLigh Jow.ber ol the
New Delhi Congrese Committee,
Jagjit Singh. retired judge and so wvn.
There was g big agitation staged by
the Sikh community for exercisirng
democratic rights. On 24th Decem-
ber 1971 a Bill was passed in Parlls-
aqient and 1o Februwry 1872 tney
started preparing for elections and a
huge staff was appointeq and the
expenses were debited to the Guru-
dwara fund. In 1974 all the prelimi-
narieg were completed and wvaiious
parties were informed about symbols
that were allotted but the Congress
Party in order to scuttle this brought
in certain amendments One amend-
ment was the candidate should be
ahle to read and write

17.00 hrs

There was no other objection to the
clauses, So, the amendment went to
the Metropolitan Council and certain
complications were created. This is
how from 1971 it has been pending.

st geo Qo Wwaft: ariEATAE
¥ rerdy ¥ firg g Sror ol & o T
Ladhi & ¥

Wt gt g - g W@ T &1

Mr Banerjee is such a knowledge-
able man that nothing can escape his
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attention, When Ilakhs of people

had beey, waiting for certain legis-
lative action on the part of the Gov-
ernment 1n which they should have
taken the initiative in the mateer, to
further their politieal interests in
Punjab and other places where Sikhs
are living, they tried to delay, scuttle
and sabotage the whole thing. TUntil
they were pressurised, they would
not move. I only want to submit that
Government should nut nlav politics
with everything

stazm fag & ow fawr &7 W
FA % fom AT w1 I g
orr ¥ Tt qu vy freeft & wERrer
Fyma e ey R A
51wzt f v wA 7 Foremfor aEgTr
sway v #1 o g7 fra ) ¥fE
a1 fafods s ¥4 7 seW
TH WRE F1 ST AT 9¢ WA A A
M Am AT g R SE @ W
oz famn ar f o #a7 & 7 Ao A
T fga FY ATAT FOMEIT |

it witfirsia g . forez i oY AT

st warfay  free & & &
TmT, ST A F 9 9w 7 a¢ faan
war g1 A w1 ¥ qew fen A g
& f = ¥ oY e v faw wr orw
foar o | AT ST Wl oft ¥ T
=9 o 7 forrpfor e yEeuE wd
# frar ) zw o SOifEaw ag A ¥
gz ¢ fe sem fae twawed
w4 ¥ o faw ®) wéY Ivw ¥ wfow
et & qwr Fox & forg A ¥ qETT
faear 1 Tz ¥ 9g gET@ AT ¥
a1 qw fwar )

Taw ®rE FqTE aHEY @Y T g
ar o &) e e A wEET oW
wziz & wg § 9y O wieRe faw
or 1 § 9% @ CF AT R
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& < fomr o ver § ) 7T & xw
£ qw 5w §ar v wee B

8 s § e sy o faeeft
% & wft &, domw § o T €, fege
¥ owler goow U ¥ few qwTa
£ oo fegew & awe o §)
e fe A § Afam o, v 7 §
ore WX agw & wew & § 1 6w T
g, § fw fow o & worew % a1 2
dft mEraw ¥ S TR ¥ fa W
far SEw IR @ WY ¥ YWV
@ w1 saer fwan | iy s ange
¥ e & fmow ofmee #
HYT §W TS TET §7 ATA A7 W T &/
it e fgges & wee & W
gt 7 37 7w & Ay nw age HwA-
o g wifgw. uF weA gE g
It 2w & fAm ofarde & oW
wrew FTT a fem ) A are @
Al A A T gy vagd A
ot vy fag @ & ow e wAA
far wvamn @11 feeg Iee ¥
T AE TA W FEH @ E om)
@iy & oW & 1 Sk 97 WAy wgred
¥ wrdr FwvAT wteAr g ofe foed ot
et frgenT & e § 5w A ®
g o &zs AR g wfer

wF g WYY § Ay TR g
g W & few f Fra) & fior e
A€ o s wprdEErd @ T 2,
T @Y A & O wet o W
o @ 7 B TR S a ses
fom & fo wm &7 T faq g0
ot e &1 o e g & A
T ® TR § ¥ wr e &, ATH-
OO HeRTT wOAr vy Aw SEer
et ¥ & arar wen &, wrdt gt &
o et ¥ & wrar wrer ¢ it e

T ot s gy & fe wrwy ofe @
¥ oA A q gt ¥ tEer W
T wry ) vefag o frw & fao
qwfer e f e wwi A frem
¥ 1wy ¥ wEw wer w1 SvEw faeer £,
merey fawer &, s feew 8, @iw
wum faerar & 1 e e Y wrh
ag & Fewr ww fe ax o fafeen #
uYr 3% arq qodf §, wwfem sEw
woy w74 & fou e s¥E wfge
gg I9eT @it A o B sawr o0
w7 § fe awr o fra & fae
qur ftew §1 faw 7 0% 15w
=Y nren # faw qEY BT T )

o am—g? wfem -
7w, fa%1 g9 VW qTEMIE PR
) ARt § WIT AT W AEE RO
aw w1 fox 2 fx o Wfg a1 g
fomt &7 7 giv wfes qEa N7 ww=
™5 mEa W gy fAn swae vEw
B o ¥ wea® O T A e g
wt g ay aft et & fam @ @
fra st st A 87 FAWM AL QT
qE WWET B 71 O¥F W1 BT SEA
7 341 77y 7 M grn § forer A A
e % fa@1 ¥ w7 &6 g R
Tt gu % arq ¢ fe g= Wl w9 4T
3 fr et felt Tow 7 wom & fom
T @ amA W wwi Eefr P
waa#t & wiar §, so% AU geEEA
gFrr 2 wr qifefews aréffe 9En
arorEw wraEr st £

wIIv qre g f s W SATd
# Ao e vg 9 TEETC €1 W
wrat s g a7 ) fafew mror & farere
WX 99 o ¥ mezhor @@ W4T
i & g P v g YO
g | SER ey grfew g Wi
T T vrefoer wgre ot & OF
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Zofwme W w1 fx qw gradr oY
qfgx *1 g% & wwr Ty i Frew
war &1 oofag ¥ aror qaR adAr
O wrget ¥, w17 % wew i wfy o
¥ o gt avft aeer sy & f
g W 7 @ uwhfe w1 e
Tt wifge T 7 & e & afg
ofafmgfeor o1 0 dwmfaor =1
qure g & aw v wifye | 3y ndy
%Y wrwer & war fis anlly 3 ope i rreer
N & oF dzw ¥fwedwwr A Forad
qrsgw & ave fggenT & g W
AT {1 W7 TART AT TG & THET
TREes TiieaTR Y Ave 7 e
T

AT W TS T & &
sawet § fr &y w4 wgEa 7 aaEn
¢ o vx vdafaw gz 2 ]
g7 wTA T wwnz ¥ oaw o v
FqTET Arxfan T ar ==t g FET gy
7 @ 5z AT @ fF TR ¥ o
nivo w1 fedr far, &fe & qoem
FIEAT g 99 A« w7 fr faeh @
&1 worvr waAde & ¥y faar, g
¥ frwd foar ? a9 ooz a9 &7 w9 &7
TATA AEY FHT )

taifan & qrrarr om gvdAT
v g fe et &) ooelife & s
% ¥ faqg g ¥ fF e ¥
TR qF goww a7 N1 AT OfedFe
d & fewz g g7 FT T WA,
ifer @ % mfas wrm, for o
N qf arew® §r | frw wF W
WY § & g wit v W e
T arhr ghar & quelt 3 & fag
¥ (o i fite F A )

qx qw ¥ gave dndft wgw A
memﬂrmﬁm
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T orapmAwsT s R w ot £ ).
wT X WY gr vomar fe gart faar
qudy  war w0z r ofaxr T
Ferlt Y warge Tt & Porar qeas
T o T ¥ ol a9y
T 97 ¥v OF AW oQuAT AW
TG FqT T T §, TR A
TA FwaAr 1 FAL Ty wEOTH AN H
T, e A€ AT AN F v,
FAIT qET ¥ FAN, AW 27 N AEAOA
¥ FEm—H FAWY W qAfewwr
2 fw & or e At Feemir
® yeform o t—xw fod g7 X
a7 ¥ fag ofeRifra g7 @
T AT et &)

¥ W W TE QUTTE W FAnE
Fg) Xawmar g 5 39 &
ore A F A faedt qeAry F qa
it g fro el ot & gt o
¥ g 5 goer vt @ (TR
¥ oy seigfer wm gloegr o
7 w7 i | o § aw 7 fad fege
afer fpgerm « @7 & WRIQA ¥
fay godf AV T W AW
qHET ¥ TR |

7 7Y & A ¥ ¥ faw w7
AR FOUE |

stmrewey T (WY )
aragT, 1971 ¥ feedt qen@ &
gxmw ¥ W wAw dw fear awe W,
I w WAPIT § A4 & Iz W Fowwy
qgge gL, 3T W T FA ¥ fad
g fem qw frar qar &1 o & o
Afy agrer qu adwdy dzT v qOXAT
MY wWAES o Kt W
¥ Chewy & at ¥ §5 gue
o fufed ¥ N Rt wf § 9
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MR rA X o g aeltd W
®t ot &) xA fod ga wgT w1 feemd
T WY ORI GEIW AZT IST WIC 5/
X fadw sr & e W ara vt Y £
e § Swfew T §, T T W@
& v@ ¥ far, qna aseat
¥ fowd w1 qT 7 & frdr o 6
L

afwn gfrardt wvr a8 & fe o
ety ® ot xa aife sl
w1, Wiy af=w g, afews g, e g,
ot frrsTae #1 ar gA TarEy w90
g, ™ % Ivarfrar wa & faa
Wy ¢ 7 mma wifa & fra, s
& {70 A Wi rwEAE g # aga
faarge W & WTHT TANT K AN
E—uvT W ArEl AUE TATAT T
™ AT 97 WHY, W94 0% q
qui &M T OEEATT ¥ § Ty
foamert &, SR @ GAWHIST A1, IT |
TR A gl ATgfEfes A a,
afer meam foer &0 €1 Fovg war
T v wgfvas 2, ga% wgew 2
¥fem Ak TW w1 gfawm ta wm W
it & fr Wit g & gex qew
Wt T AT ¥ Wt £ fw oR
WA W ARG-ANG T AgT e
wiry fear war & 1 R I 7 %3
gfRs g w1 fSTRarTAr i
WY T WA T sy ey e g
Mow witt % aw wd stomd Wit
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7 T 4 o Y, W T one s @gwe
i |, FATYAIE € oA @ ¥
o i g @ ¥ v WY, o W gy
a1 N o fear wrr ) gw W o
o font g€ A8 § fe giewn st ¥
WA X, W fe I@ W
W qv, qfexsi o1 fisg aw ¥ k-
At fagme ¥ gwre & Y getwew
foar 1 36 o & dar gt wré
¥z fy & wgr—3Iw W gfagra
¥ & RITY w1 fiwer T gerT
A W weel 92t # fRgmw &
e qum & feqr qa—gq TTy &
W A¥S AYE § A7(06 & 91 ] &0
WA 1 YA Aw § fgmar &
wfredl wr @A graufes geqan
a, wwdifr ® fegear A @ wwm
T ga Wt gRAne s wi qar
o Wi qT IR ETHIH KA E | WX
ot W AT AWEAT W@ T,
qferm awfwa, gfewa gafe ar
AR am W —JEAQ &7 R
" wwx % fey womr &
$6 TS g s A & wrf A
wid w1 A & § §3 werAl
W & W AT SO A A
u e St s §1 90
o ¢ fs g3 v f Wik ¥ AT
wad § 1 dogwme ¥ f5 2
o peart §—& wk yer fag ©
ey ¥ W ey ey
fre wwy oy qPraniy wopr WEX
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o FaT AT 4T, TN TR WY T¥ WA
g1t iy WY fie &t figgerrr & qarmd
¥ vaww & ¥ q% &5 faw s
wRT | W e e T feg
& wror ot 357€ & W1 & 99 W oz
o g 1w g % el § A
& A qer e wgr fe qam AR
qfexgi, gend Wk fromd @
o % g ww gvee w5 fgew
& wre, arga & ame wnt ag wifed
WX A ¥ 97 ¥ I AT FrA
dy mawframaaiaam
fow omx & @ AW W Aer 8,
qurht ¥ Wi & fd aws Wi W
ot 7y &, ¥few O8 ag0 § %€ € wiwv
2, 9% % o w5 wr ger 8, faa
1 gEUATT g §—ag 0% I w-
e gt @1 %A fe & wmn g
fs moEm AEA ® A9 T4 WG
mfae "fer , JFA, (HI0 v
frras & qGued & far oF -
ghag famr ANAT-HW X @
25 Aty ¥y W aw g7 wE
T i ¢ e SVEC W1 AEA T %
7z w7 s wilgd wiv & fovgm
feaem g fw &TC & W SEra, W
Ry fageran & T@T ge W
arTfeeAr 3 FIT ISET w941 R,
W N gwwr s ARAT 2, Agav
Ekar ¥ faom, AN B, TS
TFar & favgm 7N B—WW & 39
% WG, ~im 1 w9 A%
WahrormTsfam A, w W
fiefy wr gt 2y v, afk vz o1 qar
Wiz %z amg ot weer # 1 9 fay
Sgem R wrp 6 T W foeelt o
Wremfe & 39 97 TG W AT
TR wrfgd ) ow QW wiRT s SO
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s § 1 aw oAty § gr gy
afew wwr qatal & fod oy oa a7 W
RAww foqr T & ) oML R &
grt faw wr Ay & wogaw e za W
¥ AT wrar ¥ gAme fear wr—

1. fomc g&d g I3 GA-303
& T 37 7 A T

2. NTSY AW WG TFIA —
e fErleey foaw deer o &W &
wgq B wifed, o7 W gw §E w0
TN EWT WTET 1 %W el ¥
STeG WA w0 T4 dfava, amren
v fawegn  (war s

3 LA X ®WI ¥ AZ AT 990
A9 IAFT GETATT Haor (98T qeqmat w7
FRA X, 3T & AT R gE wfET

& quAqr g 6 o7 0% § ww
IR AW YR BT ALY, AFFF WA,
ez v fr@Er, A oma W
U & BI4 W AT W G & A o
¥ IWE ¥ (A7 w9 w7 S0 ST
I |

X7 WEIl % ®id ¥ A AT W
W AT 97 {RAA FOU E

BHRIMATI T LAKSHMI-
KANTHAMMA (Khammam). 1 wel-
come this Bill This 1= meant to
remove celtain  difficulties 1n  the
functinminr n* the Gi ~dwara Commi-
ttee, Mr. Jyotirmoy Bosu said that
only some Congress Members are put
on this Committee May 1 tell them
the reason® After hearing the gentle.
man who spoke before me, I could
tel] them, why they wele not put.
Because, they do not believe in what
1z called religion and he a:sked: what
1> the use of these plaves? What 1s the

importance ot these places, whether
they are t{emples or gurdwarss or
mosques? Sir, | was reading & year

& wre &, wy g wrwr anh §, v
W e § i 3w 5 A SR
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Shrimati T. Lakshmikanthamma]
batk, when I was travelling by the
plane from Madras to this place, an
article written in the Indian Enpress,
perhaps in its Madras Edition, where
something was said about Mao Tse-
Tung, where he seems to have men-
tioned about God in two or three
places. It was a pleasant surprise for
me that when two or three people
inquired about his health he used the
word ‘God’. So, how can anybody
cgeape God whether he is a Commu-
nist or Congress, It is impossible for
anvbody to escape God

It is true politics should not be
brought in these institutions. Religion
has been exploited for political ends.
Sir. I would like to give the example
of the manaeement of Tiruprti. Tirn-
pati 1s the biggest temple in the whole
of the country where there is an in-
come of crores of rupees. So also, Iam
told, in Gurdwaras the income is
very large. Some of these committees
should emulate and learn from each
other. Many educational institutions
“ave coir~ 'indr - theitv manacement
Even in Delhi Tirupati management
is having a college. The culture of this
country can be revived. Many people
ara """]J"':Sf""' ke Tmeig iy gvrvivine
in spite of all difficulties and they say
it is because of the great spiritual
strength that this country is sur-
viving, Spiritualism is of utmost im-
portance either from the point of view
of making a personality or facing a
situation. We should save these insti-
tutions from politics. On the other
hand whenever politicians lack cour-
age they should go to get inspiration
framm them s¢ that they can work
with greater vigour.

SHRI HAMENDRA SINGH
BANERA  (Bhilwara): The hon.
Minister has emphasised about the

simplicity of this Bill. I can under-
stand this is a simple Bill.

But, what sbout the malafide inten-
tions hidden in this Bill? Sir, this is
to scuttle elections to the Delhi Sikh
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Gurdwara Committee. It is Yyt an-
other step to thwart the democratic
rights which pou gave them in 1971
Sir, in 1971, we passad thisg Bill .and
it was mentioned therein that elec-
tions would be held as soon as possi-
ble. Now, we are in 1974 and still the
elections have not taken place
Instead, they have nominated
Committee and it 1y a well known fact
that the persons who somehow or
other rligned to the ruling party are
its members. I do not want to go into
the details as to how they are func-
tioning. 1 accept that the managemenr
under this Committee has improved
But, then, what about the intentions
of this Bill which was pased :n 1871,
wherein. we decided to give demo-
cratic rights to the Sikhs. Sir, I want
that the hon Minister should state
in this Housc 'oday when the eler-
tions are going to be held. A huge
amount has< already been spent in
making elaburate arrangements to
hold elecfions. Bat, this amending
Bill has heen introduced when
Government feels that those who ate
aligned to their party, or if 1 may
Ay an th~ stonges  will not he able
to get themselves selected to this
Committee. Thiz is very unsporting
and shows the mala fide intentions of
this Go'ernment

Sir, the only objection which [ have
in regard to this amendment is tha
they are going to make it compulsory
for the Members who want to seek
elections to this Committee that they
should be able to read and write
Gurmukhi. There is no such thing
~vhigh i apilicehle for a Member of
Parilament, I agree that a person who
wants to g himself elected should
be a Sik® and this is very wel
defined in this Bill, which was passed
in 1871. I hope the Minister will give
due consideration and
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wewre wef feg &Y (e ):
Yoy argw, M fra v e e &
qomeft ¥ aYar wigar g | 9T gEE
z WA w1 wawm T g ar & fgl
# & avg

wafe we ;& g gen
@ E, WY AT | WY gorEr § adr
quit & @ra A, 5= 1 A wely
A% qefrendy ¥ TodT ¥ greweefaw
FIMATA ® TAAH AEY T 46T ¥ )
L AT AT 908 Al 3o q97 § |

fiYo ATTTaw WeX QT (EH LT )
awrafa off, arelt ot 1 o9 qomdt F
AT FY T TET § |

aTae wvi fag W o iAW
I w8 g AT HIT FA wGwEA AL
ar |

awfa wRew T W WY
15 Ty ¥ fog ag o gt @
st weft %4 2Y wwT &

qToe v fey wveld : fox &
feeft & avqam

wmafx vEww : &w &, afaT

avare et fag &t AR
wTEE, wW § qget & ag § R oA
feeelt fowr qearar fawr 1971 %
™ 9t ag faal # wodr w9
T9g ¥ WrgT W4T | 9™ 1971 ¥ *@
femomma @t &% 5§ Tag @@ &
feeer fwgr ay | Afew awee & &9
¥gAT oyer § fe fewwaT 1971 ¥ o
faest are gur 3% & qarfas wl 9%
o wwry At @Y war 1 €RAT
:ﬂmwwﬂﬂﬁﬂw'@
'
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oeffreneht Ja® 60
qTqz Taeed @ oRdw fel o 9g
v feapareiterd 8 s (1 1971
¥ wrq & Wy (8) ¥ agw W
W& WY ATE FOaa o feal § wow
¥ wofw gI | T @ o o warw &
gd wx Qfafewrs afear gav 99w
# 1w ot feeft o fefemer aréf
¥ oreT Y@ g 9 AgT 9% oW
w1 AT § a8 og™ fow &) rfefers
gt e T & W g /T
& 7z 7@ g e W & faelt
TR W #EET @8 wA W
g% v wifgd | ag wwaw S wr
T & W wdr &, A W oo A oedy
TG FTAT SIS W7 LW S |

Fa7 ¥ el A wgr fE mw i
qEt & @ wres ¥, ¥ wEg g fw
FaTT AT feg Wi uF, & A
@I ®T 5% W FF qET T AR
78t & | WIT TH FT g7 w0 GHS § |
W19 B WTIZ T 4N 5 gL A=
¥ o#a X 997 7% Su@E st N
mwaﬁtz v & 3w
@R & A 9T e §
¥ fomie oo § | XE T@R 9T
fre® Twg ¥ Mt S+, waw F faw
#r wark g€, & oY agt 9§ wwa A
ar | wwfed duft wETEdl § FEAT R
w2 T e | o o ¥ 9T
qTgw awa § 3% & fak ot fawr ww
oifed | gwEE s T WEEEAIL
aTgw a-8% ¥ fay ft feeslt weETRr
¥ a%g &1 G W AIEh 4 |
fre Tt THEY W ey wuTE EN
wiife agt & s 7t =g fir sqaEc
fordrfer a) & &N W1 & B ®F
¥ | & WY AGEE AW W 0g
wr§ Ty, sfaee a1 firer g wOeR
wr tuw A gy § | wefew wwe
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[erceme ek Feg W] tration end the Directorate of elec-

o9 et #Y AWANTER T ATFY tions brought to our notice that there

!ﬂ{ﬁ‘ﬁ@ml were certaip difficulties in holding elec.

# ¥ fowd 30 ol # agf &
am gerdt o N e Nfeex fog, IX
TR zay RO, T F IR A CH
agw & TQaEd feare odt 97\ a8
frore & “sienrda ov fgw e
99 foera # ag wgT 74T .

Guru Gobind, overtaken by cala-
mities and having suffered great
misery and distress wrote a peti-
tion to Aurangazeb in Persion verse
enumerating his misfortune....In
fact the verses in praise of the
latter are full of comphments and
the guru openly declared himself a
servant of the emperor.”

og &1 foarg RETEA( FT & A
Bq | fEdy Wt gwegd & fawre &l
frra =& oAt wrigd, 7 SUET §
qmAr =fEd |

weA F A FgAr ¢ 5 7= faw Y
ghifaandr o ffa? N7 J=& 7
wredy gAswA Y, WL gL TRITLT
¥ foy, og 77ET AT & TAHA §,
39 & fad o faer wrgd ar fet wgRrg
ATHIC® Fifgy | 7 a1 fH ga@Tan
Fivll

SHRI F. H. MOHSIN: I am thank-
ful to the hon. Members who have
given ungqualified and unanimous
support to this Bill. I have already
submitted that this is a very simple
Bill seeking to remove some ano-
malies which were found outin the
way of holding elections to the man-
agement of the Sikh gurudwaras, Mr.
Jyotirmoy Bosu said thay if was with
a view to have political encashment
that this Bill had been brought I
refute the allegation. There is no
politics in this. The Delhi Adminis~

tions to the Gurudwara Committee
and we wanted these difficulties 1o be
removed. It was not with a view to
have any political encashment that
this Bill had been brought in. He
also said that the Government should
not play politics,. We do not want to
play politics with any religious insti-
tution I wish that Mr. Bosu and
his party also maintained the same
spirit. Good things have been said
by so many Members that religious
institutions should be kept free from
politics; I support the idea; they
should be only for religious purposes
and should never be utilised for poli-
tical objectives. With that end in
view an amendment was brought to
the Representation of the Peoples Act
that religious institutions, mosques
temples, gurudwaras, etc, should not
be made the forum of political pro-
paganda in elections. We never
encourage the idea of making religi-
ous institutions into political forums
political arena for election propa-
ganda. It is a good suggestion frcm
Members of all sdes and 1 hope
all will act up to that, Sardar Buta
Singh has made some very good su¢-
pgestions He has narrated the role
that gurdwaras played in bringing
integration among the wvarious com-
munities of the country and th®
noble values for which the gurd-
waras stood 1 entirely agree with
him and T wish that the spirit is fol
lowed in future also 'What is need-
ed now is understanding between
various religious denominations, he-
cause sometimes very unhappy inci-
dents occur. Perhaps a proper un-
derstanding of all the religions would
g0 a long way in fostering friendship
and removing misunderstandings bet-
ween various communities.

He said there are gurdwaras in
other States of India and even Ip
other countries. Of course, I have
not travelled much and 1 do not know
about other countries. But I knoWw
in other States there are gurdwaras
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He sald there should be a central
committee for the management of all
gurdwaras in the country. We will
examine this' suggestion. There are
various Acts in different States for
religious endowments and public
trusts. He wants 5 Central Act.
Whether a single central committee
can manage all the gurdwaras
throughout the length and breadth of
the country is a point to be examin-
ed. We will lodk into it.

17.44 hrs.
[Mn. Dzeory-SpEaxzr in the Chair]

Mr, Jharkanda Rai made vartious
suggestions. He is a communist and
may be an atheist also; I do not
know. He said that the funds of
charitable institutions should be used
for good purposes. I agree. I am
glad that the funds of gurdwaras in
Delhi and Punjab are mostly utilised
for the purpose of humanity, irres-
pective of caste and creed I know
they are running many higher secon-
dary schools, colleges and hospitals.
I have seen in Tirupathi and other
places, religious institutions which
have large funds are running colleges,
unjversities and hospitals, This is a
very good service of the people and
this is an example to be emulaied by
nthers. He also said that the funds
should be utilised for a research cen-
tre and educational purposes. I com-
mend this to all the religious insti-
tutions.

My hon. friend from Rajasthan
called this Bill mala fide. He sup=-
vorted the amending Bill but he said.
il is mala fide. I do not understand
what he meant thereby. 1 do know
that the Act was passed in 1971. At
that time, these deficiencies were not
made known. It was only when we
were prepared to hold elections that
1 was brought to  our notice by an
officer in-charge of elections that
these amomalles were there. There
were genuine complaints. It was only
Wwith a view to remove the obstacles
in the way of elections that we
brought this measure. It ¥ not &
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mala fide Bill. It is a bona fide Bill
We want to hold elections as early
possible. If this Bill is passed by
the Rajya Sabha during this session,
I am sure, they will be able to hold
elections before the end of the year.
That will satisfy our friends on all
sides,

166

He also asked whr it should be
made compulsory for » Sikh to read
and read and write to becoune a Mem-
ber of the Executive Board when, to
become a Member of Parliament,
reading and writing is not compul-
sory. Of course, that seems to be a
valid point. Anyway, it is only in
line with the provisions contained in
the Punjab Gurdwaras Act that we
have kept this provision. That is ac-
cording to the wishes of the Sikh
leaders. We have to give due con-
sideration to the views cxpressed by
Sikh leaders. It is in line with the
Punjab Gurdwaras Act which is al-
ready in force that a Member who
wishes io contest election to the
Executive Board should be able to
at least read and write Gurmukhi

Sardar Swaran Singh Sokhi also
made a point that many persons
would lose their voting power by this
amending Bill. 1 cannot understand.
Perhaps, he does not know that the
amending Bill does not affect the
voters at all. The qualification of
reading and writing applies to only
those persons who seek election to
the Executive Board.

SARDAR SWARAN SINGH
SOKHI: That is not my point. I
have gone through the whole  Biil
I mentioned clause 8 of the Delhi
Gurdwaras Act... .

SHRI F. H. MOHSIN: We ate at
present concerned with the amending
Bill. Your observation was not comn-
cerning the present Bill before the
House,

He also said that there might be
some clashes and all that. We do not
want any clash to take place. We
want that elections should be, held
in a very peaceful manner.
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[Sbri P, H. Mobsin]

Also, a point was made by Shri
Jyotirmoy Bosu and others that
Congress Members were appointed to
the Managing Board. It is not a fact.
It has already been refuted by my
hon. friend, Sardar Swaran Singh
Sokhi. There were eminent people
who were appointed by the authority
which was given by the Ordinance.
Those persons were, Sarday Tikka
Jagjit Singh Bedi, Sardar Joginder
Singh, Sardar Bahadur Ranjit Singh,
Bbaj Mohan Singh and Sardar Pri~
tam Singh. Sardar Joginder Singh
who is the Chairman of the Board
was 8 Member of the Rajya Sabha
and the Central Assembly for many
years.

At present, he is the Governor of
Rajasthan. Sardar Bahadur Ranjit
Singh is a landlord, who was a mem-
ber of the Lok Sabha for a full term
of five years. His father, Rai Baha-
dur Bishan Singh, is known till to-
day as one of the builders of Gur-
dwara Sis Ganj Sahib, Delhi, Tikka
Jagjit Singh Bedi hails from a family
of the descendants of Great Guru
Nanak and is well respected. He has
been a judge of the High Court,
Delhi Bhaj Mohan Singh is Presi-
dent of All India Drug Manufacturers
Association and was Vice-President
of the New Delhi Municipal Commit-
tee. He had also been Chairman of
Punjab-Delhi-Haryana Chambers of
Commerce. He is one of those busi-
ness magnates of whom the country
iz very proud. Sardar Pritam Singh
Sandhu is a brilliant young man
whose father was at one time Presi-
dent of Delhi Sikh Gurdwara Pra-
bandhak Committee,

These are eminent persons, highly
respected among the Sikh communmity
in general. It was not our inteniion
to appoint any Congressman in that.
The prime Yacior was, they enjoy the
confidence of a large section of Sikh
community, They have done very
good work. We are looking st the
whole elagtions in an impartial man-
ner I hofe the Sikh community will
elect god persons and suitable per-
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sons to the Board and see that the
management of the Gurdwaras takes
place in a fitting manner.

Mr. Sokhi has given notice of some
amendments, I am unable to accept
those amendments. 1 commend the
Bill for the acceptance of the House.

SHRIMATI T. LAKSHMIKAN-
THAMMA: The hon. Member has
made an allegation that in a certain
book certain things are written which
are very offensive to Sikhs, Will Gov-
ernment enquire into that?

SHRI F. H. MOHSIN: Mr. Sokhi
has brought to my notice that therc
are certain derogatory remarks in
certain books. I am not aware, We
will certainly look into it.

MR. DEPUTY-SPEAKER: This was
not part of this Bl It came wup
some time before, Mr. Sokhi had
raised that.

The question is:

“That the Bill to amend the
Delhi Sikh Gurdwaras Act, 1971, be
taken into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: Now we
ake up clause-by-clause consideration.
First, we take up clause 2, There are
some amendments given notice of
by Shri Sokhi. Is he moving them?

SARDAR SWARAN SINGH
SOKHI: I am not moving any of my
amendments.

MR. DEPUTY-SPEAKER: The
question is:

“That clauses 2 to 5 stand part
of the Bill",

The motion was adopted.
Clauses 2 to § were added to the Bill.
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Clause 8 (Amendment of Section 30)
Amendment Made

Page 2—
(1) for lines 18 and 19, substi-
tute—

“6. In section 39 of the principal
Act—

(a) in sub-section (2), after
clause (a), the following clause
shall be inserted, namely:—";

(ii) after line 22, insert—

‘(b) in sub-section (4), for
the words “two successive ses-
sions, and if before the expiry of
the session in which they are so
laid or the session immediately
following,” the words “two or
more successive sessions, and If,
before the expiry of the session
immediately following the ses
sion or the successive sessions
aforesaid,” shall be substituted.’
(5) (Shri F. H. Mohsin),

MR. DEPUTY-SPEAKER:
question is:

“That Clause 6, as amended, stand
part of the Bill”

The motion was adopted,
Clause 6, as amended, was added to
the Bill,

The

Clause 7, Clause 1, the Enacting For-
mula and the Title were added to
the Bill,

SHRI F. H MOHSIN: I move:

“That the Bill, as amended, be
passed.”

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill, as amended, pe
passed ”

&t wora foy (e )
Pafreer fargir W faar & 3@
m%mﬁmmﬁgnfww
¥ T T i gy ¢ gy e o
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gt ¥ & & g o Wit Ty
W v Ay o fe s st oo
s zrewdt qEww foar WA § wEer
& offgz wom g 1 @ fafedt
¥ ud o ¥ wgr a7 fr ot o ¥
THERY 9 FETIT AT | TG q6
Ttarmd &t fear @ fegia
7z w31 ¥ i Tt o fsar o @r o
a7 TerTREAT AT AN X wgr §, AT
Frvfery #Y faar oT w3 & 1w
warwr feremEmamr A7 97 € I81g
T @ ¥ W w21 7 @ 9 FF get
w=T T Mgk | a8 AR A
S qEATAAT 41, TR A W gl
F7 faan § A o% fArg et Forereft
Tl A WY w9 § )

frovrar FaIT§ oA TET
wrgar | Srad @ feg oY fold
B | worw dw wfR & oy oid
frreft ami ¥ & +ft 7H To A wEAT |
#fe ot 79 93 F7 W WK a¥ anw
T @ w91 BT | IFN T T
formd feg § 9a oy wsfafasgwa
Far ¥ | & ge¥ a7 ¥ f 59 A
FgwT AT, 4T A€ [FIT FT AEY
srgar | ¥ 7@ wgm eI W
FAwHe IW AWl & g ¥ Qv wfgd
St g wifx 1 31% a7y AqTT T aW,
fra waiar & qarfaw Fnr FT g% |
oy sRAT 939 W & 1| A foa W
gt &t 7R wrf qaaw 7@ ¥ Afer
e a7 & f 78 ¥ s i o
e fera A< 8 wear g, faa o
% e ¥ o g e g 8, S0 g
Fw @ g A | & AR S KA
wrg & 1| a1 W 7  fw 5w
g1 AT & 1 WA AR FS T
t | 9% orerer B T 7 foredardy
goeT WY ¥ B IAR AT R IA 9T
w7 @s fEqr § | 9% §-ETQ
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rwRifas Sfmr taedfieges W & o
€H §<% F1 A qqF § IH I AR
FqaT @ fagqr § 1 & wrgar g f fovemn
wqaT I § , oY AR WY gé
§ 1 W oag ) A9 §F ey ws A
AT, THRIATF < 97 &l w1 foefis
W & forg ¥ fag STy, T Eew
AR STT | qrat fedy F T F s W,
TE-a€ TETE FWl ¢ A0, gAR A
FWT G8T TEATT 7 g1 1

sTazfam o arA &t awr £ |
W mosr ¥ feAw awr wnfed
Haw &7 & fAo o OAT | g fe
IR WO TG T AT | GHT WA
fwar a1 g @aveIE AV ERGO0 T
fast ®1 wAET B AN IV AT ATH
W ageT wifel orfe fow wemERsi
¥ |1 F7 AW g F f@qre 7
ATT § I HF I AT AT |

THE DEPUTY MINISTER IN THE
JAINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): Mr. vacoara
Simgh has made some very goud sug-
gestions for the future Board which
will be elected. He has staled that
proper persons should be un the
Board and elections should take place
early.

18,00 hrs.

I do agree with him that elections
should take place ecarly. Sir, after
the Bill is passed in Lok Sabha it
will go to Rajya Sabha. Then 45 days
would be required for holding elee-
tions. We will take expeditious steps
to hold the elections and before the
end of the year it will be completed.

As regards the other suggestion for
future Board, I agree with him, when
jt comes into existence it will be
able to act very competently,

MR. DEPUTY-SPEAKER: Now, the
question is:

(Railways), 1974-76 "“172

“That the Bill, as amended, be
passed.”

The motion was adopted.

MR. DEPUTY-SPEAKER: Having
regard to the business before the
House and also to certain decisions
arrived at and agreed to by this House,
I have now to consider whether we
should extend the sitting of this House
today. 1 have stated before it s
somewhat irregular for any motion
to come before the House to extend
the sitting of the House. The Rules
give the Speaker power to determine
when the House should adjourn and,
of course, Speaker is expected to do
everything in consultation with and
with the consent of ithe House. I nave
had a letter from Shri Raghu
Ramaiah requesting that the House
shoulq sit beyond this time, If that
is the pleasure of this House then we
sit till 7 p.m.

1803 hrs.

SUPPLEMFNTARY DEMANDS TOF
GRANTS (RAILWAYS)—1974-75

MR DEPUTY-SPEAKER: The
House will now take up discussion und
voting on the Supplementary D=
mands for Grants (Railways) for
the year 1974-75 for which 3 nowurs
have becn allotted,

Demand No. 4—Working Expenses—
Administration

MR. DEPUTY-SPEAKER: Motwn
moved:

“That a Supplementary sum 0ot
exceeding Rs, 8,81,82,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1875, n re:
pect of ‘Working Expenses—Ad-
ministration’.”
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Demand No. 5—Working Expenses—
Repairs and Maintenance

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceedings Rs, 23,20,00,000 be granted
to the President to defray the
charges which will come in eourse
of payment during the year ending
the 31st day of March, 1975, in res-
pect of ‘Working Expenses—Re-
pairs and Maintenance’.”

Demand No, 6—Working Expenses—
Operating Staff

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs, 20,16,47,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1875, in res-
pect of ‘Working Expenses-Operat-
ing Staff’.”

Demand  No, §-Working Erpenses-
Operation other than Steff and Fuel

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 1,34,25,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1975, in res-
pect of "We.<ing Expenses—O
tion other than Staff and Fuel.”

Demand No. 10—Working Expenses—
Staff Welfare

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs, 2,91,66,000 be granted
to the President to defray the
chargeg which will come in course
of payment during the year ending
the 31st day of March, 1975, in res-
pect of ' Working Expenses—Staff
Welfare'.”

There is a large number of cut
motions to these Demands, Hon.
Members present in the House who
desire to move their cut motions may
send slips to the Table within 15
minutes indicating the serial numbers
of the cut motions they would Ilike
to move. They will be treated as
moved.

SHRI S. M. BANERJEE (Kanpur):
Sir, I rise on a point of order. My
point of order is my apprehension nas
come true. Sir, if you see he ls de-
manding Rs. 56 crores and 44 lakhs.
That day when it was being presented
I had an apprehension and I wanted
to put before this House that this
must include the amount which is
likely to be needed for those thousands
of railway employees—whether tem-
porary, permanént or casual—who
are still rotting on the streets be-
cause of their taking part in the
strike of May 1974. We were assured
that the cases have been sympatheti-
cally considered. The hon, Minister
made a statement to this effect. But
if you see under no head any amount
has been provided for.

My point of order 1s they must re-
submit with a provision whatever
provision they anticipate, for all those
employees who have been dimissed
or discharged i1f they are taken back,
the amount that will be needed if
they are taken back, because other.
wise, I am afraid that the Railway
Board, as they are, may not agree to
take them back on the ground that
no funds have been provided for,

oft 7w foerd ¢ (am7) - A G
1% WY & | T8 A A 9] & qlwe
F7 oY & &faw mwr & 9w B g5
! fipwr w7 I 5 9T & oy § e
¥} qaswg AfTU™ FT TH112 F W
e wTEAn § 1 T ey

“The President shall in respect
of every financial year cause to be
laid before both the Houseg of Par-

lisment a statement of the estimat-
ed receipts and expenditure of the
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Government of India for that year,

(Ratoaye), 197478 176

1949 ®Y ora gur § 1 @ w1 & ¥ww

in this Part referred to as the ey figeqr 97 A7 wrger £ M 3N v

“annual financial statement”.

¥l qg &t waw ¥ wff vy 5 7
Nz eim g o E? QA
e wreRfime &z 6t ol
§? wafs oF §f eAfmw 2
NgfrFawiaadtadg?
F XWT T ANE WG § TF GrAow
THT WG & | OF I ¥ 9% 99 @I
§ W1 & oy w@r g fs ag M siorEy
Ewrfewc e & wa v g ?
T W FT AR FAw wTEEE
vt (Rwdfex) &1 oF gea
g mawrar @ P % wwTaEr
o F1E FTEh g g o adr o
s ga ¥ 9@y ¥ WiT o7 sy fagw &
A fewrar g § 1 faw 213 &
ug v &

“Nothing here-in-before contained
shall be deemed to prevent the pre-
sentation of the Budget in two or
more parts and when such presenta-
tion takes place each part shall be

dealt with in accordance with these
rules ag if it were the budget.”

@ X qger gaw g & fr @ awe
Y Y of oy §, FHwR §, W FT R
=g from § W< qaT 9g /9 & 9gen
fotrgem & fonfer fo fotem o
WE wIN 2 AT FEAGT | 9% wHl
& s ¥ fafg sew @ 20 fagws,
1924 ¥ U& {equw qifer fsar war
AR gUU §FeT WG 1943 &
forar war 91 | 9% g ¥ wdA gAr
at ot srdlegne wEadt o ag o=
A T A e ¥ w7 F
w4 &1 I 7 gF weaT e o
% 3% qu afr g 1 7g 21 RE=y,

Rurawr g

“This Assembly after considering
the recommendations of the Commi-
ttee appointed in April 1849 to
review the convention relating to
the separation of railways from
general finances which was adopted
under the Assembly  Resolution
dated 20th September, 1944 and in
supersession of that and all previous
resolutions on the subject resolved:

(a) That railway finances shall
continue to remain separated
from general finances,’

@, Ireww WERY, A NEAA, IZ
gseq W fqaw 2137 3w ofcaE)
FoErT F 1 A7 7 @y § g w
faitr amgar g fr gfaam # e
112 fom ¥ wrgdeme @i 1 am
g 7€ 8, 97 FT AW ¢F T & A7
R 7 fRa9 & /g wT T4 5EAT
R} 71 F4T T 747 51 Faqw ar #1
wHeq gfaarT #1575 v 610 § faedy
I qFar § A W QA F awa
IqW gar A A F4 gov 7 w4 A
TR AN agw ) asdh & fe
gfaam #T @ § 37 o Y gy Fr T
g
W3 ¥ foaf adr fafaa &
IYMeTA AERA, 9g 7 99 § W A et
7g fafwa am § #dif% 0% WX ¥38)
orar g s saifor @ear 1w
sarfes geqr § @ ady =T
W ifer geqrat F owagdd #
A wife # gfagr faadt § &fe
Rt srorg<t w Fyereft & war 7 Ay frat
g amr Hagay WA g0
q&t § =ar?
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oft R0 qWo TAW! mmtlf

Wt we frad g WY o Feaa
iz W@y ~100 EA-HF €™
# & o oprar frar & aqtfs ag @ga
g g & ofe w53 3w ¥ Iq & Afy
®1 Tar &y e s ¥ —

“They are a state undertaking
run by the state, controlled by the
state, wholly managed through
officers of the state although they
naturally they form a separate
department of the state”

78 gy faamr o gy gafy o
g-afer @ amsry faqm &1 AN
FICATC & a8 W 30 7 g4 &

Sq o M FIAE WG g Ar
T L8T § 7 9EN Fwz WOw Far
? 9. 3@ & AT AFE 79 3vR
wIrgeT & 1T ¥ wrEaw faw war
2 ) feT o am Y E-wazar
AN-SA XA AN AEEFTAE T9 5
IR vfgdee fawr o gar # AT
foe Foftum Soew TET T geEedY
qEA ¢ I97 FE T1EH &1 AW
fasar & | wa 59 39 Iwe ¥ U g1ar
& 7 gurt afam 7 ag Fgr v § -
FT §317 ¥ AT wyr 2-Afage &Y
aTq 265 ¥ FEr 4T § —

“No tax shall be levied or col-

lected except by the authority of
llw ”

dfwr T * w1 i 79 g
oeare faw aft wer &
whpEr Y ¥R o § o ¥ dww
! B W BAT @A T AHST
g & 1 wd wofw Adr §—afEe
R g Wit & qor Fradae & gar-
o8 ®ii 9NgwHE waw a@r frar

wrax Yo wft o 9T 59wt T
asy & 7 iy ¥ W oaz w7 e
29 ¥W IHIC § —

‘The Central Government may
by general or special order fix maxi-
mum and mummum rates for the
whole or any part of a rallway and
prescribe the conditions under
which such rates will apply”

3qreAe WErRA  ATIfIE qeqrAy
¥ Wt qr—dod ar By i
¥ ar s fafoae &Y oY & 39 ¥ gw
Taw Adr 2 § | Afer WwE W
=arfrs qear @ ar fey avam & )
ST A gy AT A eF feerdde
& =q ¥ ToyAT €AY B2w ovw GOd
wa | wra § ar 99 & feg == @
wf q@ weAr wfgd | wTe s
gty fewmgg 7@ gt ar s
Afefaio & gra dza que Gud T@r
2 o7 3q gt T FT AT EA WY
7@ famar 2 ) g gar WY §— dYo
Qo HYo §¥WA FT ATHET HaT & AT ¢ ?

sit vfesa &g (TTawE gET)
ot & 1

st wy fevd W@ a7 @@ @uw
¥ 7Y A7 @ T S Qo wad
atfefwders F g dewe 20 ¥ dgg TAr
3q & afes o #Y 9z &1 gam gw
A1 T 2 AT g—qAT WT & 7
& o wr< 1€ g § At Faned |
oY wqrfad q ag o go o & Jgvia
§ 7 ooy S & Wi ¥ fawrfor
2 g% &, afew 7 WY qTo T gum
T AEAT F—IT BT TG T |
7T U W wrAeAr wifgd @ feon
st It ¥ o N Farma W E
araTfoas F45 41 79 aE & WX
% i e ag § s e R
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g 1 4% gw ST AT, SRE aOae
® ot ¥ gure ¥ goh - gren
saqr A & aie ¥ gEr wrfEd
JaTETE AEITF, WG FY AT T Fvi
7 w@ar 98, ¥ fad & wod qw Afew
%1 9 & AQ@T § —

“When we are considering the
general budget or general supple-
mentary budget, we get an oppor-
tunity to discuss both the demands
as well as taxation proposals. While
we cannot increase the demands or
increase the incidence of taxationm,
Parliament ecan suggest cuts
through cut motions and amend-
ments. We are denied the opportu-
nity to reduce the burden of rail-
way fares and freights through
amendments.”

MR. DEPUTY SPEAKER: What is
it that you are reading?

ot wy fowd : & syd qw Arfew
®) 9% @I g—%H 77 22 wae £ fra
qI—ATY AT T F1 &\ drfwa——

gady a1 g

‘“Under the Railway Act I find no
provision for laying of the oiders
on notifications 1ssued under sec-
tion 29. So we have no opportunity
to move amendments to those orders
as can be done in respect of other
statutory orders, notifications, rules.
ete.

ezt griw F I F oA
wiveivz 2 oY § | A A7 mRvEd
4 & 1 g9 war Agi—arwETT Wy ¥
wa fadr 1 A% 29 v
*T T ET—AH &7 T guTar afed
ey ara—

“When statutory orders, notifica-
tions, ete, are laid on the Table,

not only can Members move
amendments but they could also be
congidered by the Commitfee on
Subordinate Legislation. Now I do
not know whether our Committee
has ever nonsidered or can under
the law consider orders, notifica-
tions, ete. issued under section 29
of the Railway Act.

yaswadiaa, T OAT ¥ A9
svAY & are ¥ w1 faofa qa4 1 gy @
gAY afrordy &, 30 w7 A gAY W@w
w3 wfgd, &9 & qu wear Aifem,
wgt wragry wrar wrfgq o F evAAr
wTgar g-aw Yo oz fraar g @ 7

T warem ¥ quwar (st wEewe
STEY gRAY) ¢ 100 W GTAT F )

ot we fawd . 94 ARG F99T AT
sfafafacs £ amr s arfaaraee
ar qrfwarkez dAY £1€ Aeqr gt 4o
fead afz &, waw g sud & ary
¥ Wy gw AT F g 1%, fews
9T 997 ¥ ford AqTT AT 2, gW F) 9T
F1 {rer a=v famar =rfgn

MR. DEPUTY-SPEAKER: In thr
first place, why this notice was no¢
placed before me.

sit oy foag - oo &) SrAw
& forn wgar g | v W@ &7 Al
¥ AW AT TR WA "eiAG)
femyogsar smast aw &9 |

MR. DEPUTY-SPEAKER: When
the Chair is to be seized of a problem
like this, I think it is proper that
those papers should be before me. I
had to ask for the papers. I do not
think that this is a very happy state
of affairs. Anyway, the Railway
Minister can reply to this point of
order before I give my ruling.
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THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): Mr. Limaye
had raised this point earlier and
written to us and we have sent our
reply to him. I shall reed out the
position.

MR. DEPUTY-SPEAKER: It scems
that the hon. Member who raised the
point of order has had some sort of a
line of communication with the Minis-
ter because I see that the Minister
has come prepared to rTeply....
(Interruptions). I am not objecting to
that. That only person left completely
in the dark is the poor person sitting
in this Chair. Anyway [ am seized of
thig problem. My mind 13 not so slow
that I cannot understand what is go-
Ing on.

SHRI L. N. MISHRA: I came pre-
pared because he had written to us
and we knew he would be raising it.
We have written back to him alsc.

The point raised by Mr Limaye has
been every carefully considered by
the Ministry of Railwavs and 1t 1s
found that it 1s not possible to accept
the suggestion. The present proce-
dure, according fo which proposals re-
garding major changes 1n the tare and
freight structure are brought to the
notice of Parhiament before imple-
mentation not withstanding the enabl-
ing powers under Section 29 is ade-
quate. To this. Mr Limaye has also
referred

The main putpose of Shri Limaye's
suggestion appecars to be to  have a
discussion in Parliament and parlia-
mentary approval to proposals for in-
creasing the railway fares and freight
lates as when they are made. In this
connection, it may be appreciated
that the Demands for Grants are al-
leady subject to Parliamentary appro-
val and at that time an opportunity
15 usually availed of by the Houses
of Parliament to discuss the proposals
for inerease in fares and freight rates,

The Indian Railways Act itself is
under scrutiny in the Railway Minis-
try and it may be that in due eourse,
the Government might come up with

& Bill to repeal, amend or revise cer-
tain provisiong in this Act, I am inc-
lined to agree that it is out of date.
At that time also, Parliament will
have an opportunity to discuss the
need to change it and valuable sug-
gestions will be made by hon. mem-
beis. We give the highest respect lo
the House. In my budget speech, I
had suggested that the increase in
fares and freight will come into ope-
ration from 9th September. But since
discussion has been delayed, we have
shifted that date from 9th to 15th
September. That means, till it iz dis-
cussed by both Houses of Parhament,
we are nol going to give effect to the
proposals.

SHRI MADHU LIMAYE: When
taxation proposals come, we can re-
duce them

MR DEPUTY-SPEAKER: 1 have
understood your point.

SHRI S. M. BANERJEE: What
about my point of order that no
amount has been provided towards

the salaries ot those employees who
are hikely to be reinstated?

MR DEPUTY-SPEAKER: He has
no answey to that; I will give you the
answer It 13 a pomnt of order and
ultimately the matter has to be decid-
ed by the Chair.

I will 1irst deal with Mr. Madhu
Limaye's point of order. I came to the
Chair because I had an inkling and
somemody whispered intg my ear that
certain constitutional points of order
were likely to be raised and I did not
want a repetition of 5th Scptember.
That is why I have come here and
occupied the Chair even at thig late
hour.

In the first place, let me again for
the second or third fourth iime pay
my compliments to the hon. members
of this House. I am proud of this
House and I am proud of the mem-
bers of this House because each time
ag our Parliament evolves, as our de-
mocragy evolves. we are being ex-
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to new pressures and they have
got to be looked into. We have a ten-
d to

tant and we must always pay close
attention to them, but it will be very
wrong for us to go by precedents
blindly.

The other day, there was a ruling
given that a certain motion was accep-
ted at a particular time in the past.
We never bothered to see whether
the ruling was right or wrong. The
rulling of the Chair is a ruling. But
a rulilng cannot over-ride the rules of
the House or the provisions of the
Constitution. Where a ruling in the
past is wrong, we should take a fresh
look and correct it, if necessary.

Here is a very ticklish constitutional
question raised by Mr. Limaye. I am
not saying that I am going to obstruct
the whole thing. But let us look in-
to it very carefully. Ag far as I can
understand, what Mr. Limaye is saying
is this. He refers to article 112 of the
Constitution and he says that, accord-
ing to the article, there can be only
one filnancial statement in course of
a year. That is his contention No. 1.

He also refers to rule 213 of our
House which empowers the Govern-
ment to come before the House with
more than one financial statements 1n
course of a year. We had that hair-
splitting casuistry the other day when
the Law Minister said, there is no
Budget, Budget is a misnomer under
the Constitution and, yet, in our
rules, we have provided for the Bud-
get. Mr. Limaye posed a question,
whether the rules could override the
Constitution. That is his submission.

The rules say that the Budget can
be presented in more than one part.
“That means, he can come to the House
more than once with the Budget. I
am taking about the first point, whe-
ther the rules can override artiele
112 of the Constitution or not. That
is a very very ticklish question. Why

this Parliament in all its wisdom has
made these rules despite this clear
provision in the Constitution; Whether
the different parts, of the Budget
coming in a year are a series or a
concatenation of the same  annual
financial statement. Whether that 1s
the interpretation and that is why the
rules allow the Government to come
to the House more than once with the
Budget. They must have taken that
into consideration, that the statement
is one and these are one a series of the
same statement. That may be one
interpretation.

I would like Mr. Limaye refer to
article 118 of the Constitution which
also gives this House the power to
makes its own rules and regulations
to conduct the proceedings of the
House. Acting under article 118, each
House of Parliament may make rules
for regulating the proceedings sub-
ject to the provisions of the Consh-
tutions.

Now, the Parliament in its wisdom
has made these rules. It may be that
we are not here to interpret the Con-
stitution. But they have made these
rules and we have followed  these
rules. It may be done to the under-
standing that these different financial
statementg are, ag I said, a concate-
nation of the same annual financial
statement. It is not a question of in-
terpreting the Constitution.

Now, I think, we can dispose it of
in this way. We have been following
this. At this moment, unless we EC
into the question very carefully at
some latter date. we will have to do
what we have been doing. You have
mentioned about the Demands of the
railways. Your main point is that
while we discuss the Demands of the
Railways, we can reject those De-
mands, we can reduce those Demands-
It ig within our power. That is what
you say. In the case of the Financ®
Bill, where certain tasation prop®
sals come, we can discuss them, W¢
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can throw them out, we can accept or
reject them.

But in the case of the Railways,
when they come with proposals to in-
crease the fares or the freights, we
have absolutely no power. We can
only discuss. We may not even dis-
cuss. Mr. Madhu Limaye says that
they may do that only by a notifica-
tion they need not even come to the
House....

Shri Madbu Limaye: The Minister
bhas said that because the Supplemen-
tary Demands are before us, we can
discuss increaseg discuss ip freights
and fares.... (Interruptions).

MR. DEPUTY-SPEAKER: Order,
please. The Railway Minister has come
forward with a prepared statement
where he has said ‘We cannot accept
it". I do not think. the question of ac-
ccpting or not accepting comes here,
1 think, under the present provisions
of the Constitution as they are—I
would rather put it the other way—
it 15 the country of the Railway Minis-
ter that he comes forward and asks
for the opinion of this House even in
the matter of increase of fareg and
freights. It is not a question of your
accepting. It is your courtesy that
you come here....

SHRI L. N. MISHRA: Out of res-
pect, Sir, and not courtesy.

MR. DEPUTY-SPEAKER: I am
saying that, under the provisions of
the Constitution, you do not even
need to come. You can do it. But,
despite that, you are coming because
you respect this House. Let us put
it that way. I am afraid, 1 have got
to take this as it is unless we do
something to change the Constitution.

Now I would read article 110(2):

“A Bill shall not be deemed to be
2 Money Blll by reason only that
it provides for the imposition of
fines or other pecuniary penalties,
or for the demand or payment of

fees for licences or fees for services.
rendered, or by reason that it pro-
vides for the imposition. abolition,
remission, alteration or regulation
of any tax by any local authority or
body for local purposes.”

1 am afraid, the railway fares and
freights are fees to be demanded for
certain services which the Railways
are going to render to the community.
Therefore, we do not have anything
to say about it. They are only fees
that you are demanding for certain
services. Therefore, let me gay again
that it is your courtesy that you come
here.

Now whether this is in keeping
with the present lay state of affairs in
our country, whether this is in keap-
ing with democracy and all that,
whether the Railway Act ag it was
enacted 100 years ago is still wvalid
today, that is a very big question.
There is a certain validity in this. I
am happly that these things are being
raised. We have to take a fresh look
at these things. But these are matters
to be considered in course of time.
Therefore, I do not think this should
stand in the way of a discussion.

Now, with regard to my friend, Mr.
S. M. Benerjee.....

SHRI MADHU LIMAYE: He wants
that those employeeg should be rein-
stated.

MR. DEPUTY-SPEAKER: These
are matters for discussion. They are
not points of order. You can say that
this has not been done and. therefore,
you would not give money. You are
free to say that.

SHRI S. M. BANERJEE: I have al-
ready moved Cut Motions.

MR. DEPUTY-SPEAKER: So, they
will be discussed. That is all. Shri
Jagadigh Bhattacharyya.

PROF. MADHU DANDAVATE
(Rajapur): I have one submission to
make, When an hon. Member raises
a point of order, you lsten to the
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point of order. Ip the Minister wants

to say something about it, he can:

make his submission. Then you have
to give your ruling....

MR. DEPUTY-SPEAKER:
done that.

PROF. MADHU DANDAVATE:
Here the hon, Minister or Right Hon.
Minister, came with a statement,—-and
if you have carefully noted this, you
will see,—saying, “we cannot accept
it.” This is not the manner in which
generally points of order are dealt
with and responded to ang it is very
wrong.

I have

MR DEPUTY-SPEAKER: Order
please. It 18 correct in the sense that
it is not a question of accepting or not
accepling: the Minister hag got the
assistance of many able officers When
a point of order 1s raised he makes a
submission to the Chair. Government
makes a submission to the Chair. And
it is for the Chair. The Chair decides.

SHRI L. N MISHRA: I have writ-
ten to Mr. Madhu Limaye: in  that
connection I said. I was telling in that
connection, Sir.

MR. DEPUTY-SPEAKER: The Sup-
plementary Demands for Grants are
before the House, Non* Shi. Jaga-
digh Bhattacharyya.

*SHRI JAGADISH BHATTA-
CHARYYA (Ghatal): Mr. Deputy
Speaker Sir the hon, Miniwster while
introducing the supplementary bud-
get has taken resort to a statement
of untruth. He said “the sequence
of events which unfortunately cul-
rinatey into a country wide railway
strike in May, 1874, occurred in spite
of my hest efforts to avert it. He
claims that he trieg his best to avert
the railway strike but all those who
were intimately connected with strike
will testify that nothing can be more
unfrue than what the hon. Minister

188

has stated above. Long before the
railway strike actually took place,
and even before a formal notice for
the strike, was served by the railway
workers’ unions, the Railway autho-
rities as far back in April, 1974
through a secreat circular had issued
directions that the trade union wor-
kers and their leaders should be ar-
rested. A week before the strike the
Government took an extraordinary
move, They scuttled the talks uni-
laterally and in an arbitrary manner
that was being held with the leaders
of the railway workers, arrested them
and put them under detention. Again
on 27-4-74 the Government themsel-
ves took a decision and cancelled 200
passenger trains. Though all these
acts, the Government precipitated
the railway strike which was actu-
ally not there and made it a must
through their own actiona. Thus,
when viewed in the background of
these cvents, the hon. Minister's
statement{ cannot but be referred 2
gross travesty of truth. We have fur-
ther seen that at the meeting of De-
partmenial Heads of the South Eas-
tern Railway held on the 23rd June,
1974 While referring the railway
strike 1t was slated that the strike
was God-send and the credibility of
the Railway had gome up” Thus we
find that when the Railway adminis-
tration and the Railway Board, by
their inefficient administration had
crippled the railway finance and had
pushed it 1o deplorable poini, they
earnestly wanted the strike to take
place s0 that they could conveniently
pass on the blame tp the railwav
workers and they could use it as a
cameflauge to cover up their own
failings and misdeeds. What were
the demands of the Railway workers?
They demanded (i) that they should
be treated as an industrial worker and
should be given the full trude union
rights; (li) eight hours work, (iil)
need based wages; and (iv) parity of
wage with the workers of other pub-

lic sector undertakings. 7 Are these

“The original speech was delivered in Bengali,
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mnot very justified demands? Sir, the
Miabhoy Commission hag already ac-
cepted the rallway workers as indus-
trial worker. The LL.O, convention
also held the same view it was shared
by the Government of India. The
Calcutta High Court have again held
that the railway is an industry. Thus
when all the above authorities hold
the railway workers as  industrial
workers. What crime the railway
workers had committed when they
reiterated the same and tried to as-
sert their trade union right {o secure
a recognition of the fact by the Gov-
ernment. In putting forwarq their
demand, the railway workers had not
indulged in any politics, but if any
one wanted to make a political
capital out of it, it was the railway
authorities and this Govt. How did
they behave? They made a blatent and
bruta] use of DIR agammst the striking
rallway workers. The country was
put under a state of emergency
during the Indo-Pak war of 19871.
At that time, while introducing
the emergency measure, the Min-
wister had givep categorical  assu-
1ance in this House, the provisions of
DIR will not be used to suppress trade
union activities or to crush democ-
1etic agitations in the eountry. The
war was over after a few wecks, The
Simla agreement was reached. The
misoners of war have gone back to
their couniry and even Col. Niazi,
ithe person who was responsible for
the human carnage in the erstwhile
East Pakistan, was allowed to go back
home hale and hearty, but the emer-
fency sgtill continues and with that
continueg the hated DIR. The Gov-
ernment had completely gone back
°n its words and used the DIR agains
the striking reilway workers. This
Government knows that the workers'
agitation in the country can only be
curbed through DIR and they wused
it against their own assurances The
Railway Board had spent a few cro-
Ter of rupees to curb the strike. They
had given cash rewards and incre-
ments. They had given promotions
overnight and had given ex-
tentiong in smervices. They had,

above all hired g4 large num-
ber of goondas and had posted
them at different places, I have
the personal knowledge of the hap-
penings at the Howrah Station. The
railway authorities had hired a large
number of goondas here and they
were paid cash against signature on
white paper. Per-day expenditure
of the railways on this account was
Rs. 14,000. The Governmeni have not
given the detailed break up ot the
expenditure they had incurred during
the strike or for crushing the strike.
They had paid huge sums on adver-
tisements. These expenditure of the
Government remain unaccounteq for
and today the Railway Administra-
tion has come 1o 1his House asking
for additional sums. It was stated
that as a result of the railwuy strike,
the Government had incurred a loss
of 200 crores of rupees which they
want to recoup through levy of addi-
tional freights and fare as suggested
in the supplementary budget. All
these surely could have been averted
if only the Railway Minister and the
Railway Board had not behaved in
a mad and vindictive manner in
dealing the problem. All democratic
rights were crushed. More than
25,000 railway workers were arres-
ted and more than a lakh of them
were awarded punishment. An un-
precedenlied wave of atrocities was
let loose on railway workers, through
the good offices of the CRP, BSF,
RPF and other paramilitary forces
and even the familieg of the railway
workers were not spared. The atro-
cities were parlicularly perpetrated
at Mizapur, Mughalsarai, Jhansi,
Bongaigaon, Lubding, Xachrapara.
Adra and Kharagpur. I have some
personal knowledge about the inci-
dents that took place at Adra. In one
case the policc had gone to arrest a
waorker in the evening. He was put-
ting on a loongi and was attending
to his wife who was a heart patient.
He requested the police officials not
to shout and to give him some time
to change his dress but tho police did
not heed to his request snd dragged
himn out. In another case a person
wag dragged out of a laterin and he
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was not allowed to cleanse himself.
These are just a few specimeny out of
an innumerable number. The D.S.
Office wag not for public approach
and passes were issued. I know of a
case where a Youth Congress leader
was given a pass who couly go to
the D. S, Office. On his recommenda-
tion, many were taken back to work
when others were mot considered,
Thus the strike offered a golden op-
portunity for the railway officers to
settle a score with all those who
had incurred their displeasure earlier
and even some political parties were
given opportunity to make hey.

Sir, today a very large number of
railway employees are without any
job. 86,000 temporary and 400 per-
manent railway employees have been
thrown out of job in the Adra Divi-
sion. In NF. railway a few hundred
employees have been sacked out of
them 3 are still in jail since March
11, 1874. The Railway Minister often
talks of raising the productivity of
the railways. Unless all the railway
employees are taken back and unless
Government amend its attitude to
solve the labour problems it would
not be possible, The hon. Minister
may try to seek comfort thinking that
all those who had not taken part in
the etrike had no problems to put for-
ward. It would be suicidal if he in-
dulges in such self deception. Pro-
ductivity can never be raised with
unhappy and disgruntled workera.

Why should we vote these demands?
The trains are running late, They do
not provide water, light, fan and good
food to the travelling passengers.
Then on what moral grounds the
Government ask for more funds when
even minimum needs of the passen-
gers are not being met. A lot of
infructuous expenditure is being in-
curred by the railways as a result of
the use of inferior quality of coal I

extremely bad security messures now
availgble in the railways. 1 will only
read out a news item from Jugamtar,
The newa item says that during the
last three years in West” Bengal 130
passengers succumbed to assasin's
knire. During this period one mur-
der was taking place after every ten
days, and the rate of death in rail-
ways was not go high in any other
State. As many as 257 incidenis of
dacoity and snatchinggs had taken
place during the last 8 months.

If the Government have any sense
of respect for law, if they altach any
mmportance to the institutions of High
Court and the Supreme Courts, and
if they have a modicum of regard of
democratic values. Then I  would
urge upon them, they should honour
the findings of an impartial body like
the Supreme Court and the High
Court and meet the legitimate de-
mands of the railway workers, They
chould alsp re-instate all those who
are unemployed at present, being
dismissed during the last Railway
strike,

s geR wr vy (qiAT) ¢
aumfs o, T & wqges @
Trgr At i s ar @, F ewawwy
# 39 Aamwg 1 eqry §9 i am
#Y aew fawmar argar £ 1 g Wi W
wd § i guare & faal & od ¥ o)
wTET wreT guT @, 9¥ QU fear o
W fsrd 7arg ard, o ¢ w1 qw
W L, oy I ® g fag awre
& w1 ww qr §, afe o¥ guwar @
Zar urg, a ¥w faerrw & fe
fowar i *) srewem wff & Wi
7AW Wi owrg § wA e
arawEaT T QR |

awrafe of, wdwrfeal Y awfr
¥ a ¥ wifew FvaTw ¥ g dawr
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ferar AT 6T 9 wTw & JqT Ry v & Afww
o7 &F IAT wAATTHTH Ay o o

o d

oY ara 2 & & new Ty Tewt
& WOET ¥ AT 9 FUT A A &V
ATer @ AT AY AT wer ger
oY 3w 1€ voqr g g @
AR Ag e 3% & gatd g w{rd
a9 RN WX 3R dA & fag
TR §® WTT @0 afeT 0L, 9w
qTe % 98 § Vg & Wi Iasr &
IwErr 74 fFAT W1 @ R 0w
AT FY WE WE T AT FEUTH
& 37 & WoETY  agy ¥ Aem
ehT 737 AT & WYX IF AT AT FT
fear sar & &feT 7 3@ # s
gt & =7 7 w1 wHAT Ik d@ar §
fEga & & w17 7 ATAYT FT0 & 97 A%4,
& Y7 ®)7 A7 T 7y A%aT Qi faar
& IFFY AR FTRAF | TR AT Ay
aizy arem argT T @ gET R,
39 & Aadlg AT §7 & §9 AFr
AeTH F7 37 & W1 3A 7 Fr 4F
1 gifa &1 @ 8 1 afg a7 71T o
SUTHT TH ACH AT 2, AT WA FIAT
favarer & fo 37 & aga qsrasen ¥
4% Y a7 3T |FAT 2

SEZTATT R FZT @ 414 3 W4
gfasrfrar & afa, 39 @@y ¥ faa=r
Nt FEr AT 9T 2 | 19 BT FIAY
&\ wrofa A), 377 7 oF ¥9d 6T
fawer &, a7 37 &t w17 ¥ 3 AR
Ay A ARG gay faamr & 2, 3
T & fod wa & ®iv aow T8 WA
# 1o g ¥ad fr w3 . TF 9EIU
F fasms § $§ = w7 a57 & 07
zafag 37 & grer & 919 A¥AT a2
i wdy gt &1 gAfee 3 faaea
¢ fF a9 are w7 g=ea @romontio
FR 1A g v A g

o W & N gygw giwerd
g AT ¥, ag WY, T W a%
CURSIE AR G GO Sl 1
o W W= g &
FIT F W wqrA @y iy i
TEEAT AT A=Y WG FT |

14

ar

i3

Faarfeat & o fowras favrai
¥ Srdl §, AT A% IAFT HATH FH-
Fifcar &t 7@t faorar § 1 gfraw off
¥ fusms wodt § dfer 3a% e
oft FETd @ # qeft i ant qw
F O gt g1 Uw ¥ e OF @
W A § afe 3w o g @
faaar & stx freraar &1 g@ @Y
fawear &1 g I fawmr & agw
T 4 g Iy FEId 97 fowrra
FA & AT ITET X A fwav omam,
AY AT IAX A9 ¥ gAY d2T v
2 T a AF IFT A FW 4G FT
qa g

¥ wAY T w9y 21 qAEA, 1974
F AT F 0T JIA A ff gET &
arz 5 uF afraw vt =ifgr o gw
ot a7 frepa wgwT &0 v W
Ty ¢ & ox & afqaw &Y ) uw
gfas a4t 3 fama 100 "woT &
o1 TAFT AW T TA0 HYo #Ho MTo
o | 4Z 100 ATHAT &1 fAW ¥T
FAT & 1| W aET T &7 Hfaa,
sasT w4y f23Ta 3 WA A9 Wy
¥ #e1 ¥ z7 afvaa & owfrr AT @
Z1 &fra sAvt W A T @ ¥
& oy &1 wgAr TgAT g fF T 9@y A
= owEr A 4% W # fF owagy
Tt g7 radfes A e @ 9w
geay & A1 ag FEAr & A wagd
¥ 9ga & A1 Iaw arx usAfE & 0
I AY A w4y §, AN wE Fowww
a0 & e o X wwX ¥ f U
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ffed | N oF  gfw ¢ frdr
Tre QHo wrfe wWite wgy §, faadk
Far =t To dto wwi § 1 I wfgd
fir & wrm o d ¥ @ ? ¥ Wi
aTOR T A G AT ... (sTAER)
X U9 W F AN EFET FHW FL )
g 9 wow gk A & faw fy
&1 =TT oY 993w 2 @ qgw W W
FurHAME ITqTATT FE 1 Fwfr
wgy, sRarfa 1 gl ®y sy
9s §qHF qqY ¥, § IO W E
ol we ERfrr T wr ¢ e dwar
formrad =X fawm & woft ot &
W sa feary god fr frsmae g
srer g€, WIIHT 9@ NTRr gWT W1 %W
9T M X ¢ §, feary wod Wi 39
af gy & W aw! aw g7 9% wy & |
R g feT 9 @ § N ow faa @
§ Tl ger wmew 900 ¥ FOAW
g7 @ ¥ owx 9@ 3w R
afe wrer g el w1 faaar =&t gom
"TAT STt foea & ot &
#few g g9 7@ & wfer @@
) THE qAL AT & WA A
off T THTT W JA G gefr € fF
WE A 7 oW AW qw wC &2
g, T T uedt F1 7O F @ AR
WYt 37 qv gy & wwlwa mwor
fraza g fa oifqarie & #7a0r &
qaY &1 &Y% GFT A @ G 747 SAH
grafrar et 1 go fem o3 )

mamafs wgEd, w@1 &% w9
S & T W wTH B, ¥@ AEw H
gfrat € fowrgay 9 sfaa s
& Wy @ I wr wfewc faeen
arfgd fr ag st &7 @@

o & el of &7 s ow fauny
avr & aw fewmen wgwm g AR
W & wR ag o ww o fawew
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wrr §, saw ¥ra ot ferd o ot §
IF ax firlt Wt s W e R
sover are Ad fear omer 1 & Toerx
¥ AIX T WA ot & g wge §
5 &7 oy on fadent & faerfy
firsraat o¢ st # § it feed
fowaai & wiw = W
warafa o, st fasrad so ot oY
g e dur felt & & frar wix
weT frdt &7 & gwn & WX gET §W
T & WfeT o9t & wwEc wen 2
& e 7o T @ WX T T F
| T AFIT AT a1w wFr war § )
S qEierdEe WY AR @ & § wwmw
& w7 Wiy &, ag feamy At § Afew
aET oF § afer w1 o ogar &
/I &7 9 AE g1 f5 ag Fwr o
SAT ) A €7 a9 @ AT 9 A=
R g & X oww owwog
foe wast faramr e & 1 A T fawm
a1 wfawrd off 73 &1 St & faag =
fardraw &1 1

oa & 7T T T AT FEAT AIEA |
g wlt s a e aT A a4y
awr g fw ava = 2w w|@ §, wEET
ey O WM ar o ) ¢ fw
agew falt & aw d faem w2
ST CTTHH 9T AW NIA, B B W
qA W TA7 WL T T FEA IG
ot w= @y 31 ¥ OF THEC AT
TATA FIAT F I WGE AT Iq WA
g v § ST 7 & fnAwmT A
Lafas 21 qs ¥ R alt AN
w17 ofres 3R & oite Twe # AT
wt fie oF sufew & #r€ AT Tl
o WATY AT qEE wEr W
g WY A T gEE AN G
ot e e aravy o ¥ gl
for wrer O X IEN AW AT
¥t gt o et et & fir g fa
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Fgl, gAY AL THIT H1 7 AT
W ¥ @0z faar @ 1 o gt 7 a0
agi W @Y A |

™F AT g FFAI AZqT §
ff M < @I AA@F FT @ AT
mAfg Afdqq aig 1 <wF @ H
S ML ZIW F 91 &1 O fagm §97
g1 2 | ag aga &1 wwwn &7 fauy
2, TUT WA F1 IART FEW FHE

(Interruptions)

sy AT 1T AT TAG F1A
w® g 33 qI9§ FTAT AT
(mama) ... .. d

= gHA 2T FZAW - Hqroa foeary
FT AR FIL FTE FTAT M 17T T 20
& zad smier AIX # fooar Farn
g1

arafa wgizm: semg &, 3
FEaTEs g f& wig @ @99 &1 fagsr
FL

= gFY IT FZIW © F QF T
FeA! digar g 39 fagz &) qa @ig
fexra 7@ & g7 Aifwq ) 73 a
fafeas & fF a=dr arg F=dr @It
qadT 1 F [IF TWT F AG
@ g | A AT FT AR A AT
g, faeaia zarg, @< fagdt 93
FIAHIT 8. ..

awufa wgizg : Foqg o, A
age & T & wfeF. ..

A TN T HFA : HFA 48
W agd e & A g 1.

**Expungeq as ordered by
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(zr@ma) . ... =FwmfE wERT, #1
az gAmfaaaed g 7
GERIE S F{ e I

A gER W7 FFT@ . X A
AT g TR | FAAT KT ATEAT
g S #F FZ AW ZH AT R AT qFA
AT A FRIE

PROF. NARAIN CHAND PARA-

SHAR (Hamirpur): These words
should be expunged.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): This
should be expunged from the records.

st FHA T:T FDAT ¥

(Inrerruptions)

¥ oF F=dr 18 ;A I+
(Inrerruprions)

aaifa "glka :© sweAg A, #
A widFr w77 7 g 5 oA wmw
3T HIRIT FT 9T A AT

= gFR F:T HINT : F AT 3l
FERIT |

Favifa wgax - A =faT 317 2
fF w3 W 7z AFES IEAAIA fRY
77 € A RIS F fear qrm o

MR. CHAIRMAN: Shri E. R.

Krishnan.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K.
RAGHU RAMAIAH): Sir, you have

called 3 opposition members in
succession. On Monday 3 Congres
members should be called first.

Please make a note of it, so that
whoever progress at that time, may
note it.

the Chair.



199 Supplementary D. G,

*SHRI E. R. KRISHNAN (Salem):
Mr. Chairman, Bir, on behalf of
Dravida Munnetra Kazahagam, [ rise
to express my views on the Supple-
mentary Railway Budget. The
Railway Minister, by increasing the
fares and freights through this
Supplementary Budget, has sought to
raise additional revenue of Rs. 140.07
crores in the remaining five months
of the year. In his February 1074
Budget, he raised a revenue of
Rs. 13838 crores in a period of
12 months. During 5 months, the
revenue sought to be raised is
Rs. 140.07 crores, while ip 12 'months
the revenue from original budget is
expected to be only Rs. 136.38 crores.
If you make a comparison of these
two, you will fing that the revenue
sought to be raised through this
Supplementary Budget is 100% more
than that ramised in the original
budget. I say this with a view to
rebutting the argument of the Rail-
way Minister that the freights have
been increased only by 164% to
22%.

The second class fare has been
increased by 20%. From Delhi fo
Bombay the air fare is Rs. 440/,
while the fare in Rajadhani is Rs
582/- and it is Rs. 508/- in air-
conditioneq coach. 1 would like to
know, under these circumstances,
whether the railway fares are being
incrcased to augment the railway
revenues or to reduce it.

Before 1 from the Opposition Bench
start criticising this Supplemenitary
Railway Budget, T would like to
inform you how the ruling party
membars themselves have condemned
the Supplementary Railway Budgei
proposals in the Congress Parlia-
mentary Parly meeting held on 28th
August, 1974 Shri Shankar Daval
Singh, Shri Stephen, Shri Vasant
Sathe, Shri R. K. Reddy, Shri D C.
Goswami have sharplv criticised the
increases in fares and freights. The
Planning Minister, Shri D. P. Dhar
has expressed his great dissatisfaction

SEPTEMBER 7, 1074
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about the gradual decline in the
efficiency of Railway Administration,
which woulq adversely affect the
country economic advancement. The
Railway Minister's friend from his
Home State, Shri Shankar Dayal
Singh, has bemoaned that the
Railway Minister has becomg a slave
of the Railway Board and if the
Railways are to survive, the Railway
Board must be abolished He has
alsp warned that there wil] be violent
agitation in the country if the
increases in fares and freights are
not dropped Shri Stephen supported
this and added that even the ruling
party members would join such an
agitation, expresging their solid
support to the genuine grievances of
the people. Outside this House, the
ruling party members have been
virulent ang vituperative in their

criticisms. In order to prove that
there is no gap between their
profession and practice, they all

shouly vote against these proposals
when they come up in the House
This is very necessary if they want
to sustain their self-respect I would
like to sce whether they are going
to be pricked by their conscience or
by their Party whip

The Railway Minister in his speech
has stated that, while formulating the
budget proposals, he adopted the
criteria of public interest, industrial
development and  social  justice
necessary for establishing an egali-
tariay, society. He also said that the
essential commodities would not be
affected by the freight increase On
the same night, his own Financial
Commissioner, Shri Bhandari has
stated that on account of the freight
increase the wholesale price index
would go up by 2%, which
ronsequence would push up the
consumer price index.

When vou compare the freigut
offerings in April, May, Junc. 1974
with that of the same period in 1973,
you will find that there has been 2
decline of 120 million tomnes in the
freight offerings If the freights ar%

*The Original speech was delivered in Tamil.
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further .ncreased, naturally, the
offerings would further slump. Simi-
larly, during thig period in 1974, the
number of railway passengers has also
gone down by 150 nmillion, as
compared with the same period 1n
1973, If the fares are further
imereased, a day may come when the
Railway Minister goes out of his job
and the Railway Administration
winds up under the weight of 1ts own
follies.

The Railway Minister ip, his speech
stated thai any reduction 1n the
passenger services would be utilised
for transportation of essential com-
modities. But the Railway Boarg has
got a different approach While the
Railway Minister pleads for ‘more
number of wagons, the Railway Board
hag cut down the orders for wagons
with the 5 Wagon manufacturing
umits, on account ot which thousands
of workers gqre likely to be thrown
out of employment. ] wonder who
1epresents the interests of the Rail-
ways m our country—is 1t the Rail-
way Minister or the Railway Board?
This news has come in the Ecunonuc
Times of 2 September, 1874 The
Heavy Industries Mnister, Shry Pay,
it is reported, has taken up this 1ssue
with the Railway Minister, Shn L N.
Mishra. When ‘'more wagons ate¢
required to transport essential com-
modities to various paits of the
country to fight the artificia] scarcity,
1 condemn the arbitiary action of the
Railway Board in curtaiing the
orders for the purchase of wagons.

Both the Finance Minister and the
Rallway Minister argue that the
Supplementary Budgetg have been
brought to contro] the inflationary
pressures. In February General
Budget this year the tax burden was
Rs. 212 crores and in July General
Budget it is 232 crores of rupees. In
February Rallway Budget this year
the burden of increase in freights and

fares was Rs. 136 crores and in July
Supplement Railway Budget it is
Rs. 140 crores. The total tax burden
In 1874-75 has come to Rs. 740 crores.
The tax burden mposed on the
people of the country in the Mini
Budgets 1s mucda heavier than that
rmposed in the main budgets this
year approved only 5 months ago.
Is this gomng to control the inflation
or 1s it going to fan further the fre
of inflatio in our countrye

There 15 widespread scarcity of
essential commoditics in the country.
During the past 3 years, there was
alarming industria] stagnation. There
1s price spiral of 5 wviclous nature.
Yet, during the period 1961 to 1974,
the freights have beep increased eight
times. 1 wonder whether this will
conirol mflation or the population by
causing  starvation deaths in  the
couniry  Frices of coal, sugarcane,
fertilisers, edible oil. irop ore, cotton
etc. will po up The prices of every
dav consumer items like charcoal,
vegetables, o1l as a result ot not
exempling o1l seeds from the freight
increase, household goods  like
aluminium vessels wil] be pusheg up.
Consequenily. the Dearness Allowance
of the emplovees will have to be
increased, which in turn will increase
the administrative expenses to
gigantic proportion. Tou meet the
growing adminisirative expenditure,
the Government will have to levy
further taxes etc. This is what
wec have been seeing for the past so
many Years in our country.

Sir, the leaders of all the Chambers
of Commerce and Industry in our
country have unanimously expressed
the wview that on account of faulty
wagon turn round and absence of
economy in the administrative expen-
ses the Railway revenueg are gwind-
ling year after year resulting in the
need to increase of freights and fares
bevong all proportions, During the
period 1871 to 1974, the freights have
been increased by 37 per cent, On
August 25, 1874, the newspapersy of
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Delhi revealed that 400 wagons in
Jajpur and 753 wagons in Delhi had
been detained for one reaion or the
other, The Deputy Railway Minister,
Shri Quereshi, stated on the floor of
this House that unless the traders
cleareq the goods wilhin 7 days, they
will be confiscated and sold in the
Super Bazars. I welcome such an
maginative step. At the same time,
1 wouly like to request the hon.
Deputy Minister that he should take
steps for cancelling the licences of
these traders also.

In the Tunes of India of 28th
August, 1974, under the captioned
Article ‘Porters Fleece the Passengers
at the Railway Stations’ ;i is cate-
gorically stateq that there is full
complicity of the Railway Police and
Railway employees 1 the smuggling
of controlled commodities, m bribery
ang corruption, due to which the
Railways lose substantial revenues
If corruption, bribery and such other
malpractices among the Railway
employees are curbed effectively, the
Railway Minister would be able to
collect this sum of Rs. 140 crores
which he wants to collect by
increasing the freight~ and fares. The
amount of compensation annually
paid by the Railways on account of
thefts and pinching of products sent
through the Railways i1s Rs 50 crores
The logs of revenue through ticketless
travel is about Rs 100 crores. The
loss on account of thefts of Railway
property annually is Rs. 100 crores.
The loss on account of damage to
Railway properties in agitationg etec.
is of the order of Rs 50 crores. If
the Railways exercise greater control
and check on these things and
minimise this loss of Rs. 300 crores
annually, there would be no need to
impose this heavy burdep of Rs. 140
crores in 5 months opn the people of
our country. From whatever angle
I see, I am unable to approve of the
proposals in the Supplementary
Rallway Budget
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In conclusion, I would refer to
certain problems being faced by the
people of Tamil Nadu. Cuddalore
to Bangalore via Salem train was
starteq by the then Deputy Railway
Minister, Shri Ramaswamy. During
the past 6, 7 months, the train is not
running and the track is getting
rusted. I would request the hon.
Deputy Minister that he should
restore this traip, immediately for the
service of the local people.

Now that the Calcutta High Court
has given its judgment, the Railway
Board should reinstate all those sus-
pended and dismissed Railway em-
ployees who participated in the re-
cent strike. Their break-in service
should be condoned. Their houses
should be restored to them.

The hon. Railway Minister sanc-
tioned the Tirunelveli-Kanyakumari
line via Erawadi. But the local
authorities have not yet siarted the
work on this line T would like to
request the hon Deputy Minister that
he should look intv this and do the
needful.

In Udumalpetta; and Pollacht taluks
of Tamil Nadu, for want of wagons,
gypsum in huge quantities are lying
in heaps and heaps. Adequate num-
ber of wagons should be gupplied 1n
time so that the cement factories n
this area can start their production

In the end, I would lhike to point
out that 58 diesel engines from Erode
Loco-shed have been transferred to
South-Central Railway, while there
1s more than enough demand In
Southern Railway for diesel engines.
I would request the hon. Ralway
Minister to look into this matter and
do the needful We in Tamil Nadu
have been hearing frequently about
the proposal tv stop the Mettuppa-
layam-Ooty train, Sir. Ooty is
known as the Queen of Hill Resorts.
If this train is stopped, the tourist
traffic in Tamil Nadu will dwindle.
1 would appeal to the Railway Minis-
ter that he should make a categorical
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statement indicating that there is no
truth at all about the proposal to stop
thig Mettuppalayam-Ooty train,

With these words,
speech,

SHRI
.CHARYYA:

I conclude my

JAGADISH BHATTA-
1 beg to move:

“That the demand for & suppiv-
plementary Grant of a Sum not
Exceeding Rs. 23.20,00,000 in res-
pect of Ordinary working expenses
—Repairs and Mamtenance be
reduced by Rs. 100.”

t[Excessive cost of maintenance of
Railway tracks. (1)].

“That the demand tor a supple-
mentary Grant ol a Sum not
Exceeding Rs. 23.20,00,000 in res-
pect of Ordinmy working expenses
—Repairs and Mawntenance bu
reduced by Rs. 100"

[Failure to appoint men at all ralway
crossungs., (2)1].

“That the demand tor a supple-
mentary Giant of a Sum not
Exceeding Rs 23.20.00,000 in 'res-
pect of Orduinary working expcnses
—Repuirs und Mamntenance be
reduced by Rs. 1007

{Failure to stup the supply of low
quality of coul fur the engimes. (AR

“That the demand for a supple-
mentary Grant of a Sum not
Exceeding Rs, 23.20,00,000 in res-
pect of Ordinarv working expenses
—Repawrs and Maintenance be
reduced by Re. 1007

‘[Failure to discontinue the use of
unfit steam engines. (4)].

“That the demand for a supple-
mentary QGrant of a Sum not
Exceeding Rs, 23,20,00,000 in res-
pect of Ordinary working expenses
—Repairs and Maintenance be
reduced by Rs. 100.”

|Failure to tun an exrpress train
between Adra and Howrah in 8.D,
Railway (5)].

“That the demand for a supple:
mentary Grant of a Sum not
Exceeding Rs. 23,20,00,000 in res-
pect of Ordinary working expenses
—Repairs and Maintenance be
1educed by Rs. 100"

[Failure to convert the B.D.R. line
into broad gauge line (6)].

“Tnat the demand for a supple-
mentary Grant of a Sum not
Exceeding Rs. 23,20,00,000 in res-
vect of Ordinary working expenses
—Repairs and Maintenance be
reduced by Rs. 1007

|Failure to electisfy the line from
Kharagpur to Adra in S.E. Railway
(M].

“That the demand lor a supple-
mentary Grant of a Sum not
Exceeding Rs. 23,20,00,000 1n res-
pect of Ordinury working expenses

—Repans ang Maimntenance be
reduced by R« 1007
{Failure to provude better waiting

halls and office accommodation at
Bankura and Garhbeta rarlway
stations on the S.E. Railway. (8)).

“That the demand for a supple-
mentary Grant of & sum not
exceeding Rs> 1,34,25,000 in respect
of ordinary working expenses—
Operation other than staff and fuel
pe reduced by Rs. 100.”

[Continuous late running of trains
in S.E. Railway. (9)1].

“That the demand for a supple-
mentary Grant ot a sum not
exceeding Rs. 1,34,25,000 in respect
of ordinary working expenses—
Operation other than staff and tuel
be reduced by Rs. 100"

fLack of amenities for passengers
in the traing of the Adrg Division in
S.E. Roilway. (10)].



207

[Shr1 Jagdish Bhattacharya)

“That the demand for a supple-
mentary Grant of a sum not
exceeding Rs 1,34,25,000 in respect
of ordmary working expenses—
Operaiion other than staff and fuel
be reduccd by Rs 100"

[Fatlure to stop theft of goods from
the Railway Yards and runmng
trams (11)].

“That the demand for a suppie-
mentary Grant of a sum not
exceeding Rs 1,34,25,000 in respect
~f ordinary working expenses—
Operation other than staff and fuel
Ye recuced by Re 100"

[Failure to stop ticketless travelling.
(12)]

“That the demand for a supple
mentary Grant of a sum nol
exteeding Rs 1,34,25 000 in respect
of olainary woiking expenses—
Operation other than staff and fuel
be teduced by Rs 100"

[Failure to proide attendants 1n
first class compartments (13)]

“That the demand for a Supple-
menta Grant of a sum not ex-
ceeding Rs 2,91,66,000 jn respect of
ordinary working expenses—Staff
welfare be reduced by Rs, 100"

[Failure to provide quarters with
proper samitation facilities to wor-
kers (14)]

“That the demand for a Swpple-
mentary Grant of a sum not ex-
cecding Rs. 2,91,66,000 1n respect of
ordinaity working expenses—Staff
weltare be reduced by Rs 100"

[Failure to supply food-stuff and
essential commodities at a subsidis-
ed rate tg workers, (15)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 8,81,62,000 in respect of
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ordinary working expenses—Ad-
munistration be reduced by Rs, 100."

[Wastage of railway materals for

want to proper arrangement. (18) )

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62,000 in respect of
ordinary working expenses—Ad-
munistration be reduced by Rs, 100"

[Suspension of working during the
last rarlway strike (17)]

"That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs 8,81.62,000 1n respect of
ordinary working expenses—Ad-
miniitration be reduced by Rs, 100’

[Misbehaviour of the police towurds
the workers during the last railway
strike, (18))

“That the demand for a Supplc
mentary Giant of a8 sum not ex-
ceeding Rs 8 8162,000 in respect of
ordinary working expenses—Ad-
ministration be reduced by Rs. 100’

[Spirit  of wengeance with whith
some officers are treating the crsual
workers dismissed during the la<f
ratlway strike (19)]

“That the demand for a Supple
mentary Grant of a sum not ex-
ceeding Rs 8,81,62,000 in respect of
ordinary working expenses—Ad-
ministration be reduceg by Rs 100’

[Lack of security of the passengd!’
travelling in the Sealdgh section o
the Eastern Railway. (20)].

“That the demand for a Supple
mentary Grant of a sum not e
ceeding Rs, 8,81,62,000 in respect O
ordinary working ses—Ad-
minstration be reduced by Rs, 100

[Inadequate medical facilities 1!
the railway workers, (21)].
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“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 8,81,82,000 in resPect of
ordinary working expenses—Ad-
ministration be reducedq by Rs. 100.”

[Spending of money on propaganda
by the Railways during the last
railway stnke. (22)].

“That the demand for a Supple-
mentary Granit of a sum not ex-
ceeding Rs, 8,81,62,000 in respect ol
ordinary working expenses—Ad-
ministration he reduced by Rs, 100.”

[Arrests of the railway working
during the last strike, (23)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 8,81,62,000 in respect of
ordinary working expenses—Ad-
ministration be reduced b Rs. 100.”

[Failure to take back the casual
warkers retrenched during the rail-
way strike. (24)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62,000 in respect of
ordinary working expenses—Ad-
ministration be reduced by Rs. 100"

[Failure to take hack the workers
dismissed during the ralway strike
(25)1.

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 8,81.62,000 in respect of
ordinary working expenses—Ad-
ministration be reduced by Rs, 100.”

[Failure to institute an official en-
quiry into the working of the D. S.
Office at Adra, S.E. Railway. (26)].

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 8,81,62,000 in respect of
ordinary working expenses—Ad-
ministration be reduced by Rs, 100.”

[Failure te reinstate the workers
dismissed during the last railway

strike in the South Eastern Ralway,
(2n].

“That the demand for & Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62,000 in respect of

ordinary working expenses—Ad-
munistration be reduced by Rs, 100.”

[Need to pay compensation to the
workers and thewr families subject
to inhuman atrocities by the police

during the last ralway strike,
(28)1.

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 8,81,62,000 in respect of
ordinary working expenses—Ad-
ministration be reduced by Rs, 100.”

[Failure to withdraw false cases
agawnst the workers in the last rail-
way strike. (29)].

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 8,81,62,000 in respect of
ordinary working expenses—Ad-
minstration be reduced by Rs, 100.”

[Failure to abolish the  Railway
Board. (30)1.

“Thai the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62,000 in respect of
ordinary working expenses—Ad-
ministration be reduced by Rs, 100.”

[Failure to make the raihway elee-
trfication workers permanent  in
their jobs though they have been
serving the Railway for the last ten:
to fifteen years. (31)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81.62,000 in respect of
ordinary working eéxpenses—Ad-
ministration be reduced by Rs, 160."

[Failure to revive the trains coan-
celled during the last strike. (32)1.

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 8,81,62,000 in respect of’
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rordinary working expenses—Ad-
ministration be reduceq by Rs. 100.”

{[Failure to sanction bonus fto the
railway workers. (33)1.

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 8,81,62,000 in respect of
ordinary working expenses—Ad-
ministration be reduced by Rs, 100.”

{Failure to employ adequate num-
ber of employees from Scheduled
,Castes, Scheduled Tribes and other
minority communities. (34)].

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 8,81,62,000 in respect of
ordinary working expenses—Ad-
minjstration be reduceq by Rs, 100"

{Failure to pay salary to the strik-
ing workers for the strike period.
(35)1.

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 23,20,00.000 in respect of
ordinary working expenses—Re-
pairs and Maintcnance be reduced
by Rs, 100.”

{Failure to connect Agartala with
a railway line, (36)1

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 23,20,00,000 in respect of
ordinary working expenses—Re-
pairs and Maintenance be reduced
by Rs. 100.”

{Failure to reduce the second class
passenger fare in all trains. (37)].

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Ras, 23,20,00,000 in respect of
ordinary working expenses—Re-
pairs and Maintenance be reduced
by Rs. 100.”

[Failure to replace the work out

first class compartments on Asansol-
Puri line, (38)].

“That the demand for s Supple-
mentary Grant of a sum not ex-
ceeding Rs, 23,20,00,000 in respect of
ordinary working expenses—Re-
pairs and Maintenance be reduced
by Rs. 100"

[Failure to stop the unusual delay

in starting the trains at Adra sta-
tion on the S.E. Railway. (39)].

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 20,16,47,000 in respect
of ordinary working expenses—
Operating staff be reduced by Rs.
100"

[Non-implementation of the assu-

rances given to the loco-running
staff. (40)].

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 20,16,47,000 in respect
of ordinary working expenses—
Operating Staff be reduced by Rs.
100"

[Autocratic way of working of the

Railway Board., (41)].

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 1,34,25000 in respect
of ordinary working expenses—
Operation other than staff and fuel
be reduced by Rs. 100.”

[Inability to effect economy in the

use of stationery. (42)).

“They the demand for a Supple-
mentary Grant of a sumi not ex-
ceeding Rs. 1,84,25,000 in respect
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{Irregular supply of uniforms to

[Failure to implement fully, speed-
the railway workers, (4%)].

ily and honestly the categorical as-

* {Failure to

“That the demand for a Supple-
mentary Grant of a sum not ex-
. ceeding Rs. 291,66,000 in respect
of working expenses—Staff Welfare
be reduced by Rs, 100"

i [Failure to provide adequate faci-

lities for the education of the child-
ren of railway employees. (44)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 2,91,66000 in respect
of working expenses—Staff Welfare
be reduced by Rs. 100.”

[Failure to replace tin sheds by
pucca sheds in railway quarters for
the railway workers (45)1].

SHRI P. G. MAVALANKAR: I beg

* lo move:

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs., 88162000 in respect
of ordinary working expenses—Ad-
ministration be reduced by Rs, 100"

[Failure ro restore normaley ond a
climate of confidence among lakhs
of railway employees in whose sus-
tained and devoted work and spon-
taneous loyalty depends the efficient
and smooth running of the Indian
Reilways. (46)1.

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,82,000 in respect
of ordinary working expenses—Ad-
ministration be reduced by Rs, 100"

put an  end forthwith
to all kinds of vietimizarion of the
railway employees.after the recent
strike. (411

“That the derhand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 8,81,62,000 in the respect
of ordinary working expenses—Ad-
ministration be reduced by Rs, 100"

surance given on the floor of the
House earlier this month by the
Hon'ble Prime Minister that Gov.
ernment will examine all cases of
striking and  other railway em-
ployees who have been dismissed
or suspended or punished with
sympathy and from the human
angle, (48)].

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62,000 in respect of

expenses—Admini«

ordinary working

stration be reduced by Rs. 100.”

[Failure to refrain from indiscrimi-
nate and arbitrary arrests of hund-
reds of Railway Employees before
and during the recent strike. (49)1.

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs, 8,81,62,000 in respect of
ordinary working expenses—Ad-
munustration be reduced by Rs. 100.”

{Failure to check the repressiwe and
even brutal behaviour of the police
towards many workers and their
families during the recent railway
strike. (50))

“That the demand for a Supple-
meniary Grant of a sum not ex-
ceeding Rs. 8,81,62,000 in respect of
ordinary working expenses Ad-
ministration be reduced by Rs. 100.”

[Failure to restart several passenger
trains in Gujarat which were can=
celled in the wake of and during the
recent strike (51)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8.81,62,000 in respect of
ordinary working expenses—Admi-
nistration be reduced by Rs. 100.”

[Failure to start immediately the
work on conversion of metergauge
into broad-gage of the Delhis
Ahmedabad line. {32)].
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“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62 000 in respect of
ordinary working expenses—Ad-
ministration be reduced by Rs. 100.”

[Failure to complete -expeditious'y
the electrification of the broad-gauge
line between Sabarmati and Virar,
30 as to start the passenger and fast
trains between Ahmedabad and
Bombay. (53)].

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62,000 in respect of
ordinary  working expenses—Ad-
ministration be reduced by Rs. 100.”

[Failure to start soon the conmstruction
of the Bhavnagar-Tarapore new
line. (54)].

“That the demand for a Supple-
mentary Grani of a sum not ex-
ceeding Rs. 8.81,62 000 in respect of
ordinary  working expenses—Ad-
ministration be reduced by Rs. 100.”

[Failure to prepare concrete plans for
constructing a new railway line on
Kapadwanaj Modasa meter-gauge
tract in Gujarat. (55)].

“That the demand for g Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62000 in respect of
ordinary  working expenses—Ad-
ministration be reduced by Rs. 100.”

[Failure to provide manneq gates on
at least such of the railway cros-
sing where the danger of accidents
has been provided to be real in the
recent past. (56)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62000 in respect of
ordinary working expenses—Ad-
ministration be reduced by Rs. 100.”

[Failure to curb  effectively the
racket that is going on openly and
blatantly with regard to reservations
causing considerable inconvenience
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to bonafide, honest,
passengers. (57)]

law-abiding

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62,000 in respect of
ordinary  working expenses—Ad-
ministration be reduced by Rs. 100.

[Failure to stari a direct new rail-
way tramm from Ahmedabad to
Varanasi via Kanpur and Allaha-
bad. (58)]

“That the demand for a Supple-
mentary Grant of a sub not ex-
ceeding Rs. 8,81,62000 in respect of
ordinary working expenses—Ad-
ministration be reduced by Rs. 100.”

[Failure to operate at least one addi-
twonal fast train between Ahmeda-
bad and Bombay ot meet the heavy
daily traffic. (59)]

“That the demand for a Supple-
mentary Grant of a sum not  ex-
ceeding Rs. 8,81.62 000 in respect of
ordinary  working expenses—Ad-
ministration be reduced by Rs. 100"

[Failure to resume the Awr-condition-
ed Chawr-car De-lux train between
Ahmedabd and Bombay. (860)].

“That the demands for a Supple-
mentary Grant of a sum not excec-
eding Rs. 8,81,62,000 in respect of
ordinary working expenses—Ad-
ministration be reduced by Rs. 100"

[Failure to give facilities of a direct
through bogey from Ahmedabad 1o
Madras via Dadar, Bombay with the
Bombay-Madrag Mail, (61)].

“That the demand for a Supple-
mentary Grant of a sum not exce
ceeding Rs. 8,81,62,000 in respect of
ordinary -vorking expenses—Ad-
ministration e reduced by Rs. 100.

[Failure to provide simple but g0ood
food and refreshments in the various
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Restaurant Carg on the Indian Rail-

ing Rs. 8,81,62000 1n respect of
ways. (82)]

“That the demand for a Supple-
mentary Grant of a sum not exce-
eding Rs. 8,81,62,000 in respect of
ordinary working expenses—Admi-
nistration be reduced by Rs. 100.”

[Failure to provide a regular and
adequate wagon-quota to salt Indus-
tries in Saurashira and Kutch for
expeditious lifting of the salt from
the places of production to centres
of sale and distribution. (63)]

“That the demand for a Supple-
mentary Grant of a sum not exce-
eding Rs. 8,81,62,000 in respect of
ordinary working expenses—Admi-
nistration be reduced by Rs. 100.”

[Failure to improve the present erra-
tic, uncertain and inadequate wagon
allotments in the Western zone
which resulys into irregular gnd un-
dependable coal supplies making it
difficult for the/proper and efficient
running of industries and power
houses in Ahmedabad and Gujarat.
(64)1.

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8.81,62,000 in respect of
ordinary working expenses—Admi-
nistration be reduced by Rs. 100.”

[Failure to drastically deal with rhe
continuously rising corruption and
malpractices in the ratlwoys, from
top to bottom, causing untold
harassment, hardship and financial
losges to countless passengers and
firms, throughout the country. (65)1

SHRI R. V. BADE: I beg to move:

“That the demand for a Supple-
mentary Grant of a sum not exce-
eding Rs. 881,62,000 in respect of
ordinary working expenses— Admi-
nistration be reduced by Rs. 100.”

[Failure to make permanent the rail-
way civil engineers who have been
in gervine for the last ten years or
more. (66)]

“That the demand for a Supple-
mentary Grant of o sum not exceed-

ordinary working expenses—Admi-
nistration be reduced by Rs. 100.”

[Failure of the Railway (Central and
Western) to fulfil the assurance of
the Railway Minister in the House
regurding the reinstatement of sus-
pended and dismissed workers who
todok part in railway strike. (67)].

SHRI RAMAVATAR SHASTRI: I
beg to move:

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs 8,81,62,000 in respect of
ordinary working expenses—Admi-
nistration be reduced by Rs. 100.”

[Anti-labour policy of Government.
(68)]

“That the demand for a Supple-
mentary Grant of 2 sum not exceed-
ing Rs 8,81,62,000 in respucy of
ordinary working expcnses—Admi-
nistration be reduced by Rs. 100.”

[Failure to abolish the useless Rail-
way Board, (69)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs 8,81,62,000 in rvespect of
ordinary working expenses—Admi-
nistration be reduced by Rs. 100.”

|Use of fasrist methods for supres-
sing the lahourers during the last
rarlway strike  (70)]

“That the demand for a Supple-
mentary Grant of # sum not exceed-
mng Rs 88162000 in respect of
ordinary werking expenses- -Admi-
nistration be reduced by Rs 100"

|Infruetuous cxpendi*ure of hundreds
erorrs of tupees in the process of
suppression ¢f the rmhway strike,
(T1) ]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
g Rs 8.81,62,000 in respect of
ordinary working expenses—Admi-
nistration be reduced by Rs. 100.”

[Failure to treat railway workers as
indusrrial workers and to give them



219 SupplementaryD.G. SEPTEMBER 7, 1974 (Railwoys), 107476 229

[Shri Ramavatar Shastri]

the benefirs available to industrial
workers, (72)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs, 8,81,62,000 in respect of
ordinary working expenses—Admi-
nistration be reduced by Rs. 100,

[Farlure to check wncreasing corrup-
tion among railway officers. (73)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
mg Rs 8,81,62,000 in respect of
ordinary working expenses—Admi-
mstration be reduced by Rs. 100.”

[Failure to unthdraw all types of pro-
ceedings nstituted agains; the wor-
kers during railway sinke. (74)]

“That the demand for a Supple-
mentary Grant of & sum not exceed-
ing Rs 881,62,000 in respect of
ordinary working expenses— Admi-
nistration be reduced by Rs 100.”

[Fatlure 10 withdraw all nourt cases
pending against the ratlway wor-
kers (75)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs 8,81,62,000 in 1espect of
ordinary working expences—Admi-
nistration be reduced by Rs 100"

[Failure to grant recogmtion to Indwan
Ralway Workers Fedeiarion and All
India Railway Employees Confe-
deration. (76)]

“That the demand for a Supple-
mentary Grant of 2 sum nnt exceed-
ing Rs 8,81,62,000 in respect of
ordinary working expenses— Admi-
nistration be reduced by Rs 100.”

[Failure to check the late runmng

of trains. (77)]

“That the demand for a Supple-
mentary Grant of a2 sum not exceed-
ing Rs. 8,81,62,000 in reapect of

ordinary working expenses-Admi-
nistration be reduced by Rs 100"

[Failure to resolve rhe controversial
wsues through negotiationg with
NCCRS. (718)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
mg Re. 8,81,62,000 in respect of
ordinary working expenses—Admi-
nistration be reduced by Rs. 100.”

[Failure to grant bonus to railway
workers, (79)]

“That the demand for s Supple-
mentary Grant of a sum not exceed-
ing Rs 8,81,62,000 in respcct of
ordinary working expenses—Admi-
nistration be reduced by Rs. 100"

[Failure to constitute g Commatree of
the Members of Parhwament to en-
quire to police atrocities commur-
ted on workerg during the strike at

Mugal Sara:. Danapur, Katihar,
Jamalpur  Barauni, Samastipur,
Darbhanga, Dhanbad, Gaya and

dther centres m the country (80)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
me Rs 8,81,62,000 in respect of
ordinary working expenses—Admi-
nistration be reduced by Rs 100.”

[Demolishing of the combined office
building of Railway Employees Co-
ordmation Commattee and NC.CRS
nf Dhanbad and thejt of irs property
worth Rs eight thousand. (81)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs 23,2000,000 in respect of
ordinary working expenses—Re-
pairs and Maintenance be reduced
by Rs, 100"

[Fatlure to double Patna-Gaya line
in view of the heavy rush of pas-
sengers and ro avoid bottleneck of
traffic. (82)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
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ing Rs. 23,20,00,000 in respect of
otdinary working expenses—Admi-
nistration be reduced by Rs. 100.”

[Failure to provide sheds gt Parsa
Bazar, Noedwan, Pothahi, Nadaul
stations on the Patna-Gaya line of
Eastern Railways. (83)]

“That the demand 1ur a Supple-
mentary Grant of a sum not exceed-
ing Rs, 23.20,00,000 in respect of
ordinary working expenses—Re-
pairs and Mgintenance be reduced
by Rs. 100.”

[Need to exrpand Patna Ghat Rail-
way yard for the benefit of traders,
(84)1

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 23,20,00,000 in respect of
ordinary working expenses—Re-
pairs and Maintenance be reduced
by Rs. 100.”

[Need to lay new railway line from
Bihtq 1o Daltongani and Auranga-
bad via Bikram-Paliganj-Arwal.
(85)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
mg Rs. 881,62,000 in resgect of
ordinary working expenses—Admi-
nistration be reduced by Rs. 100

[Fatlure to condane break in service
of lakhs of employees who took
Part in railway strike. (101)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
mg Rs., 881,62,000 in resycct of
ordinary working expenses—Admi-
nistration be reduced by Rs. 100.”

[Failure to withdraw the cases of
suspension, discharge and removal
against the striking railway em-
ployees, (102)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 8,81,62,000 in respect of
ordinary working expenses—Admi-
nistration be reduced by Rs. 100,

[Continued detention of raiway em-
ployees under MISA in West Ben-
gal. (103)}

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 8,81,62,000 in respect of-
ordinary working expenses—Admi-
nistration be reduced by Rs. 100.”

| Failure to withdray legal proceed-
ings instiluted agawnst the Railway
employecs at the time of railway
sirike. (104)]

“That the demand for a Supple-
mentary Grani of a sum not exceed-
ing Rs. 8,81,62,000 in respect of:
ordinary working expenses—Admi-
nistration be reduced by Rs. 100’

[Failure to release employees detain-
ed under MISA in the wake of work
to rule movement launched by the
Indian Railway Loco Mechanical
Staff Association from 24th Novem-
ber, 1973 to 24th January, 1974
(105) ]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. B8,81,62,000 in respect of
ordinary working expenses—Admi-
nistration be reduced by Rs. 100.”

[Failure to withdraw the cases against
the employees effiliated to unrecog«
nised railway employees unions.
(106) ]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs, 1.34.25,000 in respect of
ordinary working expenses—Opera-
tion other than staff and fuel be
reduced by Rs. 100"

[Failure to check blackmarketing,
(10M ]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 1,34,25.000 in respect ol ordi-
nary working expenses—Operation
other than staff and fuel be reduced
by Rs. 100."

[Shortage of forms and stationery in
radway office.(108)]

“That the demand for a Supple-
mecntary Grant of a sum not ex-
ceeding Rs. 2,91.66,000 in respect of
ordinary working expenses—Staff
welfare be reduced by Rs. 100.”

[Shortage of essential drugs in rail-
way hospitals. (109)1 )
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[Shri Ramavatar Shastri]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 2,01,66,000 in respect of
ordinary  working expenses-staff
welfare be reduced by Rs. 100"

[Unsatisfactory arrangements of

rcanteens for railways employees.
(110)]

PROF. S. L. SAKSENA: I beg to
move:

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62,000 in respect of
ordinary working expenses—Admi-
nistration be reduceq by Rs. 100.”

[Need for construction of a new rail-
way ling from Gorakhpur to Maha-
rajganj via  Nichlaul-Thuntibari
Bhaisaloran. (86)]

“That the demand for a Supple.
mentary Grant of a sum not ex-
ceeding Rs. 8,81 62,000 in respect of
ordinary working expenses—Admi-
nistration be reduced by Rs. 100.”

INeed for construction of g new rail-
way Uline from Nautenwa to Lum-
bini garden in Nepal. (87)]

“That the demand for a Supple-
mentary Grani of a sum not ex-
ceeding Rs. 8,81 62,000 in respect of
ordinary working expenses—Ad-
ministration be reduced by
Rs. 100"

INeed for construction of a halt sta-
tion at Lal Bahadur Shastri Nagar
situated two miles south of Anand-
nagar on Gorakhpur-Nautamni loop
line on N.E. Railway. (88)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81 62,000 in respect of
ordinary working expenses—Ad-
ministration be reduced by
Rs, 100"

{Need for construction of a halt sta-
tion at Gurli belween Siswa and
Khada Railway station situated
three miles north of Siswa on
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Gorakhpur Chitauni loop line on
N.E. Railways (89)]

SHRI S. M. BANERJEE: I beg to
move:

“That the demand for a Supple-
mentary Grant of a sum not ex-
cecding Rs. 8,81 62,000 in respect of
ordinary working expenses—Ad-
ministration be reduced by Rs, 100.”

[Failure to reinstate ali Railway em-
ployees who were discharged, dis-
mssed, and removed from service
due to strike in May, 1974. (90)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81 62,000 in respect of
ordinary working expenses—Ad-
ministration be reduced by
Rs. 100"

[Failure to abolish Railway Board
(91)]

SHRI P M. MEHTA: [ beg to
move:

“That the demand for a Supple-
mentary Grant of a sum not
exceeding Rs. 8,81,62,000 in respect
of ordinary working expenses—Ad-
ministration be reduced by
Rs. 100"

[Failure to reinstate 125 railway emn-
ployees of Bhavnagar Division after
the strike. (92)1]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81 62,000 in respect of
ordinary working expenses—Ad-
ministration be reduced bY
Rs. 100"

[Misuse of powers in the name of
“rewards” to so-called loyal railwoy
employees. (83)]

“That the demand for a Supple-
mentary Grant of a sum not €x
ceeding Rs. 23,20,000 in respect of
ordinary working expenses—Re-
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pairs and Maintenance be reduced
b’ R.. 100."

[Need to repair, improve and main-
tain gsecond class cvaches of Western
Railway, (94)]

“That the demand for a Supple-
mentary Grant of 5 sSum not ex-
ceeding Rs, 1,34,25,000 in respeci of
ordinary working expenses—Ope-
ration other than staff and fuel be
reduced by Rs. 100.”

[Failure to reintroduce trains cancel-
led due to shortoge of coal in
Bhavnagar Division of Western
Railway. (95)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs 1,34,25,000 in respect of
ordinary working expenses—Ope-
ration other than staff and fucl be
reduced by Rs, 100.”

[Failure to provide wagons by West-
ern Railway for lifting salt  from
Bhavnagar and Kutch, (96)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 2,91.66,000 in respect of
ordinary working exypenscs—Staff
welfare be reduced by Rs. 100.”

[Need to construct Hostels at Bhav-
nagar for the school and college
going children of the Western Rail-
way employees. (97)]

SHRI BHOGENDRA JHA: I beg to
move:

“That the demand for a Supple-
mentary Grant of a sum not ex-
Ceeding Rs. 8,81 62,000 in respect of
ordinary working expenscs—Ad-

on be reduced by
Rs, 100

[Grant of recogmition to u
unions on N.E. Railway. (111)]

“That the demand for a Bupples
mentary Grant of a sum not exs
ceeding Rs. 8,81.62000 in respect
of ordinary working expenses—
Administration be reduced by
Rs, 100.”

[Failure to abolish the Railway Board,
(112)1.

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 20,16,47,000 1n respect
of ordinary working  expenseg-

operaling sltaf be reduced by
Rs. 100.”

|Failure to give project allowance to
the workerns af Barauni-Gadhara
Project on N, E, Railway and to
withdraw cases against them, ignor.
ing the wrilten assurance given by
the Union Labour Minister during
the 33 day strike in 1969. (113)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
cecding Rs. 20,16,47,000 in respect of
ordinury working expenses—Opera-~
ting staff be reduced by Rs. 100.”

[Fuilure to withdraw cases of re=-
trenchment, dismissal against gll the
railway employees connected with
the last country-wide strike. (114)]

“That the demand for a supple-
mentary Grant of a sum not exceed-
ing Rs. 13425000 in respect of
ordinary working expenses—Ope-
ration other than siaff and fue] be
reduced by Rs, 100.”

[Hike in II] class fare. (115)]

“That the demand for a supple-
mentary Grant of a sum not ex-
ceeding Rs. 1,34,25,000 in respecl of
ordinary working expenses—QOpe-
ration other than gtaff ang fuel be
reduced by Rs. 100."
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[Shri Bhogendra Jha]
[Failure to check the thefts of goods

and ticketless travelling in railways.
(116)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 1,34,25,000 in respect of
ordinary working expenses—Ope-
ration other than staff and fuel be
reduced by Rs. 100.”

[Delay in restoring Mauratha and
Korhia halts in Samastipur Division
of N.E. Railway. (117)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs 1,34,25,000 in respect of
ordinary working exprnses—Ope-
ration other than staff and fue] be
reduced by Rs. 100.”

[Delay in laying a new ralway lne
from Jhanjharpur to Lokha Bazar
in  Samastipur Division of NE.
Railway. (118)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs 1,34,25,000 in respect of
ordinary working expenses—Ope-
ration other than staff and fue] be
reduced by Rs, 100"

[Need to construct new railway line
between Laukaha-Jainagar and
Sitamarhi in Samastipur Dwision of
N.E. Railway. (119)]

“That the demand for a Supple-
mentary Grant of a Sum not ex-
ceeding Rs 1,34,25,000 in respect of
erdinary working expenses—Ope-
ration other than staff and fuel be
reduced by Rs. 100.”

[Delay in constructing a new line bet-
ween Sakri-Hasgnpur in Samasti-
pur Division of North.Eastern Rail-
way. (120)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 1,34.25,000 in respect of
ordinary working expenses—Ope-
ration other than staff and fuel be
reduced by Rs. 100."

[Delay in the construction of a broad-
gauge line from Samastipur to Dar-
bhange on North Eastern Railway.
(121)]

“That the demand for a Supple-
mentary Grant of a sum not exceed.
ing Rs. 1,34,25,000 in respect of
ordinary working expenses—QOpe-
ration other than staff and fuel be
reduced by Rs. 100.”

[Failure to convert Semastipur-Kha-

gaul Line ¢n N. E. Railway into a
broad-gauge line. (122)]

SHRI M. KATHAMUTHU—I beg

to move:

“That the demand for a Supple-
mentary Grant of g sum not ex-
ceeding Rs. 8,81 62,000 in respect of
ordinary working cxpenses—Ad-
ministration be reduced by Rs. 100.”

[Failure to provide budget allocation

to strengthen the railway track bet.
ween Mannargudi and Nwlaman-
galam. (125)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62 000 in respect of
ordinury working expenses—Ad-
munistration be reduced by Rs. 100.”

[Falure to complete the electrifica-

tion work between Madras and
Vijayawada. (130)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8.81,62,000 in respect of
ordinary working expenses—Admi-
nistration be reduced by Rs. 100."

[Need to restore all the passenger
trains cancelled during Locomen
strike in Branch lineg in Southern
Railway. (131)]

«“That the demand for a supple-
mentary Grant of a sum not ex-
ceeding, Rs. 8.81,62,000 in respect of
ordinary working e gmi-
nistration be reduced by Rs. 100.
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[Need to restore all the passenger
traing between Moyuran Jn. and
Tranquebar, Peralam and Karuikal,
Mayuram Jn. and Karraikkudi,
Tourthuaipoondi and Point Calirure,
Thanjavur and Nagore. (132)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62,000 jn respect uf
ordinary working expenses-Admi-
nistration be reduced by Rs. 100.”

[Failure to exempt fish parcels from
the levy of supplementary charges.
(151)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62,000 in respect of
ordinary working expenses-Admi-
nistration be reduced by Rs. 100.”

[Need to make it clear that vroposed
supplementary charges will not be
levied on salt. (152)1]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62,000 in respect of
ordinary working expenses-Admi-
nistration be reduced by Rs. 100"

[Failure to allot and protide regular
and adequate wagon quoty for salt

movement from Veelaranniyam in.

Southern Railway. (154)]

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8,81,62,000 in respect of
ordinary working expenses-Adms-
nistration be reduced by Rs. 100.”

[Failure to restore all the cancelled
trains on the pleg of coal shortage
in Southem Railway since 1972,
(155) 1

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 8.81,62,000 in respect of
ordinary working expenses-Admi-
nistration be reduced by Rs. 100.”

[Need to exempt Milk powder from
supplementary charge. (204)]

SHRI HUKAM CHAND KACHWAL:
I beg to move;

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 8,81,62,000 in respect of
ordinary working cxpenses-Admi-
nistration be reduced by Rs, 100.”

[Failure to reinstate the employees
dismissed. suspended and removed
from service duc to their participa-
tion in the May, 1974 strike. (161)]

“That the demand for a supple-
mentary grant of p sum not ex-
ceeding Rs. 8,81 62,000 in respect ot
ordinary working cxpenses-Admi-
nistration be reduced by Rs, 100.”

employees policy of
(162) |

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 881,62,000 in respect of
ordinary working expenses-Admi-
nistrotion be reduced by Rs. 100"

[Anti-railway
Government.

[Repressirve attitude adopted by
Government during May, 1974 rail-
way strike. (163)]

“That the demand for a supple-
mentarv grant of a sum not ex-
cerding Rs. B,81.62.000 in respect of
ordinary working expenses-Admi-
nistration be reduced by Rs. 100

[Failure to make available to the rail-
way emplovees facilities as admis.
gible to industrial employees. (164)]

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding R9 8.81.62,000 in respect of
ordinary working expenses-Admi-
nistraton be reduced by Rs. 100.”

{Failure to extend Maksiguna rail-
way line to Shivpur. (165)1

“Phat the demand for a s:tpp]e-
mentary grant of a sum 0 ex-
ceeding Rs. 8.81,62,000 in respect of
ordinary working expens-a:lml;
nistration be reduced by Rs. 100.
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[Shri Hukam Chand Kachhwai]

[Failure to convert Ujjain-Agra
narrow.gauge line into broad-gouge
line. (166)]

“That the demand for a supple-
mentary grant of @ sum not ex-
ceeding Rs, 8,81,62,000 in respect uf
ordinary working expenses-Admi~
nistration be reduced by Rs. 100.”

[Failure to construct over-bridges at
all station in Guwalior Division
(167)].

“That the demand for a supple-
mentary grant of g sum not ex-
ceeding Rs. 8,81,62,000 in respect of
ordinary working expenses-Admi-
nistration be reduced by Rs, 100.”

[Failure to institute judicial enquiry
into the atrocities commaited by
police on employees during the rail-
way strike in Gorakhpur, Bombay,
Jaipur and Jodhpur in Wester Rail-
way and in other States. (168)].

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 23,20,00,000 in respect of
ordinary working expenses repair
and maintenance be reduced by
Rs. 100.”

[Need to run more trains on the
Howrah-Delhi/New Delhi line with
a view to remove difficulties being
faced by the people on account of
overcrowding. (169)].

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 23,20,00,000 in respect ol
ordinary working expenses and
maintenance be reduced by Rs. 100.”

[Need to run fast trains between
Rae Bareli-Allahabad-Delhi/New
Delhi with a view to remove the di-
fculties being faced by the people
due to overcrowding, (170)].

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 28,20,00,000 in respect
of ordinary working expenses-re-

pairg and maintenance be reduced
by Rs. 100.”

INeed to attach direct bogies from
Partapgarh to Howrah-Amritsar and
Punjab Mail trains. (171)].

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 23,20,00,000 in respect
of ordinary working expenses-re-
pairg and maintenance be reduced
by Rs. 100.”

[Need to run more trains of fast trains

on Lucknow.Delhi/New Delhi line
in view of the heavy ruch of passen-
gers. (172)].

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 23,20,00,000 in respect
of ordinary working expenses-re-
pairg and maintenance be reduced
by Rs. 100.”

[Failure to comstruct an overbridge
near Morena station on Central Rail-
way. (173) ).

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 23,20,00,000 in respect
of ordinary working expenses re-
pairg and maintenance be reduced
by Rs. 100.”

[Failure to extend the narrow.gauge

line from Sopar Kalan to Sawaoi
Madhopur on the Central Railway.
(174) 1.

“That the demand for a supole-
mentary grant of a sum not ex-
ceeding Rs. 23,20,00,000 in respect
of ordinary working expenses-re-
pairg and maintenance be reduced
by Rs. 100"

[Failure to connect Bhind with Eta-

wah railway line. (175)].

“That the demand for a supple-
mentary grant of a sum not éx-
ceeding Rs. 28,20,00,000 in respect of
ordinary working expenses-repairs
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and maintenance be reduced by
Rs. 100.”

[Failure to convert the narrow-gange
line from Gwalior to Bamor Jura
Sabalgarh und jrom Sheopur Kalan
to Sawai Madhopur into broad-
gage line. (176)].

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 23,20,00,000 in respect
of ordinary working expenses-
repairs and maintenance be reduced
by Rs. 100.”

[Failure to convert Gwalior-Shivpuri-
Guna Maks: line into broud-gauge
line. (177)1].

“That the demand for a supple-
mentary grant of a sum not ex-
ceding Rs. 23,20,00,000 in respect ol
vrdinary working expenses-repulrs
and maintenance be reduced by
Rs. 100.”

[Failure to renovale narrow-guuge
passenger coaches and engures ope-
rating in Manjhi Diviswon on the
Central Railway. (179)]

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 23,20,00,000 in respent of
ordinary working expcnses-repairs
and maintenance be reduced by
Rs. 100,

[Failure ro make arrangements for
light, waterchains and  sanitation
facilides in narrow-gauge, railway
pagsenger coaches operating in
Jhansi Division on the Central
Railway. (179)].

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs, 23,20,00,000 in respect of
ordinary working expenses-repairs
and maintenance be reduced by
Rs. 100"

[Failure to make arrangements for
water, light, waiting rooms, cater-
ring and sanitation facilities at

several slations in Jhanzi Division
on the Central Railway. (180)].

“That the demund for a supple-
mentary grant of a sum not ex-
ceeding lls, 1,34,25,000 in respect
of ordinary working expenses-
operation others than staff and fuel
be reduced by Rs. 100.”

[Failure to eliminate blac
in railway tickets. (181)1].

“That the demand for a supple-
mentary grant of a sum not ex-
cecdinyy, Rs. 13425000 in respect

of ordinary working expenses-
vperation other than staff and fuel
be reduced by Rs, 100.”

[Failure to stop blackmarketing in
reservation of berths. (182)],

“That the demand for a supple-
mentary grant of a sum not ex-
coeding Re 1,34 25,000 in respect
ot ordimary working expenses.
op: @ 10 other than staff and fuel
be reduced by Rs, 100.”

[Failure to check ticketless travelling
in trcen . (183)].

“That the demand for a supple-
mentary girant of a sum not ex-
ceeding Rs. 1,34 25,000 in respect of
ordinury working expenses-opera-
tion other ‘han staff and fuel be
reduced by Rs. 100.”

[Failure to check pilferage of railway
property. (184)1.
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19.18 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
September 9, 1974/Bhadra 18, 1808
(Saka).



